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WRITTEN STATEMENT SUBMITTED TO JOINT COMMITTEE 

MOST RESPECTFULLY SHOWETH:- 

1) That, the present statement is submitted by the applicant to the Joint Committee which was

appointed by Honorable Tribunal vide its order dated 05/02/2021 to find out any violation of

environmental conditions stipulated in the EIA clearance letter issued to respondents 4 & 5 for

the PBV project.

2) That, it is stated and submitted that Prestige Bella Vista residential project is an ongoing project

as  defined under  rule  2(h) of  the TNRERA rules and is  required to  be registered with the

Authority  under  RERA Act  according to  the  judgment  pronounced  by RERA Adjudicating

Officer on 04/12/2020 [refer Annexure-1 section 7(d)]. Though the Joint Committee believed

that 25 out of 33 blocks in the Project have been complete and obtained Completion Certificate.

CMDA issued two Partial Completion Certificates to PBV Project, first one to 14 blocks in

January and second one to 11 blocks in March 2016 respectively. But the legality of Partial

Completion  Certificate  is  not  mentioned  anywhere  in  the  RERA Act,  TN  RERA Rule  or

Developmental regulations of CMDA. 

Moreover, the PBV project was not complete and occupied and the respondents 4&5 haven’t

started submitting six monthly compliance report to MOEF&CC in March 2016. Respondents

4&5 submitted the first six- monthly compliance report in December 2016 and they declared in

the  report  that  the project  was not  yet  completed and occupied  till  September 2016  (refer

Annexure-2). 

PBV project  haven’t  obtained  NOC from  MOEF&CC/SEIAA in  2016.  They  got  certified

compliance report from MOEF&CC in February 2019 only (refer Annexure-3). As per CMDA

Developmental  rules,  Completion  Certificate  is  issued  only  after  completing  infrastructure

facilities  (parking,  drinking  water,  solar  voltaic  cells)  and  obtaining  NOC/clearance  from
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respective  departments  including  MOEFCC/SEIAA   (refer  Annexure-4).  PBV  haven’t

completed the infrastructure facilities even now. 

Applicant had sent an RTI application to Public Information Officer of CMDA on 12-01-2021

to know on what grounds two illegal Partial Completion Certificates were issued to 25 blocks of

PBV Project when it was under construction and not yet completed. CMDA haven’t replied to

this RTI application till now (Annexure-5).

3)  That,  the Prestige  Bella  Vista  Project  haven’t  got  Consent  To Operate  STP and DG from

TNPCB  till  now.  Please  refer  the  section  4(ii)  of  the  letter  no.  EC/C-1/4841/2015  dated

14/09/2020 from CMDA addressed to Respondents 4&5. CMDA had asked respondents 4&5 to

furnish  self  undertaking  in  Rs  20/-  stamp paper  stating  that  they  shall  obtain  CTO as  per

applicable rules from TNPCB (refer Annexure-6). Applicant have sent an RTI application to

TNPCB on 18/03/2021 to confirm whether PBV Project was issued a CTO after 14/09/2020 but

there was no reply from TNPCB so far (refer Annexure -7). 

25 blocks of PBV got Consent To Operate STP and DG from TNPCB on 26/11/2018 (consent

order No. 180417330601). Its validity was expired on 31/03/2020 (Refer Annexure-8) and was

not renewed till now. Joint Committee Member from TNPCB confirmed that the CTO of 25

blocks were not renewed due to violations of the conditions stipulated in the Environmental

Clearance  issued  by  SEIAA/TN/F-430/2011-1A.III  GoI,  MoEF  (1A.III  Division)  dated

16.10.2012.

4) That,  the  respondents  4&5 failed  to  send  the  half  yearly  compliance  report  from 2012  to

December 2016. RTI reply from the Director of MOEF&CC Regional Office, Chennai dated

09/05/2020 has shown clearly that they received compliance report from respondent 4 & 5 from

27/12/2016 to 27/06/2019 only.(refer Annexure-2)

5) That, the respondents 4&5 violated the environmental conditions stipulated in Environmental

Clearance letter and failed to provide 3769 car park spaces in PBV project. Respondents 4&5

admitted during the Joint Committee inspection on 20/04/2021 that there are shortage of 300-

400 car park spaces but they did not submit the building plan showing actual car park spaces

available in the project. The CMDA approved site plan showed only surface car parking spaces
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out of total 2215 car park spaces provided (please refer page 20 of the typed set of papers

already submitted to Joint committee). 

6) That, the respondents 4&5 allotted car park spaces illegally along the Road Width margin/areas

violating CMDA Developmental  Regulations,  TN Town & Country Planning Act  1971 and

Environmental Clearance letter stipulations. This violations are clearly visible in the CMDA

approved site plan.  (please refer page 20 of the typed set of papers already submitted to Joint

committee). 

Environmental Clearance stipulations (operation phase- xii) clearly state that parking should be

fully internalized and public spaces should not be utilized. All 7.2 M wide internal roads in the

PBV are public roads and hence public places and are gifted to CMDA as per Developmental

Regulations 27(2)(b) and 27(22). All Road Width Margin/Areas in PBV Project are gifted to

CMDA as per Sale Deed of UDS in PBV(refer Annexure – 9 para 11). 

7) That,  the  respondents  4&5  violated  the  EC  stipulations  by  encroaching  the  Road  Width

Margin/Area with illegal construction of WTP, DG sets and Piped Gas Banks. CMDA approved

site plan with the encroachments and illegal construction marked is attached as Annexure in the

typed set of papers submitted to the Joint Committee.  Please refer page 122 of typed set of

papers. 

8) That, the respondents 4&5 haven’t provided with sufficient number of DG sets in this project.

The Environmental Clearance letter stated that the power requirement for 33 blocks in PBV

during operation was 16MVA and it stipulated 26 DG sets of 750 KVA for emergency power

back up for 33 blocks. The respondents 4&5 applied for Consent to Operate 20 DG sets(10 nos

X 725 KVA, 5 nos X 500 KVA, 5 nos X 600 KVA)  for 25 blocks of PBV on 31/08/2018 and

obtained Consent to Operate (CONSENT ORDER NO. 180427330601) on 26/11/2018 (refer

Annexure-10).  Respondents 4&5 illegally connected the remaining 8 blocks in PBV without

CTO to the 20 nos of DG sets for energy back up and started operating for the last several years.

The validity of CTO was expired on 31/03/2020 and TNPCB did not renewed it further due to

violations. 
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9) That,  the respondents 4&5 miserably failed to provide adequate amount of fresh water to the

residents in PBV project. The EIA clearance letter stipulated the total water requirement during

operation of PBV project to be 1659 KLD of which 859 KLD would be fresh water requirement

(refer Annexure – 11).  The respondents  4&5 were  stipulated  to  provide  fresh water  from

adequate number of bore wells and metro water supply. But respondents 4&5 did not provide

adequate number of bore wells in PBV project till now. There are only 4 functioning bore wells

yielding approximately 200 KLD (Refer Annexure – 12 & 13).  There is no metering or log

book maintained for any of the bore wells. Respondents 4&5 did not publish any data regarding

withdrawal of water from bore wells till now. It is only an eyeballing data.  

Respondents 4&5 did not disclose to the residents till now whether they are having permission

to draw water from existing bore wells from competent authorities or not. Respondents 4&5

submitted conflicting declarations to MOEFCC regarding the status of NOC of bore wells in the

Six – monthly compliance report and in the Compliance Certificate issued to them. Respondents

4&5 declared in the entire compliance report from 2016 to 2019 that they obtained permission

to  draw ground water  from competent  authority  (refer Annexure  2,  construction phase –

xxvii). Respondents 4&5 declared in the Compliance Certificate that they are purchasing water

from  out  side  through  tanker  lorry  and  ground  water  was  not  drawn (Annexure  –  3,

construction phase – xxvii). PBV project needs around 20 bore wells to draw 600 – 900 KLD

of fresh water with provision of Reverse Osmosis technology to procure safe drinking water as

stipulated by the EIA Clearance letter issued to them (refer Annexure 11, operation phase iv).

The respondents 4&5 failed to obtain a residential metro water connection to Prestige Bella

Vista Project till now. They did not provide the details of the existing Chennai Metro Water

Connection  to  PBV  to  the  Complainant  in  spite  of  several  requests.  PBV  is  having  a

commercial  metro  water  connection  with  consumer  no.  40/888/01040/000  in  the  name  of

Respondent  4&5  which  might  have  been  established  during  the  construction  phase  of  the

Project  (refer Annexure 14). Completion Certificate is mandatory to obtain residential metro

water connection and PBV is not having Completion Certificate so far. Complainant has sent a

RTI request to CMWSSB on 18/03/2021 to know the details of the metro water connection to

PBV but no reply has been received so far (refer Annexure-15). 
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Metro water bill for the financial year 2017-18 was Rs 1,42,86,540/- according to the unaudited

maintenance budget circulated among the residents by respondents 4&5 (refer Annexure – 16).

So the metro water supply according to the bill would be 296 KLD only. The major source of

water supply at PBV is tanker lorry water and the water charges for the financial yr 2019-20

was a whopping 3.9 Crore Rupees according to the unaudited maintenance budget 2019-20

(refer Annexure – 17). 

There is no documented records to ascertain the actual consumption of water in PBV project as

respondents 4&5 are very opaque and reluctant to disclose the actual figures tallying with metro

water bills and tanker lorry bills, in spite of several requests from residents and previous office

bearers of Association. The Association calculated the consumption of water at PBV based on

the  assumption  that  all  2613  apartments  are  occupied  with  15,024  residents  and  it  comes

approximately 1200 KLD (refer Annexure – 18). Nobody knows the exact number of occupied

apartments and the actual census except the respondents 4&5 and they refuse to divulge this

vital information to members of the Association even now. 

10)  That, the respondents 4&5 failed to provide solar energy for illumination of common areas,

lighting for gardens and street lighting and solar water heating in PBV violating the stipulations

laid down in the EIA Clearance letter. They provided solar water heating for only top two floors

of 30 towers (240 apartments out of 2613) but 80% of them are now non functional. Physical

inspection  alone  will  prove  the  dilapidated  condition  of  the  installed  solar  water  heaters.

Respondents  4&5 have submitted false  declaration  in  the Compliance  Certificate  that  solar

panels are installed to meet the power requirements of water heaters of all apartments  (refer

Annexure – 3, operation phase xi). 

Respondents  4&5 have submitted false  declaration  in  the Compliance  Certificate  that  solar

energy  is  incorporated  for  illumination  of  common  areas,  lighting  for  gardens  and  street

lighting.  They  failed  to  install  a  hybrid  system or  fully  solar  system for  a  portion  of  the

apartment  (refer Annexure –  3,  operation  phase  xi).  RTI reply  from TANGEDCO dated

06/03/2021 states that respondents 4&5 haven’t registered with TANGEDCO online portal for

installation of roof top solar photo voltaic cells and for net metering (refer Annexure – 19).
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Revised completion certificate norms and procedure of Developmental Regulations of CMDA

dated 21-01-2010 states that provision of water heating for entire MSB and erection of photo

voltaic cells of 1/3rd of total terrace area are mandatory for issue of completion certificate (refer

Annexure – 20). 

11)  That, the respondents 4&5 illegally converted open green cover area on the left side of the

main drive way abutting Mount Poonamallee Road to a Tennis Court and visitor’s parking area

violating EIA Clearance clauses and approved site plan. Respondents 4&5 have constructed

swimming pools  in  the  project  illegally  and CMDA has  ordered  them to obtain  NOC and

Planning Permission from Executive Authority failing which swimming pool would be closed.

CMDA has ordered respondents 4&5 to submit revised site plan showing correct building and

set back measurements duly signed by Registered Architect, Structural Engineer and owner in

its letter no. EC/C-1/4841/2015 dated 14/09/2020 (Annexure 6). Respondents 4&5 have given

oral  testimony in  front  of  the  Joint  Committee  on 20/04/2021 that  they  had submitted  the

revised site plan to CMDA but failed to produce a copy of the revised site plan submitted.

  

     

Applicant

Party in Person

AFFIDAVIT

I, Dr. Anupkrishnan. V, aged 56 yrs, son of Late K. Viswanathamenon, resident of Flat

No. 7173, Tower 7, Prestige Bella Vista, Ayyappanthangal Village,  Chennai-600056, do

hereby solemnly affirm and declare under:-

1) That I am the Applicant in the OA No. 21/2021(SZ) and I am well conversant with

the  facts  and circumstances  of  the  case  and is  competent  to  swear the  present

affidavit.
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2) That the Hon’ble Tribunal, vide its order dated 05-02-2021 was pleased to appoint

a Joint Committee comprising of (1) Senior Officer from the Regional Office of

MoEF & CC, Chennai (2) Senior Officer from SEIAA and (3) Senior Scientist from

the State Pollution Control Board to inspect the area in question and find out if

there is any violation. 

3) That the Joint Committee held the inspection at Prestige Bella Vista Residential

Complex on 20-04-2021 at 10 AM and summoned me for deposition on 20-04-2021

at 09.39 AM without any prior intimation.

4) That I was asked to make statements about my allegations regarding the violations

of environmental clearance conditions committed by respondents 4 & 5 in Prestige

Bella Vista Project.

5) That I have stated my arguments to prove that serious environmental violations

have been committed by respondents 4 &5 but I expressed my inability to provide

proofs  in  support  of  my  arguments  as  I  was  not  intimated  about  the  Joint

Committee inspection either by phone or by email till 9.39 AM on 20-04-2021 and I

was given less than 15 minutes time to prepare for my arguments.

6) That I was asked to submit my written statement with proof to the committee at a

later date by the Chairman of the Committee.

7) That I am filing this affidavit in compliance with the oral order from the Chairman

of the Joint Committee held on 20-04-2021.

8) I do hereby state that I have read the contents of the written statement and the

same are true and correct to the best of my knowledge and is drafted by my own

instruction.

DEPONENT
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VERIFICATION:-

Verified at Ayyappanthangal, Chennai-600056 on 25th April 2021, that the contents of the

affidavit  are  true  and  correct.  No  part  of  it  is  false  and  nothing  material  has  been

concealed therefrom.

DEPONENT
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5/16/2020 Gmail - RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020 of Dr. Anupkrishnan V, seeking information under RTI A…

https://mail.google.com/mail/u/0?ik=3c818f80f8&view=pt&search=all&permthid=thread-f%3A1666185071739538890&simpl=msg-f%3A166618507173… 1/1

ANUPKRISHNAN VISWANATH <anupkrishnanviswanath@gmail.com>

RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020 of Dr.
Anupkrishnan V, seeking information under RTI Act, 2005 - regarding.
1 message

RO CHENNAI <roefccc1@gmail.com> Sat, May 9, 2020 at 9:47 AM
To: anupkrishnanviswanath@gmail.com

Sir,

In response to your RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020, the
reply along with the request for additional payment sought vide this Office letter No. A.14033/RTI-
10/ROSEZ/CHN/2020-21 dated 09/05/2020 is enclosed herewith as an attachment for further
necessary action at your end.

           
CPIO
Regional Office (SEZ), 
MoEF&CC,
#34, HEPC Campus,
Cathedral Garden Road, Nungambakkam,
Chennai-600 034.

10. Seeking adly payment- ANUPKRISHNAN VISWANATHAMENON.pdf
81K
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RTI Matter 
By E-mail 

F. No. A.14033/RTI-10/ROSEZ/CHN/2020-21/ 
Government of India 

Ministry of Environment, Forest & Climate Change 
(Regional Office) 

 
1st & 2nd Floor, HEPC Building, 

 No.34, Cathedral Garden Road,  
Nungambakkam, Chennai – 600034. 

Ph: 044-28222325. 
       Date: 09/05/2020. 

 
To 

Dr. Anupkrishnan.V 
Flat 7173, Tower 7, Prestige Bella Vista,  
Ayyappanthangal,  
Mount Poonamallee Road,  
Tamilnadu – 600056 
(Mob: 9447527579; E-mail: anupkrishnanviswanath@gmail.com). 

 
Subject: RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020 of Dr. 

Anupkrishnan V, seeking information under RTI Act, 2005 - regarding.    
 
Ref: RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020.        
 
Sir, 

Reference is invited to your the RTI application registration No. ROSEZ/R/E/20/00034 dated 
28/04/2020 received in this Office through online RTI portal. On receipt of the above RTI application, 
the matter has been referred to the Officer concerned in the Environment Wing of this Office under 
section 5(4) & 5(5) of the Right to Information Act, 2005 with the request to provide requisite 
information, since the subject matter is not dealt by the undersigned. Accordingly, the Officer 
concerned made available the relevant input in respect of the above RTI application as under:  
 
Point No.(i):  Requisite information is nil in this Office. Applicant may apply directly to the State 

Public Authority concerned. 

Point No.(ii):  Received half-yearly compliance report only from December, 2016 onwards.  

Point No.(iii): Compliance report for the period 2012 to June 2016 is not available in this office. 

Point No.(iv):  As per the input received, half-yearly compliance report is available with the referred 
dates as under:  

         27/12/2016 ---- 48 pages 
        21/06/2017  ---- 35 pages 
       27/12/2017 ----  42 pages 
       20/6/2018  ----   42 pages 
       31/12/2018  ---- 43 pages  
       27/6/2019  ----  45 pages  
 
2. Accordingly, the requisite information comprising of 255 pages are available in this Office 
and thus it is requested that an amount of Rs.560/- (rupees five hundred and sixty only) towards 
photo copying charges @ Rs. 2/- per page and postal charges (Rs.50/-) be deposited either by 
postal order or by demand draft drawn in favor of “The Cheque Drawing and Disbursing Officer, 
RO(SEZ), Chennai” preferably within one month from the date of issue of this letter. After the 
receipt of requisite amount and on resumption of routine Office work from the prevailing restrictions / 
lock-down imposed by Govt. of India due to COVID’19, the hard copy of the desired information 
would be supplied to you. Accordingly, the above RTI application is disposed of. Considering the 
prevailing restrictions / lock-down imposed by Govt. of India due to COVID’19, reply / this 
communication seeking additional payment is being sent to you through e-mail only.  
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3. The Appellate Authority for this matter is Shri. R. Hemanth Kumar, DDGF(Central), Ministry 
of Environment, Forest & Climate Change, Regional Office, 1st & 2nd Floor, HEPC Building, No. 34, 
Cathedral Garden Road, Nungambakkam, Chennai – 600034.   

                 Yours Sincerely, 
 

                       

                    (Dr. M.T. Karuppiah) 
                     Scientist - D & CPIO 
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RTI Matter
By Speed Post

F. No. A.14033/RTI-10/ROSEZ/CHN/2020-21/ Luq
Government of India

Ministry of Environment, Forest & Climate Change
(Regional Office)

1% & 2™ Floor, HEPC Building,
No.34, Cathedral Garden Road,

Nungambakkam, Chennai — 600034,
Ph: 044-28222325.
Date: 26/05/2020.

To
r. Anupkrishnan.V

Flat 71173, Tower 7, Prestige Bella Vista,
Ayyappanthangal,
Mount Poonamallee Road,
Tamilnadu — 600056
(Mob: 9447527579; E-mail: anupkrishnanviswanath@gmail.com).

Subject: RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020 of Dr.
Anupkrishnan V, seeking information under RTI Act, 2005 - regarding.

Ref: RTI application registration No. ROSEZ/R/E/20/00034 dated 28/04/2020.

Sir,
in continuation to the letter of even No. dated 09/05/2020 of this Office on the above cited

subject and in response to the receipt of Rs.560/- from the applicant through online RT| web portal,
herewith the requisite information made available to the CPIO from the Officer concerned
comprising of 255 pages are being sent. Accordingly, the above RTI application is disposed of.

The Appellate Authority for this matter is Shri. R. Hemanth Kumar, DDGF(Central), Ministry
of Environment, Forest & Climate Change, Regional Office, 1% & 2" Floor, HEPC Building, No. 34,
Cathedral Garden Road, Nungambakkam, Chennai — 600034.

Yours Sincerely,

(Dr. M.T. Karuppiah)
Scientist - D & CPIO

Page 1 of 1
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To, 271h Decernbcr 2016

The Director
Ministry of Environment, Forests and Climate Change (MoEF & CC)

Regional Office (Southern Eastern Zone)

No.34, Cathedral Garden Road,

Nungambakkam, Chennai - 600 034

Dear Sir,

, '*,rr :ce I.

''o,"ry ,l*, 'O'\9'5'"" '

r.'t.'......0 ilet ['1J"1

-a

Subl Submirsion oJ!!x l4Jonthly Mqnitorins Report - Resd.

We wish to inform you that we have obtained Environmental Clearance for Proposed

Residential building at Ayyappanlhangal Village, Sriperumbudur Taluk, Kancheepuram

District Tamil Nadu. As per the conditions stipulated in the Environmental Clearance, we are

submitting herewith the Six Monthly Monitoring Report (hard & soft copy) for the period of
Aprit 2016 to September 2016. The receipt of this report may kindly be acknowledged.

Thanking you.

Yours truly
For Prestige Estat rojects Ltd.,

f,'str DA"L "

Stephen Daniel,

Sr. VP-Projects Qtr*

J

l

Prestigc Estrtc! ProJects Ltd., Top Floor, Prestige Polygoo, No:47l,Anra Salai, Nandanam, Chennai - 600035
Tel: +91 44 42924O00 Fax : +91 44 4292489

Corporrtc & Rcgistercd Oflicc :
Prcstige Est.t6 Projccts Ltd., 'The Fslcor House', No. I, Main Guard Cross Road, Bangalore - 560 001.

Phone: +91 80 25591080 Fax : +91 E0 25591945 www.prcstige.onstructions.co6
I

I

Add Prestigr to 1our tiG

I

Ref: Environmental Clcarance. Lt. No. SEIAA/F430/2011-IA.III dt: I6.10.2012.

'Enclosure: Six Monthly Monitorins Report (Hard Copv & Soft Copy in CD).
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' 

-.(April 2016 - September 2016)

Construction of Residential Complex at Ayyappanthangal Viliage,
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Six Mohthly Monilorinq Reporl Prestipe Estales Ploiects Pvt. Ltd.

1.0 Project Background

Prestige Estates Projects Pvt. Ltd. is developing an Residential Complex at Ayyappanthangal

Village, Sriperumbudur Taluk, Kancheepuram District, Tamil Nadu. The area ofthe plot is 1,

00,199 Sqm (24.76 Acres) and total built -up area of the project is 4,78,003 Sqm. It is

proposed to construct of20 blocks ofresidential building and I block ofclub house.

2.0 EnvironmentalClearance
The project proposal falls under category 8(b) of the EIA Notification 2006. Based on this,

the proposal was appraised by the MoEF of New Delhi during March 2007 and accorded

Environmental clearance. Subsequently, we have obtained Consent to Establish from Tamil

Nadu Pollution Control Board (TNPCB) and started the construction.

3.0 EnvironmentalMonitoring
As per the conditions stipulated in the Environmental Clearance issued by the MoEF, New

Delhi, environmental monitoring is being carried out at the project site so as to ensure that the

pollutants do not exceed the prescribed limits. The parameters monitored and the frequencies

of sampling are presented below.

Details of Environmental Monitorins

S- No.
Enviroomental

Monitoridg
Frequency of Testing

1

Ambient Air Quality
Monitoring

Suspended Paniculate Mattq (SPM), Respirable

Particulat€ Matter (RPM), Sulphur dioxide, Oxides of
Nitrogen, Carbon monoxide.

Once in a month

2
Noise

Monitoring

Level
Ambient Noise level in dB(A) Once in a month

3
DG Stack Emission

Monitoring

Flow Rate, Temperature, Gas Velocity, Particulate

Matter, Sulphur dioxide, Oxides of Nitrogen &
Carbon Monoxide.

Oncc in a month

4

Cround

Sampling

Analysis

water

&

pH@25'C,Temperature, Salinity, Electrical

Conductivity@25"C, Color, Odour, Turbidity, Total

hardness as CaCO3, Alkalinity as CaCO:, Calcium as

Ca, Magnesium as mg, Total Dissolved Solids,

Sulphate as SOa, Chloride as Cl, Silica as Sioz ,

Phosphate as POa. Iron as Fe , Coliforms & E-coli.

Once in a month

)
Soil Sampling and

Analysis

pH@ 25'C, Elcctrical Conductivity @25"C, Moisture

Content, Phenolic Compounds as C6H5OH, Total

Kjheldal Nitrogen as N, Phosphorous as P, Sodium as

Once in a month

Page 2
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Six Monthly Monitoins ReDort Prestige Estates Pr;iec* P;L Ltd.

I Na, Potassium as K, Nickel as Ni, Manganese as Mn,

Copper as C\, Zinc as Zn Cbromium as Cr, Mercury

as Hg, Arsenic as As and Lead as Pb.

3.1 Ambient Air Quality Monitoring

During construction and operation phase, pollutant emission are likely to occur from the site

due to soil excavation, movernent of vehicles, DG ernission etc., the ambient air quality is

being monitored for parameters as per NAAQS as per EPA Notification dated 02th April

i996. Ambient air quality monitoring is being carried out at three locations within the project

site. The test reports of ambierit air quality for a period of six months are enclosed herewith

as Annexure-II.

3.2 DG Stack Emission Monitoring
For providing power for the construction activity, diesel generators are operated during

working hours. DG stack emission is being monitored for velocity of the gas discharge,

volume of the gas discharge, Particulate Matter (PM), Sulphur dioxide (SO2), Oxides of
Nitrogen (NOx) and carbon monoxide. The test reports of DG stack emission for a period of
six months are enclosed herewith as Annexure-Il.

3,3 Ambient Noise Level Monitoring
During construction &operation phase the ambient noise level is likely to inqease due to

excavation, construction and movement of vehicles. Ambient noise level is being monitored

at ten locations. The test reports of noise levels for a period of six months are enclosed

herewith as Annexure-Il

3.4 Ground Water Sampling and Analysis

During construction phase. the ground water may get contaminated due to the runoff carrlng
construction wastes. Hence the ground water is being tested for basic parameters including

heavy metals. The test reports of ground water samples are enclosed herewith as Annexure-Il.

3.5 Soil Sampling and Analysis

Soil quality during construction phase is likely to get polluted due to the construction wastes

and spillages. Hence the soil samples are being collected and analyzed for different
parameters including healy metals. The test reports ofsoil samples for a period of six months

are enclosed as Annexure-II

)

)

Page 3

32235



CON{PLIAN CE REPORT ON THE STIPULATED CONDITIONS

Proposed Residential Buildinss at S. F.No. I t.t I 2.2.3 I 1.3 I 2.3 I 3.5 I 7.8 I 2 A.50 I 1 A.50/2.50/3
a an erumbudhur Talu Kanchi uram

M/s. Prestige Estates Proiects Pvt. Ltd.

)

Present Status of the oroiect:
The project is under construction stage and not yet completed

1. Construction Phase

1

S..No.

I

"Consent for Establishment" shall be

obtained from Tamil Nadu State

Pollution Control Board and a copy shall

be submitted to SEIAA before start of
any construction work at the site.

Consent for Establishment is obtained from
Tamil Nadu Pollution Control Board. Copy

of same is submitted to SEIAA, Tamil
Nadu.

11
Energy Conservation should be more
thlrt>,20oh.

Energy Conservation is more lhan 20Yo.

Suitable Toilet fixtures for water

conservation shall be provided.

Suitable Toilet fixtures

conservation are provided.

for water

lv
Ensure smooth tums or straight road

instead of 90o turns at no ofplaces.

Smooth tums or straight road instead of 90'
turns are ensured for the internal roads.

Ensure 9.0 m wide road excluding space

for plantation.
Roads are 9.0 m wide excluding space for
plantation.

VI
Zebra crossing for pedestrians should be

provided on the main road.

Zebra crossings for pedestrians are provided

on the main road.

v11
Effluent discharge pipe should be ground

level and of different color and type.

The Effluent discharge pipe is at ground

level and for differentiation different color

and types are provided.

v111
Ensure 450-500 m3 water tank for rain

water harvesting.

Water tank with capacity of 450-500 m3 for
rain water harvesting is provided.

lx

All required sanitary and hygienrc measures

were in place before starting any

construction activity and the same will be

maintained throughout the construction

phase.

x
The treated waste water shall be used for

flushing of toilets &. horticulture

The treated waste water is used for flushing

of toilets & horticultural purposes for

Page 1

OF ENVIRONMENTAL CLEARANCE

Environmental Clearance. F. No. SEIAA/F430 /201 1-IA.III / dt. i6.10.2012

PART A - SPECIFIC CONDITIONS

)

EC Condition Status of Compliance
I

111

All required sanitary and hygienic

meruiures should be in place before

starting construction activities and to be

maintained throughout the construction

phase.
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COMPLIANCE REPORT ON THE STIPULATED CONDITIONS

)

)

irrigation ofnearby parks and green belts.purposes for irrigation of nearby parks

and green belts.

A first aid room shall be provided in the

project site during the entire construction

phase of the project.

First aid rooms with qualified personnel are

provided for construction laborers within the

site and the same practice will be continued

during entire construction phase of the

project.

x11

Adequate drinking water and sanitary

facilities should be provided for
construction workers at the site. The safe

disposal of wastewater and solid wastes

generated during the construction phase

should be ensured.

Adequate drinking water and sanitation
facilities are provided to the construction

workers at the site. The waste water is
treated in the STP and the treated water is
reused for flushing and gardening purpose.

The solid waste generated is regularly
collected and segregated into bio-degradable

waste and non-biodegradable waste. The

segregated waste is regularly handed over to

the city municipal solid waste authorities
after removing tho roclrclablo ruaterial.

Provision should be made for the supply

of fuel (kerosene or cooking gas);

utensils such as pressure cookers etc., to

the laborers during construction phase.

We had our contractor supply fuel (Gas) and

utensils such as pressure cookers etc., to the

laborers during construction phase.

x1v

All the laborers to be engaged for
construction should be screened for
health and adequately treated before

engaging than to the work at the site.

A1l the laborers engaged for construction are

screened for health and adequately treated

before and during their employment at the

site.

XV
For disinfection of waste water, use ultra
violet radiation, not chlorination.

For Disinfection of waste water, system

using ultra violet radiation will be adopted

during operation phase.

xvl

All the top soil excavated during

construction activities should be stored

for use in horticulture/ landscape

development within the project site.

Al1 the top soil excavaled is stored and will
be used for horticulture / landscape

development within the project site.

The construction debris generated during

the construction phase is inert in nature. It is
dried and used for raising the level of the

ground within the site. It will not create any

adverse effect on the neighboring

communities.

xv11

Disposal of muck during construction

phase should not create any adverse effect

on the neighboring communities and be

disposed taking the necessary precautions

for general safety and health aspects of
the people, only in approved sites, with

Page 2

OF ENVIRONMENTAL CLEARANCE
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COMPLIANCE REPORT ON TIIE STIPULATED CONDITIONS

)

)

S, NO.

the approval of competent authority

xvlrl

Soil and ground water samples will be

tested to ascertain that there is no threat to
ground water quality by leaching ofheavy
metals and other toxic contaminants.

Soil and ground water samples are tested to

ascertain that there is no threat to ground

water quality.

xlx

Construction spoils, including
bituminous material and other hazardous

materials, must not be allowed to

contaminate watercourses and the dump

sites for such material must be secured so

that they should not leach into the ground

water.

Construction spoils, including bituminous

material are used for land filling/site
leveling. No hazardous materials are used

during construction. Hence there is no

leaching of such materials into the ground

water.

XX

The diesel generator sets to be used

during construction phase should be low
sulphur diesel type and should conform

to E(P) Rules prescribed for air and noise

emission standards.

Low sulphur diesel is used as fuel for all the

DG sets in construction phase. The air and

noise emission levels conform to the E (P)

Rules prescribed for air and noise emission

standards.

xxr

Vehicles hired for bringing construction

material to the site should be in good

condition and should conform to

applicable air and noise emission

standards and should be operated only
during non - peak hours.

Vehicles hired for bringing construction

matorial are maintained in good operable

condition and conform to air and noise

emission standards prescribed by
TNPCB/CPCB. The vehicles are operated

only during non peak hours.

xxlt

Ambient noise levels should conform to

residential standards both during day and

night. Incremental pollution loads on the

ambient air and noise quaiity should be

closely monitored during the

construction phase.

Adequate measures are taken to maintain air

quality and noise levels within the

prescribed limits during construction phase.

Ambient noise level is monitored to ensure

conformance to standards both during day

and night.

xxlll

Fly-Ash should be used as building

material in the construction as per the

provision of Fly ash Notification of
September, 1999 and amended as on 27th

August, 2003.

Fly-ash containing cement and bricks are

used in construction so as to comply with

the provisions of Fly Ash Notification of
September, 1999 and as amended on 27th

August, 2003.

xxlv
Ready mix concrete must be used in
building construction.

Ready mix concrete is used for building
construction and the necessary cub-tests is

conducted to ascertain their quality

XXV
Storm water control and its re-use as per

CGWB and BIS standards for various

Storm water control and its re-use are

implemented as per CGWB and BIS

standards for various appl ications.

Page 3
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EC Condition Status of Compliance
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COMPLIANCE REPORT ON THE STIPULATED CONDITIONS

OF ENVIRONMENTAL CLEARANCE

)

)

applications.

Water demand during construction

should be reduced by use of pre-mixed

concrete, curing agents and other best

practices prevalent

Water dernand during construction is
reduced by use of pre-mixed concrete &
curing agents.

xxvl

xxvll

Permission to draw ground water should

be obtained from the competent authority

prior to construction/operation of the

project.

Permission to draw ground water is obtained

fiom the competent authority.

xxvttl

Separation of grey and black water

should be done by the use of dual

plumbing line for separation of grey and

black water.

Dual plumbing system was adopted to
ensure supply of treated sewage for flushing
applications.

xxlx
Treatment of 100% grey water by
decentralized treatment should be done.

Treatment systern for 100% grey water was

provided within the premises.

xxx

Fixtures for showers, toilet flushing and

drinking should be of low flow either by
use of aerators or pressure reducing

devices or sensor based control.

Fixtures for toilet flushing and washing are

of low flow type by adopting the use of
aerators.

xxr

Use of glass may be reduced by up to
40% to reduce the electricity
consumption and load on air
conditioning. If necessary, use high
quality double glass with special

reflective coating shall be used in
windows.

Class with special reflective coating in
fagade is used to maximum extent possible

to reduce electricity consumption and load
on air-conditioning.

xxxll

Roof should meet prescriptive

requirement of Energy Conservation

Building Code (ECBC) by using

appropriate thermal insulation material,

to fulfill the requirement.

Thermal insulation materials are used as per

the requirements of energy conservation

building codes applicable for residential

buildings.

xxx1ll

Adequate measures to reduce air and

noise pollution during construction

keeping in mind CPCB norms on noise

limits.

Adequate measures are taken to maintain air
quality and noise levels within the

prescribed limits. (Please refer ROA
enclosed).

P age 4

S: No. EC'Condition
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COMPLIANCE REPORT ON STIPULATED CONDITIONS

2. Operation Phase:

The project is under construction stage. The Status of Compliance pertaining to the Operation

Phase of the project will be reported once the construction works are completed.

PART- B GENERAL CONDITIONS

)

)

xxxlv

Opaque wall should meet prescriptive

requirement as per Energy Conservation

Building Code, which is proposed to be

mandatory for all airconditioned spaces

while it is aspirational for non-

airconditioned spaces by use of
appropriate thermal insulation material to

fulfiII requirernent.

Thermal insulation materials including
under deck insulations are used as per the

requirernents of energy conservation

building codes applicable for residential

buildings.

xxxv

The approval of the competent authority

shall be obtained for structural safety of
the buildings due to earthquake,

adequacy of fire fighting equipments, etc

as per National Building Code including
protection measures from lightning etc.

Approvals from the concemed authority are

obtained as per the National Building Code.

xxxvl

Provision shall be made for the housing

labor within the site with all necessary

infrastructures and facilities such as fuel

for cooking, mobile toilets, mobile STP,

safe drinking water, medical health care,

crdche, etc. The housing may be in the

form of temporary structures to be

removed after the completion of the

proj ect.

Provision is made for labor housing within
the site with all necessary infiastructure and

tacilities. lhe housrng rs rn the tbrm of
temporary structures to be removed after the

completion of the project.

1

Six monthly monitoring reports should be

submitted to the Ministry and it's
Regional Office, Bangalore.

We are submitting the Half yearly

compliance report in Hard and Soft copies

during June and December of each calendar

year in respect ofthe conditions stipulated in

the Environmental Clearance.

2

Officials from the Regional Office of
MoEF, Bangalore who would be

monitoring the implementation of

We will extend full co-operation during the

visit of Officials fiom the Regional Office of
MoEF & CC, Chennai and also the complete

Page 5
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S. No. EC Condition r,:'.r.. Status of Compliance

s. EC Condition', 
"'
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COMPLIANCE REPORT ON TIIE STIPULATED CONDITIONS

)

)

environmental safeguards should be given

full cooperation, facilities and

documents/data by the project proponents

during their inspection. A complete set of
all the documents submitted to MoEF

should be forwarded to the CCF, Regional

offrce of MoEF, Bangalore.

set of all the documents will be submitted to

Regional Office of MoEF & CC, Chennai.

In case of any change(s) in the scope of
the project, the project would require a

fresh appraisal by this Ministry.

In the case of ary change(s) in the scope of
the project, a fresh application to the

Ministry will be submitted.

4

The Ministry reserves the right to add

additional safeguard measures

subsequently, il found necessary, and to

take action including revoking of this

Environmental Clearances under the

provisions of the Environmental
(Protection) Act, i986, to ensure effective

implementation of the suggested

saleguald rneasures in a time bound and

satisfactory manner.

Noted and we will comply with the same.

5

All other statutory clearances such as the

approvals for storage of diesel from Chief
Controller of Explosives, Fire

Department, Civil Aviation Departrnent,

Forest Conservation Act, 1980 and Wild
Life (Protection) Act, 1972, Central

Ground Water Authority, Coastal

Regulatory Zone Authority as applicable

to the project shall be obtained by the

project proponent from the competent

authorities.

We have obtained all the necessary statutory
clearances.

6

A copy of the clearance letter shall be sent

by the proponent to the Commissioner of
Corporation/ municipalities/ executive

officers of town panchayat/ Block
development officers of panchayat union
whichever is applicable and the Local

NGO, if any, from whom
suggestions/representations, if any, were

Noted

Page 6
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IANCE RE STIPULATED CONDITI
OF ENVIRONMENTAL CLEARANCE

)

)

7

The project proponent should advertise

with basic details at least in two local

newspapers widely circulated, one of
which shali be in the vemacular language

of the locality concemed, within 7 days of
the issue of clearance and a copy of the

clearance letter is available with the State

Pollution Controi Board and also at

website of the SEIAA, TN and a copy of
the same should be forwarded to the

Regional Office of the Ministry of
Environment and Forests located at

Bangalore.

Basic details of the project were advertised

in two local newspapers within 7 days of the

issuance of Environmental clearance and a
copy of the sruDe was forwarded to MoEF &
CC, Chennai.

8

These stipulations would be enforced

among others under the provisions of the

Water (Prevention & Control of Pollution)

Act, 1974, the Air (Prevention & Control

of pollution) Act 1981,t he Environmental
(Protection) Act 1986, the public Liability
Insurance Act, 1991 and EIA Notification,

2006.

Noted.

9

Under the provisions of Environment

(Protection) Act, 1986 legal action shall

be initiated against the project proponent

if it was found that Construction of the

project has been started without obtaining

Environmental Clearance.

Noted

10

The project proponent shall also submit

six monthly reports on the status of
compliance of the stipulated EC

conditions including results of monitored

data (both in hard copies as well as by e-

mail) to the MoEF, its Regional Office

Bengaluru, the respective Zonal office of
CPCB, SEIAA,TN and the State Pollution

Control Board.

We are submitting six monthly reports on the

status of compliance of the stipulated EC

conditions including results of monitored

data (both in hard copies as well as by e-

mail) regularly to the Ministry's Regional

Office, Chennai.

Page 7

S. No. EC Condition Status of Compliance

received while processing the proposal. 
I

The clearance letter shall also be put onl
the website ofthe proponent. 

I
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1t

Environmental Clearance is subject to

final order of the Hon'ble Suprerne Court

of tndia in the matter of Goa foundation

Vs. Union of lndia in Writ Petition (civil)
No.460 of 2004 as may be applicable to

this project.

Noted.

COMPLIANCE REPORT ON THE STIPULATED CONDITIONS
OF ENVIRONMENTAL CLEARANCE

)

)

Page 8

EC ConditionNo.s. Status of Compiiance
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Annexure - II
Environmental Monitoring Reports

(April 2016 - September 20'1,6)
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ECO SERYICES INDIA PVT. LTD.
(I,ABORATORY DTYISION)R

ECO SERVICES

Accredited iD accordrnce wiah ISO/IEC 17025:2005 by NABI. D€parheot of Scieoce & TechnoloB/, covernmeDt of Iodie

Rcport No. : ESrPUEMS20l605r7l7

CrrJtotua, N8EG : M/s. ftcstig. Estat s P.oir b Ltd
citt Tow.rs, /r Floor
No. 1 lT,ThisgarrJa Road
T.Nagar, Ch.mai - 600 017

Datc ofS.mpling
Date of R€Bistration
33Epte Code
Test Commcncad on
T.st Compl.t.d oo
Report lssuing D.te

02.05.2016
02.05.20r6
E-344 & E-345
02.0s.2016
19.05.2015
20.05.2015

Project Address r cPr.laigc B.lle Visti'l
Kattup.kk.E

SaEpl. Des..ipliotr

SsmpliDg Inaitions

Sampling PIeu/Proc€durc

CrtcgoD/ ofArcszore

AtBbient Air

(AAQ-l) Ncar Tower -2 (Block -3) ofProject Sit.
(A-AQ-2) N.arTowcr 9 (Block 14) ofProjcct Site

ESIPL/SOP/C-AA/OI

Ambiert Tsmp€retur€ du.irg the srmplirg (Av€rsge)
Relativc Humldity durh g ahc ssmpliBg (Avcrrgc)
Tirr. end Hours ofsemplitrg

32.C
59 "/a
8 Hrs

S.No-
Psre6€tar

(Charec(.ristic) Illethod of Test
Tcst Rcs!lt

AAQ.1 AAQ-2

01
Paniculste Matler( Size Less

than t0 tm) in lglmr
51.9 53.2 100

02
Paniculate Mattcr (Size Less

r.har 2.5 gm) in pglml
Manufacturer Manual
ESIPLi SOP/C- 4.4,/ t 0

21.9 22.9 60

03 Sulphur dioide in gglm' IS ;51E2 Part 2-2006 80

04 Oxi&s of Nibogen in pglml lS :5182 Part 6-2006 23.6 30

05 Ozone in pglm' IS:5i82 Pan 9-2009 BDL(DL: 5.0 pglrni) BDL(DL:5.0 [g/mr) I60

06 Ca.bon Monoxidc in mglm3 BDL(DL: l.l4 nrg/mr) BDL(DL:1.14 mrmr) 2.0

07 Ammonia in gglm' CPCB Manual,
Volurnc-l, 1,18y 2011

BDL(DL: 5.0 pglmr) BDIIDL: 5.0 pg/rnr) 40c

Notr:
BDL - Below Detectlon Limig DL - De{edion Lirnit
National Ambi€ot Air Quality (NAAQ) StaDdards, CPCB, No{ificrlion dalcd l Sth Novernber 2009

-End ofpagc 1...

Vcrifi.d by Ltd

(e..&x
Jsganmdhan)(J

v flC

Note: S ltis Eport.elat.s or y to tha panicular safiplc submiltcd fo( lest. { Any conection not attesrcd shall invalidate this rcpon.5 This rcpo( shall

0o( b! n0rodwid hfull or pid vitlnrt our writtco appoval. { Thc hst s.mples \rill not be retailed for morc tbu r 7 days trom thc datc of issre of lcst

rcport uoless odcrwisc a€rc.d widl ttc curtorncr. $ Thc l.sy's marked with + symbol does not coms undcr lhl: s.copc ofourNAIL accredilation

R€glstered Omce & Lalroratory:
No.l/134, Dhanakotiraja Street, SuadarNagar, Ekkaduthsngsl, Guindy, CbenDai - 600032, Taflil Nadu, India

Phole: (044) 3068306743102232 Fax (044) 30680006 E-mail: inf@ecoservices.io, Wcb: www.c'cose iccs.in

@}K
Test Rel'ort

NAAQ
STANDARD

lS :5182 Part 23-2006

9.5 10.2

IS : 5182 Paftl0-2006
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I

R
ECO STRUCES

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DIVISIoT\)

Test

No. I 7 o(2

Notc:
. BDL - Bllow Dct clioD Llmiti DL - D.t c on Umit
. N.tionrl Ambicnt Air Quality (NAAQ) stendards, CPCB, Notification dated 18th November 2009.
. Thc abovc parEmctcrs tom serialNo,oE to 12 no( covcrcd in our NABL Scopc and subcontractcd to o$cr Laboratory

,,.....,..Erd of Rcport... .. ....

st!
V€rified bv

&4?
Serviccr Indi, Pvt, Ltd,,

(J.Jrg,arunul,ur) yasamy)
zed Signatory

Notei I This leport relates onlyto thc particutar sample subnitted for Iesr. $ Any corrcction not stlested sbalI iaYalida(cthis !epo!l. ! This repo.l shall

oot bc rrproduccd in fullor part without our writlen app(oval. ! The test ssmplcs will not be tetained Io, rnore than 7 dayr fron) thc dale ofissue ofrcsl

rcport unlcsi otherwise agr€cd with thc cusloEer.

Te$ Result
S.No.

PrlrEetar
(Ch.r..t.rti6c) Mclhod ofT.tt AAQ-I AAQ.2

NAAQ
srANrAR-Ds

08 Lead in pglmt IS :51t2 Pan 22-2004 BDL(DL:0.ool uglm]) 1.0BDL(DL:0.0OlEg/m,)

09 IS:5182 Parr 1l-2005 BDL(DL:1.0 pyn') BDL(DLit.0 pglmr)

10
Bcnzo alphr Pyrc$e in
nd'n'

IS:5182 PaIt l2-2004,
RA-2009

BDL(DL:0.8 nglm') BDL(DL:0.8 ng/mr) 1.0

ll Arsenic in ng/mr AWMA M€thod 302 BDL(DL:l.O nslm3) BDI{DL:1.0 nglmr) 6.0

t2 Niokol in n8,/ml USEPA TO 3.2 BDL(DL:3.0 ngllll1) BDL(DL:3.0 ng/mr) 20.0

Re8i6tcred Olfice & LEbor.tory:
No.l/134, Dha&Iotiraja Strcc! Sundar Nagar, Ek*aduthangal, Guhdy, Chcnnai -600032. Tamil Nsdu, India

Phonc: (o{4) 3 06s3 067143 102232 Faxr (044i 30680006 E-mail: info@ecoscrvices.in' Web: www.ecoservices'in

Bcnzeoe in pglm! 5.0

43246



(

ECO SERVICES INDIA PVT. LTD.
(LABORATORYDTWilOIO

Accreditcd itr rccordsDc€ with ISO/IEC 17025:2005 by NABL, Dep..rtmeDt ofSctence & Technology, Govertrmert of India

Notc :
. BDL - Below Detedion Limit; DL - Detecrion Limit
. Eiviroiurcat (Potectiofl) Sccond Amendment Rul€q 2Om and its Amendment up to l2'h August 2OO4 - Emission Limits

for New Diesel Engines (up to 800 KW)

..End ofRepoft

R
tco sE&vtcEs

Verified by

(J "e^hJAganmohan,

q/-'4
1s. n#yasamyl

Authorizcd Signrtory

S.rvicB Indi! Pvt. Ltd.,

Raport No.

Custolrcr NtDc

ESI PUEMS/:016/05rn l6

: M/s. PEstige Estrt6 Prol.ctr l,td.
Cltl Towcft, ?o Floor
No. 117, Thi.l.i.j. Road
T.N.grr, Ch.Dui - 600 017

Date ofSamplitrg
Drae of RegistralioD
Sampl. Codc
Tast Colrbaacad on
T.st Coopl.tcd olr
Rcport Issuitrg Dale

02.052016
02.05.2016
E-347
02.05.20r6
19.05.2016
20.05,2016

P.ojcct Addr..s : aPr..tig. Bcllsvlsta"
KattuprkksE

Sabpla DeicriptioE Stack Emirsion
DCS.tNo:2
(Cep.city : 25O KYA)

SrEpliag Locrtlotr

SrEpli[g PIrD/Tro.rdure

Block -19

S.No
Prramctcrs Tcst Method

Emission l,imits5

g/kw-hrMgN-'

0l Particulate Matter in mgAlm! 23.5 0.05 0.3

Nol Specifiedo? Sdphur Dioxide in mgnlnl lS:1 I255(Part2) RA 2009 15.4

03 Carbon Monoxide in mgNm] IS:13270-1992 R.{ 2009 63 3.5

04 Oides of Nitrogcn in mgAlm' IS:11255(Part7) 2005 10.5 0.02 9.2

05 Gas tempcntrrle at stack in oK IS:11255(Part3) RA 200E 526"K Not Specified

06
velocity ofthe gas dis.iarSc io
n'lscc

IS:I I255(Pan3) R,{ 2t06 13.3 m/scc No! Spccificd

o7 volurDe of gas dischargc in
Nmrthour

ISi I 1255(Pad) RA 2008 391 Nm'/hour Not Spccificd

Notq ! This repbrr relates ooly to the panicu lar sampie submiucd for t€st. $ Any corrcclion not;ncsrcd shal! invalidatc this rcpon. $ This rcpotshru
not bq rcFoduccd in full o. pdt \rithout ou( writlrn epproval. 0 The test ssmples will no( be retained for more than 7 days ftom the date ofissucolrcst
rcponuolcss otherwisc a&ecd wilh the cuslomc.. $ The tcs/s merkcd with + syftbol does ootcomc und.r the scopc ofow NABL.ccEdilatron.

RaeLLr.d Offl.c & Llborstory:
No-Ut34, DhaDakotiraja Strcct, Suldar Nat.r, Ekkaduthangal, Ouindy, Chennai -600032, Tamil Nadu,lndia

Phone: (044) 30683 057/43 102212 Fax: (044) 30680006 E-E,lail: jrfo@.coservic.s.in, Wcb: w1vw.ccoscrvic.s.in

@DK

Test Report

ESIPUSOP/C.sE/OT

Result

IS:l1255(P&tl) RA 2009

0.01

0.13

I

44247



n DortNo. : ESIPL/EMS/2016/0S,719

CustoEcr NrEr : M./s. Prcstig. EstEt.i Proj.cts Ltd.
citi Torvc6, 7rr Floor
No. 117, Thisgdrajr Ro.d
T.Nsg.r, Ch.rEri - 600 017

Date ofSempling
DetG of Regisaratiotr
Sernpl. Codr
Tast Cotrrmcnccd on
T.6t Completad on
Report Issuiig Drtc

02"0s.20t6
0205.2016
8.345
02.05.20r6
19.0s.2016
20.05.20t6

Project Addross : rPrcstig€ Bellsviate'
Kattupskk d

SrDplc Dcic.ipaioD Steck EDirsioE
DGSetNo:1
(C.paciay : 500 KVA)

Block-24SrEpltug Locraioo

Sl,atrlLDg Plan/Proc.durc ESIPL/SO P/C-SE/O I

S-No
Test Mcthod

Rcsu lt Emission

LlEitssg/kw-hrMelN-' glktt-h.

0l Particulate Matter in mg/Nml ISrl 1255(Partl) RA 2009 24.5 0.3

Not Spccified02 Sulphur Dionde in mgAlmt lS:l 1255(Part2) RA 2009 16.9

03 Csrbon Monoxidc in mgNml IS:13270-1992 RA 2009 69 0.o'1 3.5

04 Oxidcs of Niaogen in mgNml lS:t I255(Pad) 2005 10.2 9.2

05 Gas Enpcraturc st st6ck in o K IS: I 1255(Pan3) RA 2C,08 583'K Not Spccified

06
Velocity oi the gas discharge in

iS:I1255(ParB) RA 2008 15.9 m./sec Not Specilied

Volume ofgas dischar8e in
Nmr/hour

lS:1 1255(Parl3) RA 200E 398 Nm'/hour Not Spccificd

Test Report

Noic
. BDL - Below Dct dioD Limit; DL - Dctection Lhrit
. Envirorunert (Protection) Second Amerdmcnt Rutes, 2OO2 and i6 Amefldmcnt up to l2rt August 2OO4 - Emission Limits

for New Diesel EnSinc' (up ro 800 KW)

End of Report

;jffik
Eco S.rvic.s IDdie Pvt.

a
(S asamy)

Authorized Signalory

Regist€red ofrce & LlborctorY:
No.l/134, DhaDri(otiIsja SEeet, SuDdar Nagar, Ekladuthangal, Gurody, Chennai- 600032, Tam,l Nadu, Indie

Pbone: (0,4a) 3!683067/43102232 Fax (044) 30680006 Email: info@ecoserviccs jn, web: ${w.ecos€rviccs.ir

ECO SERVTCES INDIA PVT. LTD.
(LASORATORY Drvrsrorg

,1A
@}K

;luri.,::

India

.' ': .i I,l;.

0.02

0.02

0,0r

200!

45248



R.port No.

CustoEcr NrDlc : M/s Pr.stigc Estst.s Projccts Ltd.
Citi Towcrs, 7tt Floor
No. 117, Thiegeraja Rord
T.Nsgrr, Ch.Dui- 600 017

02.05.20r6
02"05.20r6
E-346
02.05,20r6
r9.0s.2016
20.05.20t6

Proj.ct Addr6$ : 'Prestige Brlhvir(r"
K.atupakloE

Srsplc Dcs.riptioo
Stsck EEiasion
DGSetNo:1
(C.pacity r 500 KVA)

BIock-24Srldplitrt Locrlioo

SrmplLtrt PI.n/Proc.drrc ESIPUSOP/C-SE/0r

Notc
BDL - Below DctcotioD Limit; DL - Dctection Umit
F-nvironme (Protection) Second AmeDdment Rules, 2OO2 and ils Amendmcnt up to 12r{' August 2OO4 - Emission l,imits
for New Diesel Entines (up to 800 Kw)

End ofReporr......
t),t

;#h
Eco S.rvic.s Indie Pvt

a
(S

Authorized Signatory

S.No
Praartrcters Test M.thod

Rcsult Euission
LlEitssg^(w-hrMglNDl' glkw-h.

01 Particulate Mdtier in mglNm' Is:l1255(Panl) RA 2009 24.5 0.02 0.3

Not spccified02 SulphurDioxi& in mg/Nmr lS:1 I255(Parl2) RA 2009 16.9 o.a2

03 Carton Monoxide in m&Nm' IS;13270-1992 RA 2009 69 0.07 3.5

04 Oxides of Nitrogen in mgNml IS:r1255(Pan7) 2005 10.2 0.0r

05 Gss temperatur€ at stack in 'K 1S:1125s(Par3) RA 2008 583 "K Not Spcc;fied

06 IS:I1255(Pertl) RA 2008 I5.9 n/sec Not SDecified

Volume ofEas dischar8e in
Nru'/hour

IS:11255(ParA) RA 200E 398 Nmr/hour Not Spcified

, ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTYISIOI9

,Atffi>K
:;iH,T;

Accredited ln sc.ordrncc with ISO/IEC 17025:2005 by NABI4 lrepa'.tment ofscience & Technology, GoyemBeDt of Indir

Test Report

: ESIPI-/EMS/2016rc5r719
Dstc ofs.mplirg I

Dstc ofR€tisaratior :

SrEpL Codc :

Tast Co0menaed on :

Test Complated oD

Reportlssuing Drt€ i

Velocity of thc gas dischalge in
fty'sec

46249



ECO SERVICES INDIA PVT. LTD.
(LABORATORY Dryrsrorg

IERr'ICES

Accredited in rccordsore with ISO f,C 17025:2005 by NABL, DepartmeDt ofsclence & Techtrotogy, Goverlment of IDdl,

Test Report

55

Note:
Thc Ncir Pollution (Rcgutation and Conkol) Rulcs 2000-Ambicr[ Air Quatity Standatds ir Re6?c.l ofNoise

.EndofR.port.

Veified by Scrvices India Pvt- Ltd.,

d-.F"
(J.Jaganm dhfr) (s. P amv)

thorized Signatory

Note: $ This ra!,on rclatcs o, y to thc particular sample suDmitted for test. $ Any corcction no! artcstcd shall itrvalidale (his repon. $ Th is rcpon sh all

oot br rsproduccd iD full or part witlout our witt€n approval. $'Ih! tsst s.mplcs,rillnot bc rchincd fo, {lorc Oan 7 days 6om $e dalc olissue oftest
.eporl rolcss othar\ri5c a8raod with dlc customer. S The tcs/s marked with * symbol docs not com. uodcr (be scopc ofour NABL acareditation.

R.glitared Omc. & L.borrtory:
No.l/134, Dhalakotir.ja Stieer, SudarNagar, Ekkedotlaagal Guindy, Chcmai 600032, Tdnil Nadtr India

PhoDc: (044) 3068305743102232 Fax: (044) 30680006 E-Dail: iDfo@cc.s0rvices.in. web: www.ecccrvices.in

Rlport No

CuttoEat NamG

: ESIPL/EMS2016/05,720

: lws. Prcsdgc Eltrtcs Prol.cts Ltd.
Citi Tox,.rs, ?6 Ftoor
No. ll7, TLirgrrrjr Rosd
T.Neg.r, Ctr.D i - 600 0I7.

Det. ofSrmplirg.
D.tr of R.gistr.lion
Sa[lple Code
T.st CoEm€nced otr
TGst CoEpleted on
R.port Lsutug Date

02.05,2016
02-05.2016
E-348 to E-351
02-05.2016
l9-05-2016
20.052016Projcct Addr..3

: (Pr.stigc BellaVista"
Nattopakkano

S.rrpl. D..crlptlon

SrEDta Anrly,ls DuretioD

ScEplirg Locraiorr

AEbi.trt Noisr (itr dB (A) L.q)

E Hrs (Day Tim.)

(NQ-l) NGsr Block-19 North West of Proj€ct iit€
(NQ-2) Nc.r Blo.k-2 ofProi€et Sit.
(NQ-3) N..r Gat. No.2 -Back Side ofBlock-r8
(Nq4) N..r Sitc Ofiic. - South W.st Sidc oIProj€ct Sitc

Catsgory of Arcr/zotr.

Srmplirg Plen/Proccdure

Rcsidetrtitl Arca

ES I PLIS OP/C- N L/O I

S.No.
Srnple Cod. /
Locatioo Code

Method ofTcst NAAQ Lintts io dB (A)
Leq

I E-348 / NQ-t ESIPL/SOP/C.NL/OI 52.4

2 E-349 /NQ-2 ESIPUSOP/C.NUOI

3 E-350 /NQ-3 ESIPL/SOP/C.NI,/01

4 E-351/NQ4 ESIPUSOP/CNI"/OI 52.8

@
>=<

' : ,.:.1,. il - n.

T€st Rcsult in f,€q

53.4

53.6

47250



Rcport No.

Cutonrar Nadre

: ESIPL./EMV2ol6/05//721

: M,/s. Preldgc Estatcs Pmj.cts Ltd.
Citi Towcri, ?$ Floor
No. Il7, ThhSar.jr Rosd
T.N.g.., Ch.nusi - 600 0I7.

Dstc ofSrmpling
Dstc of Redstrf,tiotr
SrDplc Codc
Teit Comutcncad on
Telt Corrplct d on
Reporf Issuing Date

02.05.20r6
0?.0s.2016
E"352
02.052016
19.05.2016
20.0s.20r6

Proj.ct Addrers :'Pr.6tige B.llrvlil.'
Krttup.kk.E

SrEplc Descriptior
S.t!plitrg Lo.ario!
S.I!plitrg PIan/Proccdur.

Bor.wall Wotar
Neir Tor'cr - IE @ Block - 28

ESIPL/SOPrc-Wrct

1ol2

S.No. Parrmatar
(C[srr.trrir tic)

M€tbod ofTcst T.st Resul.

01 Colour in Hazen APHA 22^dEd!. 2l20 B BDL(DL:s)
02 Odour APHA 22'dEdn. 2150 B ASreeable
03 Turbidity in NTU APHA 22"dEdn.2130 B 2.0
04 remperatuie in dC AIHA 22"d Ednion 25J0-8 25.6
05 DH @,25'C APHA 22dedo. 4500 !f-B 7.08
06 ElecFical Conducrivity @ 25"C i! lllqlg$m_

Total Dissolvcd Solids io mE/l
APHA 2zMF.dn. 2510 B 2356

t399o7 A?l1A zlftEdtL 254GC
OE Total Hardr.ss as CaCO, in mg/l API{A 22dEdn. 234GC 513
09 Calciu:n es Ca in mg4 APHA 22"dEdn.35o0 ca-B I38
l0 Magnesium as Mg in mg/l ArHAr/-EdnJsoo Ms-B 41

ll Phenolphtialein Alkalinity as CaCOr in mg^ APHA 22'dEdN.232GB Nit
L2 Methyl Orange Alkalinily as CaCO] in rrlg^ APHA 22^4EdD. 2320-8 352
13 Total Alkaliniry as CaCO! in msll APHA2?49Ed1. 2320-B 352
t4 Chlo.idc as Cl in ms/l APHA 22'd8dn.4500 Cf-B 296
l5 Sulphatc as SO. in mB,4 APHA 22^6Edn,45oO SOz'. E 124

l6 Iron sJ Fe h mgl APHA 22'dEdn. 3500 Fe-B 1.0

t7 Silic-! as SiO? in m8/l APHA 22d8dn.4500 SiofD BDL(DL:1.0)
r8 Phosphorous as P in mg/l APHA 22idEdn.4500 P-D BDL(DL:0. i)
l9 Sodium as Na in ogll APHA 22dEdi!ion 3500 Na-B 264
20 Potsssium aa K in rng/l APHA 22dEdi!ion 35oo K-B 7.1

Njckel as Ni in mg4 IS 3025 (Pad 54) BDL(DL:0.01)
22 Manganes€ as Mn in mg/l APHA 22"d Edirion 3500 Mn-B BDL(DL:0.01)
23 Copper as Cu in mgl] APHA22 Edition 3500 Cu-B BDL(DL:0.03)
24 Chromium as CF in mgll APHA 22"dEdition 3500 Cr-B BDL(DL:0.03)

Notc
BDL. Bclow D.Ection Lilnat; DL - Dctcction Limit

vcJifi.d by co Serviccs lndiz Pvt. Ltd.,

&^q*
.JaS'an,'ch an) ,r.rd

Authoriz.d Signetory
(J

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTVISION) @

Iodi.

Test Report

200!
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R
ECO SEFvTCES

Test

Rc No. ESIPUEMS/201 1 2ol2

Notc:
. BOL: Bclow Dctcction Limit; DL: Detection Limit
. Thc lbovc paEmctcrs from serial N0.25 to 29 not covcrcd in our NABL Scope and subconna.rci io olhcr Laboratory

. PlcLrc rcfcr oul NABL Ccltificatc No6" T- 1962 & T- 1963 and Scopc of Accreditation.

...Eod ofReport..,.. -. .

Vcrified by Scrvic.s Iodir Pvt. Ltd.,

l.'t-1
(S- PCfryasamy)

r.rtrorizcd Signato.y

.i.r

\

S.No.
PrrsEatcr

(Chrr3ctcrbaic) Mctlod of Test Test Result

25 Selinity io g/l By Caloulstion 1.18

26 IS 3025 (Part a9) Eesff:2003)Zinoaszn'to,m l 5.1

27 Mercury as Hg in mgn IS 3025 (Part 48) (Reuff:2003) BDUDL:0.0005)
28 Arscdic ss As ih m8/l IS 3025 (Ps.t 37) (Reaff:2003) BDL (DL:0.01)

Lead rs Pb in mgll BDL (DL:0.02)29 IS: 3025 (Part 4A (Reaff:2003)

Not€: ! This repon relrtes only io thc parlicular sample submiltcd for tc6l. ! Any cod€ction Eot anestod shsll invalidale ttis repo(. ! This leporl shall

not bc rc$oduccd in full or pa( witbout our vrittfi approval. ! The t6t sampl.s willrctbe reEibed fot mo.e lh.n 7 days Eom thc datc ofissue oftes!

report unle-ss ottqwise agrecd with lhc customer.

Regrstcrcd Omc€ & Lrborrtory:
No.l/134, Dlla .lotiraja SFect, Suodar Nagar, EkkadutlBngal, Guitrdy, Cheinai - 600032, Tamil Nadu, India

Phon€: (fi{) 30683057ia3102n2 Fax (044) 30680006 E.mail: info@ecoselvices in, webi wwu'.ecoservices.in

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTVISIOI9

d-eu
(J,I.on n m,\h E'i)

49252
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R
ECO SEIV|CES

ECO SER\TICES INDIA PVT. LTD.
(LABORATORY Drvrsrol9

Test Re rt

R.portNo. :ESIPL/EMS/2016I)5/?750
2 of 2

Not.:
. BDL: B.low D.tc.dioi Llmtq DL: Det .don Limi!
. The above psruret!.s &!m sc.ial No.08 to I 3 not covcrcd ilr ou! NABL Scopc and lubcontra.tcd to othcr Laboralory.
. Plcasc rcfc.ourNABL CaIific.tr Nos. T-l 2 & T-1963 ind Scope of AcqediElio.r.

....,.,...End ofR€po.t...... . ..

Ve.ified by co Scrvires Irdia PYt. Ltd,,

e^h
(JJacanmohan)

/
,r.#6ii-

Authorizcd Signatory

,J

| !i[,\

Notct $ This report relates oDly to the particular sample submined for tes!. S Any corrcction notattes{ed shallinvalidalc this rcport. I This rcponshall

not be rcpmducid in hllor prrt without ow writtsn sppmvrl, $ The test samplcs will not bc rrhilrd for Eor. tban 7 days from thc datc of issuc oftcsl

reporl ulless othcfi.isc agre.d with lhc customer

S.No. Melhod R.sulls

08 Phcsolic Cornpounds as C6H5OH in mgttg EPA ]O5OB BDL(DL:0.1)

09 Nickcl ss Ni in mg&g EPA ]O5OB 1.4

IO ManEancsc a5 Mn in mg/k8 F-PA 3O5OB 68.2

Copper as Cu in mg,&g EPA 3O5OB 2.4

t2 Zi^c asZnin mgkg EPA 3O5OB

t3 Chromium as Cr in mg^cg DPA 3O5OB 0.9

Regisler.d Omce & Lsbonlory:
No.1/134, Dh&akotinj. St'cct, Sundar fragai, EkkaduthaoSal, Guindy, Chcn ai-600032, TamilNadu,India

Phone: (04,{) 3068306?14310223 2 lax: (044J 30680006 E-mail: info@ecos.rviccs-in, w.b: www-ecoscrviccs in

ii l:).;

Tast ParelIatars

t2.4

50253



1 R ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTVISION)

ECOSERVTCES

Test t

M.teorologlcal MorltoriDg Repor{ - April 2016
STATION: CHENNAI (M EENAMBAKKAT4

lssucd to,
lws. Prestige Estatee Proj.cts Ltd,
Citi Towcrs, ?6 Floor, No. I17, Thisgarajd Road
T.Nagar, Chcnnai - 600 017.
Project Addr.sr : Pr.stig. Bellaviste" Xsttupakl€m

Monitoring St rtcd On
Monitoring Compl.lcd On
bsuing Date

01.04.2016
30.04.2016
30.05.20r6

Dst Mu.
T'io'c

Mi!.
Ta ia "C

Rsinfsll
ru mIIt

R.lrtivc Hu]!idity 7o rryird SDccd iD KmDh wind Dir.c(lon
0830 IST 173O IST O83O IST 1730IST OS3O IST r730 rsT

I 35.0 24.8 0.0 't7 6l 6 8 SE

2 352 25.2 0.0 't7 64 6 sEs S

3 35.8 25.2 0.0 74 61 6 t2 ssw s
4 36.4 25.6 0.0 '72 59 6 t2 SW SSE

5 36.4 24.E 0.0 78 6l 6 8 N s
6 17.0 24.6 0.0 70 67 6 l4 s!r' SE
7 16.4 26.4 0.0 '74 69 6 l4 SE

8 362 26.4 0.0 14 64 12 12 s ESE

9 35,3 24.8 0.0 1t 58 6 t0 ESE

t0 35.0 24.6 0.0 't1 65 I 10 S NE
1t 24.2 0.c 8I 67 8 l4 sw SE

12 36.1 25.2 0.0 '14 66 8 ]E SSE SE

13 37.3 27.2 0.0 67 4 \2 s
t4 38.8 28.0 0.0 68 65 12 l8 S ssL
t5 392 21.7 0.0 't1 6l 6 8 s SSW

t6 37.4 26.8 0.0 70 5E 8 t4 SE S

t7 37,4 26.8 0.0 7t 64 12 t8 SSW S

I8 37.0 27.t 0.0 66 68 I(] 22 S S

I9 36.3 27.1 0.0 63 69 8 IE S SE

20 36.r 26.2 0.0 6'l 5E 6 12 ssw SD

2t 36.s 21,4 0.0 66 60 8 t8 SW SSW

38.5 0.0 62 6l 4 r8 S ssw
23 41.8 2a.4 0.0 64 64 16 t4 S SE

24 40.4 2E.4 0.0 69 67 6 22 SE SE

25 38,5 28.5 0.0 66 55 6 l4 SE ssE
26 3E.6 0.0 10 52 10 t2 ssw S

2'l 26.8 0.0 75 62 8 t4 s ESE

36.1 27.0 68 49 t S SSE

29 38.5 26.8 0.0 61 58 t2 l4 ssw SE

30 38.0 26.8 0.0 15 53 E t4 SE

LEGENDS:

Note: S This report relrte. only to lhe particuhr sample submittcd for l.st. S Any co(ection not attastcd shall inyalidate this report 0 This rcPonshall

not bc rcp.oduc.d in full or part vithout ou. written spprovsl $ Thc re{ saoples will not bc retaiflcd for not. than 7 days frOn thc d.tc ofissue oftest

rcpod unlcss otlelwise agrcad with thc ctrltomcr.

'T-Tcmperarurc
N- NOTHERLY: NNE-NORTH NORTH EASTERLY;
E- EASTERLY: ESE-EAST SOUTH EASTERLYi sE-
S-SOUTHERLY: SSW-SOUTH SOUTH WESTERLYT
w- WESIERIy; W{W-\yEST NORTH WESTERLY;

Regiiter.d Omce & L!bordory:
No-l/134, Dha.nalotimja Street, Sundar Na8ar, Ekkaduthangal, GuiDdy, Chennai - 600032, Tamii Nadu, India

Phooe: (044) 3068306?143rcn32 Faxt (044\ 30680006 E-mail: info@€coservices iIl, web: www.ecoscrviccs.in

t2

'tl

l40.0

51254



Test Renort

BDL.(DL: L l4 rrg/nlr)

CPCB Manual,
Volume- l- Ma 20r r

BDL(DLr 5.0 AEm')

No!.:
BDL - Bclow DetEclion Limiq DL - Detection Limil
National Ambieilt Air Qusli!y (NAAQ) Sundurds, CPCB. Ndilicarion durcd lElh November 2009

.End of pa8e I

Verificd by s For Eco Services Indi2 Pvt. Ltd

",-<(S. P&iyasamy)
Authorizcd SignBtor)

d-r,
.taeanmbhah)

i,o.1/134
Dhanskotir;ta

(J o

EtkaCLnrzi:.r;
.J

ar-i

Rcport No- : ESIPUEMSA0I5/078090

CusIoEC.l{rlEe : M/s. Pr.stigc Estatos Proj.cls Ltd.
Citi TorYers, 7'h Floor
No. llT,Thiagaraja Road
T.Nagar, Ch.DDri- 600 017

Datc ofSampliog
Datr of Rcgistration
Samplc Codc
Tcst Commenccd o,
Tart Compl.t.d o!
Report lssulnB Date

05.07.2016
05.07.2016
E- r00E & E 1009
05.07.2016
16,07.2016
16.07,2016

Proj..t Addr6t : "Prestigc B.lL vista"
Krttupakk!D

S.mpl. D.scriptior

Sampun! Loc.lioos

S.6pli.g PLdProced rr.

C^t goty oI A.alha.

Ambient Ai!

(AAQ-l) Ne3r Torer - 2 (Block - 3) of Project Sit.
(AAQ-2) NcAr Torver I (Block 98) of Project Site

ESI PL|SO P/C-AA/OI

Rcsidentiil Area

AmDi.nt Tcmperator. during thc samDliog (Av€rage)
Relstiye Humidity during the seollling (Av€rage)
Tine .od Hours ofsampling

3J"C
60%
8 Hrs

S.N o.
Ptratocaer

(Characteristic) Method ofT.st
Test Rcsult NAAQ

STANDARDAAQ-I AAQ-2

0l
P.niculare Malte( Size kss
than l0 gm) in pglmr

IS :5182 Part 2i-2006 44.1 40.7 r00

02
Parrlculale Mater (Size Less

than 2.5 ym) in pglm]
174 60

03 Sulphurdioxide in pglml IS :518? Part 2-2006 I lL2
lS :51E2 Part 6-2006 21.&

I1.4 80

Oxidcs ofNitrog€n in pg/m' 2t.7 80

05 Ozone in yglml lS:5182 Part 9-2009 BDL(DL:5.0 Fgm)) BDL(DL: 5.0 lymr) tE0

C.arbon Monoxide in mg/mr BDL(DL: l.l4 mg/mr) 2.4

07 Ammonia in gglml BDL(DL: 5.0 pgln!) 400

Note: { This repon relstcs only Io the pa(icularsample submitted for tcst. $ Any corrcctjor, not altcstcd shallinvalidatc this rcpolt. $ This repon shall

nol bc r$ruduced in fullor p.n without olr writtcr approval. $ The tcst sxmples wilLnot be rctaincd for more than 7 days from thc datc ofistue oftest
r.pon uol6s otlErxisc a8rced with rhe customer. $ The resr/s marked with ' symbol does not come under the scope of ourNABL lccredilation.

Regirter.d Omce & Lrborrtory:
No.l/134, Dhanekotiraia Strcct. Sundar Nagsr, Ekkaduthatrgal, Guindy, Chemai - 600012, T3rnil Nadu. India

Phonc: (044) 30683057/43I 0223 2 Fex: (0a.4) 30680006 E-IDail: info@ecoserviccs.i!, w€b: www..coscwiccs.in

,

f

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DIVISIOT9

@}K
Accredited l! rccordarce wiah ISO EC 17025:2005 by NABI. Deprrtmeot of S.ience & Technologl/, CowrnmeDt of Indii

MEnufacturcr Mrnull
ESIPUSOP/C.AA/IO

04

06 lS : 5182 Par l 10-2006

52255



1 R
ECO SERViCES

ECO SERVTCES INDIA PVT. LTD.
(LABORATORY DIVISIOT9

Test

Re ort No. ESIPL/EMSn0l6/078090 Tolz

Nolr :

. BDL. Bclow Detection Limil; DL - Delection Limit

. National ArnbiGdt Air Quality (NAAQ) Standar&, CPCB, Notificalion drrcd l8th Novembe. 2009,

. Thc sbovc ponmeters from serial No.08 to l2 Dq covercd in oor NAB t, scope and subconlracted to other Laboaatory

..,.......8nd ol Rrpon.-......-

vcrified by For Eco S.rviccs Indh P!'t. Ltd..

&"{2
(Uaganmtrhan)

^. {
(s. PY/iyasamy)

Authorized Signator]

Notel ! Thjs rcport relates only to the psrticular sample submilted for tcstl$ Any conection not attested sball inv.lidatc lhir rcPon.l This report ihall

not be reproduc;d iJr full orp8rt wihout our wdtteD approvsl $ The test s.rnpl6 will not be retained fol mo.e than 7 days tot the dale ofjssue of ttst

repon untcss othcrwise agrccd with thc cusromer.

S.No
Prremctar

(Chr.cterislic) Method of 'l-€sl
Tesl Rasult

AAQ.I
NAAQ

STANDARDS

08 lS :5182 Paa 22-2004 BDI-(DL;0.001 pYmt) B DqDl,:O.OO r Fglrn') 1.0

09 Bcazene in uglmr IS:5182 Part I l-2006 BDUDL:l.O Fg/m') 5.0

l0 BqEo alCla Pyrene in

n/m!
lS;51t2 l'rrl ll-200-1,
RA-2009

8DL(DL:0.6 nglmr) BDL,iDL:O.E n8lm')

lt Arsanic in nglm! AWMA Mcthod 302 BDL(DL:1.0 nC,/nlr) BOL(DL:1.0 nYrn') 6.0

t2 Nick.l in nym' USEPA IO 3.2 8DL(DL:3.0 n8/m]) BDLdDL:3.0 nglm') 200

N
Do iir

N
Ei

r C

Rcglstercd Omce & Irborrtory:
No. l/ I 34, Dhanakotir.ja SEcet, sudar Na8al, Ekl(adothangal, Guindy, ChcnDai - 600032, Tamil N.du, ladia

Phonc: (&.1) 3068306?18t02232 Faxr (044) 30680006 E-mail: inf@ecoservices.in, web: ww-ccoscrviccs'in

t,0

AAO.2

l,cad in pglm'

BDL(DL:1.0 pClrn')

53256
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R
ECO 5€BVtCES

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTYISIOI9

Accredlted in .ccord.n.. wttb ISO/IEC 17025:2005 by NABL, DepMment of Sclcnc! & Technology, Govemlreut of Indi.

R.po.t No.

Custoder Naltc

: ESIPL/EM5/2016/07/E091

: M/s. Pr.stigc Eststes ProjGcts Ltd.
Citi Tolvcrr,7!t Floor
No. l17, Thirgxrrjn Road
T.Nagar, Chentrxi - 500 017

Dele of Sampling
Dete of Registratio11
Semple Code
Test Commcnced on
Test Completed ol
RcDor( lssuing Datt

05.0?.2016
05.0r.20t6
E-l0I1
05.07.2016
t6.01.7016
16.07.2016

Project Addr..s : aPr.saigc Bcll.Vists"
Kittuprkk m

Saaptc Dercriptior Stnck 0mis5;on
DCS.tNo:2

(Cspacity; 250 KVA)

Ssmp)itrg Locatbn

Srrnplirg Phn/Pro..durc

Block -19

ESt PL/SOP/C-SE/01

S.No

Result Emission Li
Parametcrs Tcrl \1cl h od Wn;--- glkw-hr g/kw-hr

IS: I I2ji(Pall l) RA 2009 r5.9 0 00R 0'l

Sulpbur Dioxide in mgfNml lS:l 1255(Parr2) liA 2009 No( Spccilled

0l

02

03 Carbon Monoxide in mgNm' 25.3 0.0029 i.5

04 Oxides of Nitrogcn in nrtNmr tS:l l25i(l,ur(?i :ludj t.6 0.00i 9.2

05 Cas temperature at stack in oK lsil l2i5(Parr3 ) lt^ 2008 463 Not Specified

c6
Veloc.ity ofthc gas disch!.Be in 4.0 Not SPtcified

07
volume of gas discharye in
Nm'frour

Not Sp€cifiei

ls:l 1255(Part3) RA 2008

lS:l l2ii(Partj) RA 2008

Note :
. BDL - B.low Hcctior Limiq DL - Ddecrioo Limit
. Environment (Protection) Srcond AmeDdmenr Rules, 2002 and ils Anrendnrenr up to I2d Aegusl 2OO4 - Emission Limits

for New Diesel Engines (!p to 800 KW)

........,.End of R.pon..,...,..

Verificd by or E.o S.rvices Indi. Pvt. Ltd.,

d-$?
(J. Jagannlohbn)

No 1/13'1, 6PK1)
Aurhorized SiSnatoryStreel a)

S!nda, N fi..

Notc: ! This r.port rclates only lo thc panicular sample submitled for GsL $ Anycorrsc(ion o I irvalidrte r his (cport { This rcport sball

tfi bwttlfl dlh tiit$tff tvttrb'ilvi,}\'?"ftBt
report unl€ss other,vise agreed witl lhc custonrcr i

f!Edv,l. ! Tlo tist ird0l6 \ilt not be r.irin€d tor lltrore bar ? &ys fronr tllc datc of issue of tast

ite tcst/e markcd with'symbol does notcom€ under $c scopc ofour NABL tccreditation

Registered OIIice & L.borrlory:
No.l/134, Dhanakotiraj| Strcct, Sundsr iagar, Ekkaduthangal, Guindv' Chcnnai - 60!032' TamilNadu' India

r '", toicj : oos: or:iq3:02232 Frx: (044i 30680006 E-m;il: iDfo@ecoscrvices'in, web: ww cmscrvLccs in

@F<

Test Report

105

I6.6 0.009

Particulate Ma(er in mgrNm]

IS:13270-1992 RA 2009
I

54257



a

ECO SER\ICES INDIA PVT. LTD.
(LABORATORY DTYISIOI9

ECO SERVICES

Accredit€d in rccord.nce with ISO/IEC 17025:2005 by NABL, DepcrtEreit o[Science & TechDolo$/, Governm€trt of Indi.

Test orl
Rrport No.

qrstoEar Nanc

: ESIPL/EMS/2016/07/8092

: M . Prcs{igc E t[t.! Projccts Lrd.
Citi Torvcrs, 7'h Floor
No. I17, Thiegrr.jr Rord
Tlrgr& Ch.nnri - 600 017

Da(e of Sempling
Datc oI R.gist.etion
Sample CodE
Tesl Commenced on
T€sl Co,trplelcd on
Rcporl Issuing Det.

0s.07.20r5
05.07.20r5
E-1010
05.0?,20t6
16.t12016
16.07.2016

Projcct Addr6s : "Pr.stigc Bcllsvistn"
Xittuprkkrm

Note i
. BDL- Below D€t ction Llmiq DL - Dctcction Limir
. Environment (Pro!@tion) Second AmeDdm€rt Rules,2002 and its A.mendment up !o 12tr August 2004 - Emislion Limils

for New Diesl Engines (up !o 800 KW,

l:rd ol' rt

1/134
For Eco Serviccs lndil h,'t- Ltd.,

(e".h
-Jaganmdhan) ,r.w#

Authorized SiSnatory

o Dhar
Si'?el

(J Sunde

Notc: g This rcport relates oDIy lo rhc psniculsr samplc submittcd for tcs! S Any coreclion Dot atlestcd shall ilvalidlte this reporr S This repon shall

not bc rcpoduccd in full or pa.rt without our writtcn approval. 0 Thc tcst samplas will nol be retaiftd fol more than 7 days ftom the date ofissue oftcst

rcport unlass otherrisc lgrccd with thc customcr. I Thc tcsds markcd whh * symbol does not comc undcr lhe scop€ ofour NABL accrcdilalion.

Stxck Emission
DCSclNo:l
(Cnpnchy: 500 KVA)

BIock -?4

SsEple Dcrcription

ESr PUSOP/C-SE/0t

SrmpliDg Lo.ation

Simpling Phn/P.occdurc

Rcsult

S.No
Parrmcters 'fest Me0rod

Mg/Nlnl g/krv-hr
Emission

L im itss g,&w-h r

0l 0.010IS:l l2i5(Parll) ltA 2009 18.9 0.1

0?. 0.0059 Not Spccitied]t.t

:4.1

lS:l l2r)(Palo) l{A 2009

lSill270-199? RA 2009

Sulphur Di6xide in orglNm)

Carbon Monoxide in mgn.lmr 0.0039 3.5

04 Oxides ofNilrogcn in mgfNm' lS:l 1255(Po(7) 2005 9.5 9.2

05 Gas temperature at stack in o K 473

06
Vclocity olthc gas discharyc in
ny'sec

5.35

Nol Specificd

Nol Spcciricd

2tl Not Spccilled
Volumc ofEds dischorSe in
Nm'/hour

IS:ll25i(Por1jt RA 2008

lS:l 1255(P.(3) RA 2008

Regist€red Office & Lrborraory:
No.l/134, Dhanakoturja Strcct, Sundar Nagar, Skkaduthangat, Guiudy, Chennai - 600032, Tamil Nadu, India

PhoDci (044) 30683067/43 t02232 F!x: (044) 30680006 E mail: info@ecos€rviccs-irL Wcb: www.ccoservices.in

F

vcriJicd by

Paniculale Mattcr ifi mgNm'

I

03

0,005

07 tS:ll25t(Pad) IrA 2008 
I

55258
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R
ECO 5ERV|CES

ECO SERYICES INDIA PVT. LTD.
(LABORATORY DTYISION)

Accredited in rccordaicc with ISO/IEC 17025:2005 by NABL, D€partm€nt of Science & Tcchnoloss/, cov€rtrrEert of India

Rcport No.

Custo&cr Ntoa

Proicd AddreJ

I ES I Pl-/EMS/2016/07/8093

: M . Pr.stige Estrtcs Proj.cts Ltd.
citi Towcrs, 7rh Floor
No. I17, Thirgaraja Road
I.N.gar, Chennai - 600 017.

r *Prcstigc Bellevista'
Nlttup{kkern

Datc ofSrmpliDg
Datc of Rcgistlation
ssmpl! codc
Tast Commaocad on
Tcst CoEpl.aed on
Repora lssuiDg Uatc

0s.07J016
05.07.20r6
Elol2 to E-1015
05.07.2016
t6.07.2016
!6.07.2016

Saople Dcscription

Ssmple Anilysis Duretioo

Saopling Locetions

Ambicnl Noisc (in dB (A) L.q)

E Hrs (Dry Tim.)

(NQ-l) Ne.r Blocl -19 No.th W..t of Proj.cl sit.
(NQ-2) Ncar Block-2 of Proj.d Sit.
(NQ"f,) Ncnr Catr No, -B.ck Slde offloct-18
(NQ-4) Ncor Sitc Officc- South wcst Sit ofProj.c{ Site

CtLgory oI Arcs./Zonc

S.mpli! g Plan/Proc€durc

RcsidcntinlAre;r

ES I P L/S OP/C. N L,/O 1

S.No.
Sample Code /
Location Code

Method ofTest Tcst Result in Leq

I E-1012 /NQ-l ESIPL./SOP/C.NI./OI

ESIPL/SOP/C-Nt"/OI 54.2 55E"10ll/NQ'2

3 E"l0l4/ NQ-3 jj9

4 E.l0l5/ NQ-4

NAAQ Ulri(s in dB (A)

ESIPUSOP/C.NL/OI

ESIPL/SOP/C-NL,/O I I

Notc:
. TheNoise Pollution (Regulation and Cootrol) Rrlcs 2000-Ambicnl n ir Q!t!lity Standards in Resp..t ofNois.

....-.-...End of Repon........

Verified by For Eco S.rvic.! India Pt/t. Ltd.,

"1"1h(J-Jeganmbhan o a;
t_r Aulhorized Sicnaton

c ri!'l

No.r./134,
Ohan3k.tiro;a

Srreei.

Exka...!!I-r;::al

Not€: $ This ropon relates only lo the pMicular sample submiltcd fo. tcst. $ Arry correction not sttcsled lhallinvaljdate this rcpon. $ This report shall

not bt fepaoduod in irll or pJt'ni$out our r.rittcrl opproval. $ The test samples will not be retaincd for more tbar 7 days flom the datc ofissuc oftest

rcport unlcss otbefrisc agreed with thc customer. g Thc lesy's marked with i symbol do€s nol come undcr lhc scopc ofour NABL accredihlion.

Rcglstcr.d Om<c & Lrboratory:
No. I /I34, Dbanakotita.ja StreeL Suidar Ns8ar, Ekkadulhdn8al, Guindy, Chenna i - 600032, Temil NEdu' lodia

Phone: (o44) 3068306?i43102232 Fsx: (04"4) 10680006 E"mail: info@ecoserviccs.in' Wcb: www.ecoscrviccs.in

I

@
D=(

Test ReDort

,,rr#

2

5i.0

*

56259
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fco sEStlcEs

ECO SERVICES II\DIA PVT. LTD.
(LA3ORATORY Dryrsrorg

rccordrDc€ pith ISOnEC 17025:2005 by NABL, D.plrttrent ofS.ienc4 & Technolog/, CovemmcDt of lndlaAccredited in

I ot2

Srdpla D.acription
S.rlpllng t cation

Borewell WatGr
N.ar Tow.r- lE @ Block - 2E

ESIPUSOP/C-W/01Sr Plen/Procedure

S.No.

Colour;rl Hazeo

ivlcthod ol frst Te.t Rcsult

0l Al>rlA 22''Edn.2l20 B BDL(DL:5)
02 Odour Al,lt/\ 22''dEdn. 2 riO B Agreeable
03 Turbidity in NTU

Tcmperrturc in oC
Al,l IA 22rtoCd,r.2ll0 B 2.1

04 n PliA 22"" EditioD 1550-8 25,8
pH (1,2s'C ,\l'i lr\ 22'ilrdr). ] 5u1./ I l'-B '1.28

Elcrtrical Conductivity @) ?5'C an Bmhos/cnr APLIA z2'dEd0. ?5IO B 848
07 Totsl Dissolv€d Solids in nrs/l APItA 22dEd0. 2ido-c 49t
08 ToLal Hardncss as CaCOr in mp/l API-lA 22'uEdn.2i40-C 2t0
09 Calcium es Ca in mgll API lA 22'dEdrr, 3ioo Ca-B 56
t0 Magnesium as Mg ill mg/l APtIA 2:'" Edi.lio0 lvt[-B l7
ll Phelolphthalein Alkalinit),ss C6CO, in ng/l APHA 22'dEdn 2320-B Nit
l2 Methyl Orangc Alkaliniq,as Cacor iN 9,/l APItA 2:dEdn. 2i20.t) t29
t3 Total Alkalinity as CaCO) in mBll

Chlorid. as Cl in mgll
API lA 22*Edr. :320-B-irltt-lr 

z-z"lu.r, .tit,u L:t--ts

r29
t4 ll4
I5 Sulphat. rs SO' io mg/l APIIA 22*Edn. ai00 SOr''-E 92

l6 lron as Fe in m8/l
Silica as SiO, in mgll

AP A 22"'Edr. i500 Fe-B 0.14

l7 API'lA z?'oEdll. 45

APt tA 22"uEdn. 4500 P-D
EDqDL:1.0)

l8 Phosphorous as P in mE4 BDUDL:o.1)
t9 Sodiuo as Na in

Potassium as K in mrl)
APt-tA 22'nEdirion 3500 Na.g 68

20 APtIA 22'E Edirion li00 K-B 2.4
21 Nickel as Ni in lS 1025 (Pa 54) B L:0.03

Man nese (s Mn i r1 API.IA ]] IiJirior i-500 Mr}.B BDL(DL:0.01)
:iti riiiiri,r :.;or.l'e,r-1-asCuinm r\Pll BD DL:0.01

22
23

24 Chrolnium 8s Cf in mr/t BDL(DL:0.03)API.IA 22 Edirior 1500 Cr-B
Note

BDL - Below Dcrcction Limit: DL - De.ection L,imk
End uf Dage J

Verifled by For Eco Service! lndia Pvt. Ltd,

d.".h
(JJaganmolan)

A----\
(S. Piriyasamy)

Authorized SiSnatory

Not€: g This rcport relalcs only torhcprrticulnr samplc submitted for test. ! Any con ction not attest€d shall in!'alidste this rcPorr I This rcportsball

not be reproduced in full or port \rithout ourwrittcn approvsl. $ The test samples will not be rctained for more than 7 days ftom the date oljssuc oftcst

,eport !r ess o ther/ise agccd with tlc customcr. $ The lesy's mark€d wjtb + symbol does not come under the scope of our NABL accrcd ilalion

Dnte ofSa6pliig
Dtllc of Registration
S^ ptc Cod.
Tcst CommcDced on
'[cst Complatad oo
Report hsuing Drte

05.07.2016
05_07.2016

E-1016
05.07.2016
16.07.2016
r6.07.2016

Kattu l&,1m

: ESt PUE MSr/2016/0 7409.1R.Fort No,

Cusaomar Narna

ProjG.t Addr.sr : "Pr€stlg. Bcllavlst|"

0rl

N
o kct;r

Slre ei
S
E

ES

C (,
t)

Rcgitter€d Offict & Labor8tory:
No.l/134, Dba.ltakottaja Strcct. Sundar Na8.r, Ekkaduthangal, Guindy, Chcorai- 600032, Tami, Nadu' lndia

Phonc: (04"+) 30683067/43102232 Fax: (0{4) 30680006 E msil: iDfo@ecoserviccs.in' Wcb: $ryw.ecoservic€s.in

@

: l!t3. Pr6!tl8. Estltcs Proircts L(d.
Cltl Towcrs, ?rh noor
No. I17, TbiaS!rijn Road
T.Nag:r., Ch.nnaa - 600 017.

(Chiracteri3tic)

05
06

t"

57260
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R ECO SER\TICES INDIA PVT. LTD.
(I.ABORATORY DIYISIOI9

ECO SfRrlCEt

No. ESIPUEMS/2015/07/8094 2al2

iuethod ofTcsl

Nots
. BDL: Below Delection Limil DLr Delection Liurir
. Tho lbove paramcteE from serial No25 to 29 not covered in o(ll NABI. ScoF and subcono-acted to othcl Loborslory.
. Plersc rcfcr our NABL Ccrtiticatc Nos. T-1962 & T'-t963 

rJ Ssopc ol .1!(rcJir.r!ior1.

End ol'Rrport

V.rificd b\,

.$^,q
(JJaganrtroh:n)

For Eco Scrvic.s ltrdia Pvt. Ltd.,

No.1/134 a.'1
(S. Periyasamy)

Au$orized Signarory

o

S.No.
Pf,ranrctcr

(Cba.nclcristic) Test R.sult

25 0.39

26 4.93025 (Psrr 49) (R..ll:2001)
Salinity ln cl

IZioc u Zo in mgll
By Calculation

27 Mercury as I-lB in mYl lS 3025 (Pa[48) (Rear:200i) BDqDL:0.0005)
28 Arsenic as As in mg,/l BDL (DL:0.01)lS 1025 (Pa'1 37) (Rcll,1:2001)

29 Lead Lr Pbi., mgl) IS: 3025 (Pan 47) (RcdlT:2q)i, BDL (DL:0.02)

NotG: 0 Tb.is rcpon rcl.tcs ddy to rhe perticulsr sample submittad for lest. $ Aoy codeclion rlot .ttested shall invalidat lhis rePorl. $ This rcportshalt

oot bc regoducld in fullo. Frt without ourwritt approval- $Thetest sa.oples will not b. relsfued for more th.n 7 days kom ftedatc ofissuc oflesl

rEpon unl6s olicn isa agrctd with thc customer.

Rlglrter.d Omce & L.bot.tory:
No.l/1f4, Dhlnakoliraja Stre€l Sundar Nagar, EkleCuhoSal, Gliody, Ch€nnai - 600032, Tamil Nadu, India

Phooe: (o{4) 30683067/4310223 2 Fa* (044) 30680006 Erneil: info@ccoservices.i4 web: www ecoservice's.iD

r

Test Report

58261



6

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DIVISIO}9

Accredlted h sccordr-trc€ \{tth ISO/IEC 17025:2005 by NAIL, Departm€ot ofScieoce & T€chrolos/, GovemmcDt of Irrdi,

S.No Te!t Par!meter Tcst Method
Unit

Tcst Result

0l T..rtal C.lllrorm lS 162r. 1961 Reaff 2009

^,lI'N/ 
I 00 ml 72.-t

a2 E.coli IS 1622 : l98l Rcaff 2009 MPN/l00ml t7

Note:

l. The given water saEple Tolal Coliforms are prEsetrt-

2. Thc given \ratd sdmplc ecoli is prcscnt.

Eod ofPage

For Eco Scrviccs India Pt.Ltd

d*--
I

(Dr )
(A.Selvi) Authoized Signatory

This rel only rhe Iar le submi for $ 1I tidatc this s Th shall
N $ Port a p samP

oot b !cproduced fuII OI part wi!h writlen spploval { Th tcg saEples wil c.d for more th 1 daF the da lc I
Thc rh

'nbol
uodcr N ABI,

Report No.
Curto[rer Nama
Address

: ESIPI^/EMS-M/2016/07/8014
: lUs. Prestig. Eitrter Proj€ctr Ltd.
: City Towers, 76 Floor, No. llT,Thlsg.rsjs Rord

T.Nagar, Cbeauai - 600 017

Date otsrmpliEg
Date ofRegistratioE
Sample Code
Test Commelced otr
Tert Completed o!
Rcport Ilsuitrg D.t

06.07.2016
06.07.2016
E r 1016
06.0?.2016
11.07,2016
12.01.2016Project Addre-ss : Prestige Belh Vistr

ChennaL

Sample Description

S.mp[r1g Locrtion

S.mpling M€thod

Bore Well Wrter

Ne.r Tower 18 @ Btocl -28

IS 1622 : 1981 Reafl 2009

report unl agrecd irh lbc
t

0
ir

tcst

RegiJtered Omc. & LsborltorY:
Sundar liaEar, Ekkaduth6ngsl, Gliodi, Chcnnot - 600032, Tarttil Nadu,India

2 Fax: (044j 3b680006 E-meil: info@ccoscrviccs in, Wcb: www ccoscrvicer'in
No. l/134, Dhenakotiraja Streel,

PboEc: (044) 3068106?/43 10223

@
D=(

Test Report

,

59262
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Test Report

Report No.

Cusaomer N{mc

ESIPL/EMS/20 l6/07lE095

: M/s. Pr.stigc Estater Projects Ltd
ciri Torveft, ?0 Floor
No- 117, Tbi.garrja Rond

T.N.g.r, Chcnnsi - 600 017.

Dnlc of Sampling
Dile of R.glstration
Sa t,lc Code

Test Commenced on
'f.sl Compl.t.d on

ReIort lssDing Date

05.07.20t6
05.07.20r6
E-10I7
05,0?.2016
16.01.2016
t6.07.2016

Project Addr.ss : "Prestiga Bcllavista"
Ktttupskl(3m

Srmple Dcscriptiotr

Sadplirg Loc{tioD

Soil

Ncrr' 'fowcr- l6 @ Block -27

est P t ./so P/cA/ss/0 tSa Pran/Procedure

ilcthod Rerults

IS 272{, l'trl.( 26r(Reatn20l l)

lS t4?67r 2000 (Re4ff.2010)

lS 2720 Pa l: (Reaff20l0)

Availablc Phosphorols ns P in Fe,/g f/\O I hrilcd \rrions Rome.2007

Sodium as Na(Sot!ble) ir nrcq/1009 ljAO UIilcd N:rtions Rome.2007

Potassium as K(Soluble) itr nreq/1009 tr,1O Unircd i.-rLions Rome,2007

Total Kjbeldal Nltrogcn ss N iu 9i FA() UnircJ Niti(ins Rome,2007 B DL{ D L: I 0,,6)

Note
BDL - Belolv Dct(ltion Lirnit: DL - D.Le.tion Linril

lird ol paere I

verified by^

..h1"?
(J.Ja8anmohai)

Eco Serviccs lndia Pvt, Ltd..

No 1/134 /
c"t^

(S. Periyasamy)
Authorized Signatory

Dhanakoliait
Srael.

E*kadulLan't;rl

O

S.No.

OI E.57

02

03

EleclricalConduclivity @ 25'C in pnrhos/cnr

watcl conrent in % dw II

04 184

05

06

t.8

0.9

0?

Notc: ! This leport rclatcs ody to the prricular ssmple submittcd fot test. I Any correcton not al1€slcd shall invaliCalc lhis rcpon. $ Ttr;s report shall

not b! rrproduccd itr full or lrd without our wri$cn slprovrl. { The test s.mples will not be retained for morc lhcr 7 da}'s from thc datc ofissuc oftest
rcpon unicss othcn isc agrced with thc custotncr.0 The tcsrs darkcd wirb + symbol docs nolcomeunderlhe scop. of our NABL accr.diiation.

Rqistered Officc & Labolslory:
No.l/114, Dhanakotireja Slreel, Suodar Nagar, Ekkzdulh.ngal, Guindy, Chenn.i - 600032, T.mil Nadu, Indix

Phone: (M4) 30683067/43 t02232 Frx: (044i 30680006 E-mail: info@ccoserviccs.in, welr: ww\v ccoscraiccs.iir

ECO SERYICES INDIA PVT. LTD.
(LABORATORY DryrSIOr\)

@
}=<

IDdla

Tcst Psrsmeter5

pH @ 2s6C

60263
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E@ sEAVTCES

ECO SERVICES INDIA PVT. LTD.
(L.A,BORATORY IrryIsrON)

Test Report

ReportNo, : ESIPL-/EMV20I6/07E0'5
2 of2

Tcst Pat.arue{r$ llLLlrod

CPA JOJOB

Zinc as Zn in ntglkg Lil',\.i,rj0t! 12.8

Notc:
BDL: B.low Detecrion Limit; DL: Detection Limit
Thc abovg pamDletcts liom serial No.oE lo I J [o! cotcNd i n our l\iAt]l- SL\,F ard subcongactcd to othar Lsboratory.
Plcase rcfer our NAB L Cqlificar. Nos, T- l 962 & T- t 963 rod Scopc of A rqa.:dl ration.

..........End ol'Rcpon.........

ve.ificd by For Eco Serviccs ltrdin Pvt. Ltd.,

,Jr-+)
(J.Jaganftdlan) o.K*a

{

Aufiorizci Signatory

o

cti

S,No. Resulls

OE BDL(DLi0.l)
l

Phcnolic Compounds as C6HTOH in mg/kg tiPA i0;08

09 1.5

10

l:PA i0i0u

EP^ 10i08

Nickcl os Ni in mg/kg

Manganese as Mn in m8/kg 69.4

It Copp.r ss Cu in m8/kg 1.2

12

l3 Chrcnlium as Cr iD nl8^g 0.8

No-1/134,
Dhanskofirajs

Slreol
s'Jndar Na9ar.
Ekkaduthanqal

Not€: $ This.rcport relates ooly to lbe larticular samplc submittcd for les!. $ Arycorrcction nota8estcd shall inv.lidalcthjs rcpolt. ! Thas rcport shall
Dot bc reBoduccd itr full or lsn wilout ou, fiittln alprot .t $ Thc lert sartrplsr will 

'or 
bc rctaj&4 6r morc !h.o 7 day! torn tt! d3tc of i3suc of tG'!

rd(!6d.E!fu.strsari&rkctdotE.
R?gisteYcd Oflice & L6bor.tory:

No. UI34, Dh.nakotiBja Streol, Sundar Naga(, EkkaCuthansal, Guindy, Chcrnai - 600012, Tamil Ntdu, India

Phoder (&4) 30683067/43102232 Fax: (014) 30680006 E-mail: anfo@ecoservices.in, Wcb: \ $'w..coserviccs.in

I

E]PA JO5OB

61264



R ECO SERVICES INDIA PVT. LTD.
(LAIORATORY Drvrsror9

ECO SEr{CES

Accr.dltrd i! eccordaDc. rvith ISO/IEC 17025:2005 by NABL, D€ptrrtDo€rt of Sci€dce & TechDotogy, Gover.rmcna of Indir

R.port No. : ESI PL/8MS2016/09/8795 DEtc of SrrEpliDg
Drt of Reglstrati oD

SaEplG Codc
Test CoErDrDced o,
Tclt CoEpleted oD

R.port Issuing Dste

22.09,2016
x2.09.2016
E-193 & E-1991
22.09.2016
21.09.24t6
27,092016

Crrrtodrer Nrmc : M.&. Prestlge Estater ProJcctr Ltd.
Cld Towcrs, 7L Ploor
No, llT,Thiegrraja Road
T.Negrr. Ch€.nDri - 600 017

Proj..a Addr.is : 'Pr.itlgc B.th Yriaa'
Krttuptkkrm

SrEpl. Dcs.riftirro

SsEpling Locetious

SaInpllng Pha/Proccdur.

Cstegory of^rc! trc

AEbieDa Air

(AAQ-l)N.ar Towcr - 2 (Block - 3) of P.oi.ct Sitc
(AAQ-2 Blo.k Not9 Northw.stsidc ofProj.ct Sitc

ES IP L/SOP/C.AA,/OI

Resid.trtiel Area

Ambietrt Tamperrture duriog the s!Epllng (Avcrrge)
Rclativ. Eumidity duritrg thc $ltrpliDg (Av.iegc)
TiE. rnd IIouru of!!r|plirg

33.C
6{ o/c

8III!

S,No.
(Ch e ra cte ristic) Method ofTcst

Tcat Rcsult NAAQ
STANDARDAAQ-I AAQ.2

0l
Particulalc Matte.( Size Less

than lO Fm) in Eglm'
IS :5182 Part 2l-2006 50.1 487 r00

a2
Psrtioilatc Mattcr (Size t ess

than 2.5 pm) in pglml
Monuf:cturcr Manual
ESIPUSOP/C-AA./IO

25,4 29.6 60

03 Sulphu dioxide in pYml IS :5182 Part 2-2006 I r.9 12.6 80

a4 Oxidei of NitrEgdl id pYm' IS :5182 Part G2006 29.1 27.9 80

05 Ozonc in pglm1 IS:5182 Part 9-2009 BDL(DL: 5.0 fYm') BDL(DL: 5.0 r8lm!) r80

06 Carbon Monoxidc in mg/m1 IS:5l.82Part10-2006 BDL(DL:t.14 ng/m') BDL(DL:1.14 m8/mr) 2.0

07 Ammonia in pglml CPCB Manual,
Volume-1, May 201I

BDL(DL: 5.0 FEmr) BDL(DL: 5.0 lrglm') 400

. BDL - Below Dct ction Limiq DL- Detection Lanit

. NatiooalAmbient Ak Quality (NAAQ) Stardards, CPCB, Notification dated l81h Novembcr 2009.

..........End of page L...

Verified by For Eco Scrviaes Indl, P\.t. Ltd..

'*'t--1(S. Pdfiyasamy)
Authorized Signatory

NotE $ This rcport rclates ody to the panicular samp lc submitlcd for tcst. $ Axy corIection lot atl€sted Sall ;n validate th is report i Th is repon shall

ool be;pmduc6d in full or palt without ou.wri(in approval. ! Thc tcst samples wi]l notbe letained for mote than 7 days ftom th. dale ofissuc oftcst

rcpoa onlcss odrcPrisc a8t;cd wilh the customcr { Theiest/s markci with'symbo) do€s 
'ot 

come utrder dc scope ofourNABL accicditation

RegiJtered Office & Lrboretoryl
No.l/134 Dbanakolira.ia Str..! Suodar Nagar, Elladutbargal, Cuindy, Chcnnai - 600032, Tamil Nadu, India

Phonc: (04a) 3068306143102232Id(: (044) 30680006 E maili info@ccoscrvices jn' Wcb: www-ecoscPic!s'iD

@

AL\^r"r---
ffiaiiharasudhan)

t)

62265
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K ECO SERVICES II\DIA PVT. LTD.
(LABORATORY DTVISIO}9

€co SEMC€J

T€st Report

ParaEeter
(Ct!racacristic)

Test Rerult NAAQ
S.No M.ahod of Test

AAQ.2 STANDAAAQ.T

08 fcad in gglmt IS :5182 Part 22-2004 BDL(DL:0.001 Fglmr) BDI-(DL:0-00I pymr) I.0

09 Benzcnc in yglml IS:5182 Pan t l-2006 BDUDL:Lo t!g/#) BDIIDL:1.0 5.0

IO
BcDzo slpha Pyr€dc in lS:5i82 Pad l2-2004,

BDUDLI0.8 ns/m') BDL(DL:O.t ne/mr)
ndml RA-2009

II Arsenic in ng/m' AWMA Method 302 BDL(DL:1.0 nglm) BDL(DLr1.O Dglm) 6.0

t2 Nickel in nglmr BDL{DL:3.0 ng/mr) BDI-(DL:3.0 nyrrf ) 20.0

Note i
. BDL. Eclow Dct crid Limit; DL - Ddcrtbn Limit
. Natioflrl Ambicnt Air Quality (NAAQ) Stardardr, CPCB, Notilioation dsted l8th Novemtret 2009.
. Thc obovc poramct 6 from scrial No.08 to I 2 not covcred io our NABL Scope ad subcooE!.led to other l,aboralory

,..,,...,.End of Rcport.... ...,,

vc.ified by For E.o S.rvices Itrdir P\4. Ltd.,

,r.rw#
Autlorizcd Signatory

Nor€: 0 Thb report relatcs onty to th€ particulrr s.mplc aubmittcd for tesr- $ Any corGctiofl not atl6led stall invalidate lhis r?on. 6 This rcPon shall

uot bc reproauceO ia ArI or part witho;t our written approval. I The test camplls willrct bc retsioed for more than ? days from thc date ofissuc oftest

rcpon uolcss otherwise agreed *ith lfie cuslomcr,

Registered Ofice & LaboratorY:
Streer, Sundar Nagar. Ekksd'rthzngal, Guindy, Chennai-600032, Tamil Nadu, India

1022j2 Fax: (044) 30680006 E-dail: ido@ecoservicesin, Wcb: v"ww-ecoservices in
No.l/i34. Dhaoakotinja

Phon.: (()44) 30683067/43

t)

1.0

USEPA IO 3'

ffiH.#

63266
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R
fco sEivtcrs

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTYISIOI9

Accredited in tc.ordanc. with ISOIIEC l?025:.2005 by NABL, Deprrtme of S.iencc & Terbrotogy, Govemmelrt of [udls

R.port No

CustollGrNsD.

: ESIPL/EMS/2016/09/8797

i llrs. Pr.stigc Estet.s Proje.ts Ltd.
CIti Tow.6, ?6 Ftoo.
No. 117, ThirgrEj. Ro.d
T-Nagar! Ch.lrnnl - 600 017

n.09.2016
22.09.2016
E.1996
72,09.2016
21.09.2016
27.09.2016

Projcct Addrrsr : 'Prcstige Bcllavistsn
KrtlupakkrE

Sartrpl. D.scrlpaiod Slack EEissioo
DG Srt No '.2
(Csprcity : 5()0 KVA)

Sr-Eplirg Locrtiotr

Sadpling Plan/Proc.dur.

Ntar Block No 22 OfProj.ca Sit

ESTPL,/S O P/C-SE/or

S.No
PsraEct€rs T.st Mclhod

Result Emlssiolt Ilmitsr
g/kw-hrMgll{nJ C/kw-hr

0t 29.7 0.05 0.3

fS:1I255(P2ro) RA 2009 I I.2 0.02 NotSDcciticd

Carbon Moooxide in mglNm' IS:132701992 RA 2009 3.5

Oxides ofNitsogen in mgNm' IS:11255(Part7) 2005 8.8 0.01

05 Gas tehpcrature at stack iI 'K IS:1 1255(Part3) RA2008 529

06
Velocityofthc gas dischargc in

fS:l l255fPad3) RA 200E 9.7 Not Spclificd

07
Volumc ofgas discharge in
Nmr,4rour

IS: I t255(Pa[3) RA 2008 615 Not Specificd

9.2

, .. ..... ..End of Report

Vcified by For Eco Sct.vlccs IndiE Pl,t. Ltd.l

( han) (s. ? iyesrmy)
Authorized Signatory

Not€: { This rcport rclatc! only to rhc panicui.r s.mple s!haittcd fo. cst. i Aoy cofi.cuon Dot attesled sbailinv.Iidatc thir repon.6 This rvorl shall

m{ b! rwroilucci io futl q p5t *itlrou ourwitten .pp!ov.l. i Thc tsst semplcs will lot be rebined for more thao ? days frorll lhe dale ofissD. oFlesl

repo( unless olhcrwise sgreed with the clrsto$er. S The tcsrs markcd widr * symbol does not come lndcr thc s.ope ofour NABL accrcdilation.

RegGt€red Omre & Inbor.tory:
No.l/134. Dhanakotirejs str€et. Sundar Nagu, Ekladuthangal, Guindy, Chemai - 600032' Tamil Nadu, Irdis

Phone: (044) 1068106743102232 Fsx: (044) 30680006 E-mail: info@ccoservic€s.iq Wcb: ww "os'dic's 
in

r)

A
@>K

Test Report

Drteofs.dplilg i
Drte ofR.EiitrutloE ,

S.ltplecode :
T.st ComDa[ced oD :

Tast Completed oD :

R.port Issrhg Dat.

Pafticulate Maltcr in mglNm3 IS:1125s(Partt) RA 2009

Sulphur Dioxide irl mg/Nn3

03 0.04

04

Nol Specifi.d

Note:
. BDL - Bclow Dctc.tion Limit; DL - DctcctioD Limit
. Environmo! (kotoction) S.cold Amadment Rules, 2002 and its Amerdment up 10 126 August 20Ol - Emission Limits

for New Diesct Eogines (up to 800 K1V)

64267



ECO SERVICES INDIA PVT. LTD.
(LABORATORY DryISIOI9

Accredited to .ccordrnc€ with ISO/IEC 170251005 by NABL, DeparheDt of Sdence & Technology, CovemEeDt of Indi.

Note :
. BDL - Below Det ction Limiq DL - Deicctioo Limit
. Eovironment (Proteotion) Second Amcndment Rules, 2002 EId its Amendmentup to l2!t August 2004 -Emission l-imits

for New Diesel Engines (up to t00 K\y)

....EndofRcpo,.

Ve.ified by For Eco Servic€s Indla h/t. Ltd.,

R
ECO SCft]CES

-1O,''- e

(s. I'eriyasamy)
Autborized Signalory

: ESIPL/EMS,0I6/094798Rcport No.

Cu3toEcr Nrmc I M/s, Pr.stigc Brtetd ?roj.cb LarL
Cili Tow.rs, ?6 Floor
No. 117, TLirS.rejr Rord
T.Nrgsr, Ch.D!.si - 500 017

frojcct Address : (Prcit gc B€Ilavktr'
KratupakkrD

z2.Dt-2016
7:2-09.2016

E-r99s
2:L09,2016
21.09.2016
27-09.2016

Stsck Emissior
DGSctNo:1
(Crp.city : 500 KVA)

Nerr Blo.k No -32 OfProj..a Sit.

SaEple Descriptio!

SaEpling LocrUon

Sahpling PlrdProccdurc

S.No
Psramctcrs Tcst Mcahod

Result Errisiior
Limltsr g/kw-hrMg/Nml g^<w-hr

OI Padiculatc Matter in mB/Nmr IS:l 1255(Parrl) RA 2009 32.0 0.05 0.3

02 Sulphur Dioxide in mgAlm' 13.2 0.02 Not Specificd

03 Carbon Moooxide in mgNmr IS:13270^1992 RA 2009 0-05 3.5

04 lS:I I255(P.n7) 2005 9.0 0.01 9.2

05 lS:t 1255(ParA) RA 2008 551 Not Spccifled

06
Velocity of thc gas dischqrgc ir

IS:1 1255(Part3) RA 2008 9.6 Not Spccified

07
Volumc ofgss discharge in
Nm'/hour

lS:l1255(Pars) RA 2008 584 Not specified

Ho.1/134.
0hanakotl.)t

Str?et,
Suda. Nagar
Ekk dutnansa

Notet { This rcport relates only to ahe parricular sa$ple submi[ed for test $ Aoy conection rcl anestcd shall jnvalidate lhis rcpon. 0 This repon sball

no( be reproduccd in fuU or part without our writtcn approval. $ Thc test sqmplcs will not be retsined for morc lhaD ? days &on the date ofissue oltcst
rcport unLss othen ise agreed with thc customcr. g Thc tcsrs mark€d with * Bymbol does nol comc undcr thc scopc of our NABL accr€d iLstLon.

Reglltetad Orft € & Laborrtory:
No.l/l34, DhanakotLaja StrcGt. suhdat Nagar, Ekkrdlthantal, Guindv, chennai - 600c32, Tanlil Nedu, Irdia

Phoac. (044) 30683067/4 i 102232 Frx: (04e) 10680005 E mail: info@ecoscwices rn. wcb: www'c'oscNiB in

d

I
I est NeDort

DrteofsaDplhrg i
Drtc ofR.gistrrtio[ i
SrEpl.Code :

T.st ComDGnc.d oD :
T.st Compl.{edon :
Report Ialuitrg Drte :

ESTPL/SOP/C-SE/01

IS: I 1255(Part2) RA 2009

Oxidcs of Nitrogen in mgNml

Gas temocmture at stack in oK

,#,al.-tr-

65268
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R
ECO SERvlCE'

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DIVISION)

Accredited i! rccord.nce wiah ISO/IEC 17025:2005 by NABL, Deport4ent ofSci.E.e & Technolo$,, Government of IDdia

Relort No.

Custooer Nenc

: ESIPL/EMS/,015/09[?99

i M/r. Pr.sti8. Esaatca Projc.as Ltd.
Clti Tow.rq 76 Floor
No. 117, Thiagsral. Rord
T,N!g.r, C'hcurai -600 017.

22,0920L6
2?'.@2,016
wl9n t!vr000
t2.09,2016
27.Vr2016
27.0920t5Proje.t Address

:'Prcstige Bellsvistr'
Krttuprkkrrd

S.Drple D.sc.iptiotr

SaEplc AE.lysis Dur.tlod

Srmplitrg Locltiors

Aabient Noise (in dB (A) L.q)

t Hrs (Day Tin.)

(NQ-l) Near Block -19 North W.st of Proj€ct sitc
(Nqz) N.arBIock-2 ofProjcct Sitc
(NQ-3) N.s.Gcte Nol -Brck Sid. ofBlock-18
(NQ-4) N.ar Slt. Oflice-South W.st Sid. of Proi€ct Sitc

Crt€ory of Are./ZotrG

srrnpling Plrn/Proctdure

R.sid.nlial Arc.

ESIPUS OP/C-N L/01

S.No.
Samplc Cod€ /
Lo.ltiod. Codc_
E-lerlN+l

M.thod ofT.sa

ESIPL/SOP/C-NL./01

Tcst Rcsult iD hq NAAQ Li6iti id dB (A)
Le

49.8

5t.2 55

52,1

50.9

t

2 E- r 998/NQ-2 ESIPL/SOP/C.NUO1

R1999/NQ-3 ESIPL/SOP/C-NU0 t

E-2000/ NQ-4 ESIP'SOP/C.NUO1

Note:
Thc Noisc PollutioD (Regulatlon and CoDtrol) RuLs 2ooo.Ambienr Ai, Quatity Stan&rds in R.spcct ofNoise.

...End olReport..

verified by For Eco S.rviccs Indlr Pvt. Ltd.,

"-'-{(s. P4ilassrny)
Authorized Slgnatory

i This repolt rclstcs ooly to the pajticular samplc submittcd for lest. $ AIIy con'eclioo lot attested shall uvalidata this r.port S This rcpon sh.ll

rcproductd h fullor psrt \rithout our written .pprovsl. $ The lest sahples will oot be rctained lor morc lhan 7 days toIu lh. da1e ofissue of tcst

unless othcflrjse [glccd with rhe cirsromer. 0 Thc tesy'a lllrked witb r symbol doas nol comc t nder thc scope ofour NA.tsL accraditation.

I

Notei
not be
rEPort

Regiia.r€d Oflic€ & LeboretorY:
an koliraja Stre€t, Sunda, Nagar, Ei4eduthangal, Guindy, Cirennai - 600032' Tamil Nadu, lndia

068305 $102212Frx (044) 30680006 E-mail: info@ecoservices.in, Wcb: t rvw.ecoscrvic:s in
No.l/114, Dh

PhoDe: (044) 3

"A\q@
>=<

Test Report

Drt ofsaDplirg !

Dst. ofR.gistrrtlotr :

Semplc Codc I

Tcst CodBcDccdoE :
Tast ComDlctcdon :
R.port Issuirg D,te i

3

Ssaldu{r-

66269
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ECO S€RViCES

ECO SERYICES INDIA PVT. LTD.
(LABORATORY DTVISIOT9

Test ort

S.No. (Chrr.ctcrirdc) Mlthod o, Test T.st Rasutt

Sali in sA By Calculs on 0.09

26 Zinc as 7-rt n IS (PaIt 49) (Rcaft: ) 3.9

21 Mlrcury er Hg n mg/l IS 3025 ean 48) {Rafi:2003) BDI{DL:0.0005)
28 Ars.fiic ar A5 in rngll IS 3025 (Prn 37) B (DL:0.01)

L.{d &r Pbin m8ll IS: 3025 (Part 47) 2003) BDL (DL:0.02)

Nole:
. BDL: Bdow Det di& Umiq DL: Detection U.nit
. The Ebovc paratnctcB from s.rial No.25 to 29 not covarcd in oor NABL Scope and subconF.ctad to olhcr Laboratory
. Plcosa r.fcr oui NABL Certificatc Nos. T- 1962 & T- 1963 and Scope of Accrcditetion.

........,,End of Repon,

'"'"*o*ffi
Authorizcd Slgnatory

Notel { This rcport €latc6 odly to thc padicular san$le submittcd for t6sl. 0 Arry colrection not attestcd shall iovalidat.lhia rEporl. S This

not br ;producld in ftll or pi witboui our v trco approval. ! Ttc tcst ramplG will Dot bc rctaincd for rnorc tha! ? days ftoto thc datc of

rrport uoless otberwiss ageed i/ith tte custo&er

!HE

Re8,ister€d Oticc & Labontory:
No.l/134, Dharakoti.aja S[ect, SuDdar ia8ar, Ekkaduthangal, Guindy, Chennat - 60-0032, Tanil Nadu' ]ndia

Ptotrc: (044) 3068306?i43102232 Fail (C44) 30680@6 E-miil rfo@cc'serviccs'in, web: www c4oscrvrcesJn

r?pon shall
issuc oftcat

Verificd by

th##a

67270
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ECOSEEVTCTS

ECO SERVICES INDIA PVT. LTD.
(T4BORAIORY Dryrsrorg'

Accredited ltr eccordaEce vith ISO/IEC 17025:2005 by NABIa Depsrtmeot of ScieEce & Technology, GovernrRent of India

Test Report

Report No. :

CuSaoncrNsmc :

Addrcss i

ESIPLTEMS-M/2016,/09/88 14
IWs. Prestigc Est{t€i ProjectJ Ltd.
Citji Tor crs, ?'6 Floor, No. llT,Thirgarajr Rord
T.Nagar, CheDnai-600 017

Date ofSahpling
Dat€ ofRegistration
S.trlplc Code
Test CoEltrenced otr
Test Completed oD

Report Issuiry Date

22.09.20t6
22.09.2016
E -2001
22.09.2016
28.09.2016
29.09.7016Project Address : Prestig€ Brlla Vista

Chennai.

SaEple Descrlptron

SampliEg Localion

Samplilrg Method

Bore Wetl Wat€r

Block -28 of Projcct Sile

lS 1622 : 19El Reeff4009

Test Parameter Tcst M€thod
Unit

Test Rcsult

01 IS 1622: l98l Reaff 2009 MPN/l00ml 280

02 E.coli IS 1622 : 1981 Rea{f 2009 MPN/l00ml 30

Note:

t. The given watcr sample Total Coliforms ar9 prcsent

2. Th€ Biven water sample Ecolr is present.

End ofPage

For Eco Services India P!'t.Ltd

er bv .Loganathan
(A.Selvi) Authorized Sign3tory

This Thi llid thisbmiIarN only. Pan samplcs
th ated f ssuc o lesL7lhan da fromrelabe forinedThc les yswilllesto 0rtull without our nqrn0t 3p $ sampprovdp.nrapmducrd

N LABheT nxrked rhrh the ymboagrecd $unlessrcpon

Registered Ofnce & Lrborrtory:
hanakotilzia Strec( Sundar lirear, Ekkaduthangal, Guindy, Chennai - 600032, Tamil Nadu' Indi3
jooe:oor/,{:ioz:iz r.' (cd4j 30680006 E-mail: ilfo@eloserviccs u, web'www ecoservices in

No.1/134, D
Phon : (044)

I

S.No

Total Coliform

68271
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R
ECO SE,!|CES

ECO SERVTCEE rNDrA PVT. LTD.
(LABORATORY DTVISION)

Accrcdi(ed io accordance Bith ISO/IEC 17025:2005 by NABL, D€partDe[t ofSaience & Technolos/, Covcrnmcnt of hdia

R.port No.

customar Name : M/s Pr.stig. Estate. Projects Lld.
Citi Tow.rs, ?'r trloor
No. llT,Ttiag.rajr Roed
T.Nrgor, Chcnnoi - 600 017-

Daae ofSaoplitrg
Date ofRegistretion
Scdple Code
T.st Commatrcrd oD

Tesa Cooplet€d on
Report Issuirg Drte

Proj.ct Address : "Pr.stig. Bcll.Vista'
Krttupakk B

&Eplc D.scriptiou

Sempliog Loc$tior

Sampling Plar/Procadure

Soil

Blo.k -28 of Proj.ct site

ESI PL/SOl/CA./SS,0l

FAO United Nations Rome,2007 2.1

Note :

. BDL - Below De!€ation Limi!; DL - Dctectior Limit

.End of page I .

vcri{'ied by For Eco Servrces Irdis Pvl, Ltd.,

\sl
l "' 

-"--/
(S. Penyasamr)

Authorized Signatory

Y

Notc: { This Epon Elales only ro lfie panicular samplc submi(tcd for t st. g A.Dy concclioD nol anested sball invalidatc lhls repon. $ Tbis rePort shall

not b€ r€produttd in full ot Dan vithout ou! wiren rppro\,8l. $ Th? trst srrnll.s will lot b. rotaincd fo! lcors than 7 dayt ftom tbc dste ofissue oftest

repo( unlcss othe.,vise agrcd with the custoloer. g The tes/s marted with t symbol docs notcom€ utrder lhe scope ofour NA.IJL accrcditalion

S.No.

MGthod R€sults

01 pH @2s"c iS 2720 Part 26;(Reaff:2011) 7.88

02 Ele.trical Conductiviry @ 25'C in lrmhos/om iS 14767: 2000 (R€aff-2010) I

03 Water Contcnt in o/o w/w IS 2720 Pan 2: (Reaff.2ol0) L

I
1s.0

04 Available Phosphoro'rs as P in !g/E FAO United Nalions Rome,2007 74.0

05 Sodium as Na(Soluble) in meq/i008 FAO United Nations Romer007 4.5

05 Potassium as K(Solublc) in me,Cl00g

07 Total Kjhcldal Nitrogen as N in 7o FAO Unit€d Nations Romc,2007 BDt (DL:19'o)

R€gbtered Omce & Lrbor!tory:
No-l/134, Dhalakoliraja Srcct, Suodar Nagar, Ekkaduthangal, Guindy, Chennai - 600032, Tarnil Nadu, India

Pbone: (M4) 1068306?/41 102232 F3xr (O-44) 30680006 E-flsiL: info@ccos.rvic€s.i!, Web: www.ccoservrccs in

: ESIPUEMSn0I5/09/8801

22.09.2016
22.09.2016
E-1002
22.09.2016
77.09,2016
21,09.2016

Test Parrmeters

1913

Test Report

q$,g.,--'"
ffiaiiharasudhan)

I

69272
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tco sErucIS

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DIVISION)

Test Report
ReportNo. : ESIPL/EMS,2016/094801

2 of 2

S.No. Test Paraoeteri Mcthod R*sulG

OE Phenolic Compounds ss C.}LOH in mg/kg EPA 3O5OB BDL(DL:0.r)

Nickel .s Ni in mg/18 EPA 3O5OB 1.2

10 ManSanese ss Mn in mg/kg EPA 3O5OB 63.4

1l Copper ar Cu in mglkg EPA 3O5OB 1.0

t2 Zinc &s Zn in mgAg FPA 3O5OB 10.8

13 Chromium as Cr in mSfkg EPA 3O5OB 0.6

Notc:
BDL| Bdow D€te4tion Limig DL: D.tection Lirhit
The above parameters fmm serial No,0E to 13 not covered in our NABL Scope and suhnlractcd to oder Laboratory.

Plc.sc rcf€I our NABL Ccrtilic:te Noc. T-1962 & T- 1953 and Scope of Acdcditatioo.

... .. . .. ..End of Report.. . . . .. . .

For Eco S.rvl{€s ltrdio P}'t. Ltd.,

o o.g6J
Authorized Sigratory

ilr!

Not€: $ This r.pon r.lales only to lhe psnio.rla! ssmPl€ submitled for lcsl $ Ary co(cclion not attcstcd shall ;nval

Dot be r;p*du& itr full or part without our woncn approval. $ The test saopl€s willaot bc tetained for morc than

idrle thG rcport. ! This repon shall

7 days iom thc dat. of issue oflcst

report unless olherwise 3gr€€d wilh lhc customcr

Raektet€d OfEce & L.bor.lorY:
Strcet, Sundar fraaar, Ekkaduthangal, Guindy, Cherurai - 600012, Tamil Nadu' lndia

tozzii rr*, 1ou\ zotloo06 E-m;l: irfo@ecoservic€s iu. wcb: www cco'elvices in
No. l/134, Dhalakoriraja

Phon.: (044) 30683067/.{3

I

Vcrified by

**#,

09
I

(

70273
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R
tco SERvtcEs

ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTVISION)

Notc:
The Noisc Pollutior (Regulalion and Contcol) Rulci 2ooo-Ambieni Air Quslity Standatdi in Rcspcct ofNoisc.

.....,...,End of Rcport,.......

Verificd by For Eco Scricar Indh Fvt, Ltd.,

c.r#
Authorized Slgnstory

N i Th ,cl ly the penicular lc bmirtcd for s atlested shall n ti&rtc rhi report s Ttis ,eport shal I

t
)s rcgo( alcs samP test,

not hr nproducrt ln tult or pan without our written rpProva t. s The lest 9mp les will nol rsta incd for than 7 dsys &om he dat of of
agrecd irh thc $ Th. tcsrs sym I1der scope of NAtsL accradi

Rrport Nq

Curaodar Nrma

TestRWElt
: ESIPL/EMSDoI6,/09/18?99

i MA. lrtltigc EEtater Prolc.tr Ltd.
Clti ToE ra 76 Floor
No. 117, Thirgsrlja Rozd
T.Nsgrr, Clqllai -600 017,

Dotc of SrEllirg
DrtG of R.gistr.tlotr
$lipte Codc
T.st CooEcrcad or
Tcst ComDlctld od
R.Idr.I..trin* Drlr

22,092016
72.092016
Vlgn toB-2000
t2.09,2016
27.Ur2016
27.09,70t6Projcct Addrrs3

: "Prestigc BelleVistr'
K.ttup.kkrn

SsIlpl€ DescriptioD

Sampl. AEalysis Durrtior

Sampling Locrtions

Aabicnt Nois. (id dB (A) Liq)

8 Hr. (Day Timc)

(NQ-l) Nesr Block -I9 North West of Proj.ca sit.
(NQ-2) Neer Block-2 ofProj.ct Sit
(NQ-3) N€rrG.tG No.2 -BackSidc olBlock-I8
(NQ-4) N.rrSitc Ofllcr- South West Sidr oaProj€ct Sitc

C.tctory of Aredzol.

S.mplirg Pl.n/Procdur.

: R.sid.ntial Arc.

ESTPUSOP/C-NL/01

Sallph Code/
Location Code Mcthod ofT.st T€st Result itr Lq NAAQ LiEitt io dB (A)

Ins
I E-1997 /NGl ESIPL/SOP/C.NUOI 49.E

552 E- 1998/NQ-2 ESTPL/SOP/C.NUOI 5t.2

3 E-1999/NQ-3 ESIPL/SOPi C.NL/O I

4 E-2000/NQ-4 ESIPL/SOP/C-NL/O I 50.9

rcpon tatioII,

tc5

Regi(.r.d Officc & Inbontoryi
No.l/134, DbaMkotrraja Stre€t. Sundar Nrga., Ekladutharyal, Guindy' Crennai - 600032, Tamil Nadu' India

Phoos (044) 30683057143 ! 02232 Fsx: (044J 30680006 E-m;il: infq@ecoscrvic€s io, web: www.ecoscrviccs in

t)

Accredited ir rccordrftc vlah ISOflEC 1?025:2005 by NABL, Depo deEt of Scietrce & Tecbnology, Government of lDdia

#,uuu^*r-

S.No.

71274



$il ECO SERVICES INDIA PVT. LTD.
(LABORATORY DTVISION)

a@ sErvtcEs

Accredited in rccordince rvlth ISO/IEC 17025:2fi15 by NABL, D€portmetrt of S.ience & TechDolo$/, Goverrmcnt of IDdis

t ol1

S'No-
Paradatar

(Characacriltic) M€thod oI Test T€st Rcault

0l Colour ir Hazen taHAz/\dn. 2t20 B BDL(DL:5)
02 Odour APHA 22dEdn- 2150 B Ageeable
03 Turbidity in NTU APHA 22-F-,in.2130 B L4
04 Tcmpcralure id oC APHA 22'cEdiiion 2550-B .4
05 pH @ 25'C APHA 22""Edr, 4500If-B 7.02
06 Elcclrical Cordudivity @ 2fC in BmhoJcm APHA 22'dEdn. 2510 B 412
07 Torel Dissolvcd solids h mtll APHA 22"dEdn.25404
08 Total Hardness €s CaCO, in mgn APHA 22^'Edn. 2340-C 100
09 Cslcium as Ca in mgll APHA 22"dEdn. 3500 Cs-B l5
10 Magncsium as Mg id mg/l APHA 22""Edn.3500 Mg-B t0
ll Phenolphthrtcifl AlkElinily as CaCOr in mR/i t PHA 22'6Edn. 2320-B NiI
12 Mcthyl Ora.]]ge Alkaliniry as CaCOr in rng/l APHA 22MEdn.232GB E6

rl 'tbtal Alkalioity as CaCOrin mgn APHA 22""8dn. 232&B 86

l4 Chlorid. as Cl in mg/l APHA 22 Edn.4J00 CI--B 48

l5 Sulphate as SOr in mg/l APHA 22'dEdn. 4500 SO4'?--E 35
16 Iron as Fe i, mgll APHA 22-8dn.3500 Fe-B 0.t
17 Silica as SiO, in mea APHA 22 Edn.4500 SiO,-D BDL(DL:1.0)
l8 Phosphorous as P in mF/1 APHA 22dEdn.4500 P-D BDL(DL:o.1)
t9 Sodium ss Na in mp4 APHA 22d Edirion 3500 Na-B 23
20 Potassiuro as K in mg/l APHA 22dEdilion 3500 K-B t2
2t Nickcl as Ni in mg.n IS 3025 (Pa'1 s4) BDL(DL:0.03)
?2 Manrsncse ss Mn in mq/l APHA 22"dEdition 3500 Mn-B BDL(DL:0.01)
2i Coppcr as Cu in mg/l APHA22 Edition 3500Cu.B BDI{DL;0.03)

Chromiuo ss Cf" in mpll APHA 22!cEdirion 3500 Cr-B BDI-{DL:0.03)
Note :

. BDL - Balow Dctecaioa Lirnig DL - Detection Lirnit
.. -.:....End of pagq I..

Vcrified by For Eco Scrvi.es IDdi! Pvt Ltd.,

Hariharasuchan) (S -4fleriyassmy)
Authorizcd Signatory

Noic: $,This repot rclsrcs on-ly (o the padculer sample subftitt d ior r€st. $ Any coxcction not attesled shall iola lidare this rcport. $ This rcpon sbe ll
not be &$qduccd iq fuU or pin without our \fiittcn approvrl. ! Thc test ss.Erples will not be retained for morc lhao 7 days Fom the datc ofhsue oftcst

t.pon u.r css odrc!.r,/isc agft.d with (he customer. S The tcsy's marked wittr | symbol do€s aot come und€r the scopc of our NABL sccrcdib(ion.

Regist.red OIIicc & Laborrtory:
No. U134, Dbanakotiraja SEeel. Sundat Nsgar, Ekk.dulhaogl, Cuindy, CheE-Il3i - 600032, Tamil Nadu, l6dia

Phorc: (044) 3068306?/43102232 Fax: (044) 30680006 E-mail: iofo@ecoservices.in, W.b: www ecoseflices.in

: Ivrls. Prcrtigr Ert.ts kojcch Lad.
Oti TorvGrc, 7rh noor
No, 11?, Thirt.r.r. Ro.d
T.N!Brr, Chlrtr.| - 500 017.

Drt. otS.Elpling
D.tc of ReSistrrtioa
Sor[pL Codc
Tcst CoEmctrcad ou
Test Co8pl.t.d on
R.port Issuhg Drt€

22.09.2016
22.09.20t6
8 2001
22.09,2016
27,@,2016
27.@.2016

Cuslomer Naoe

RcportNo. :ESIPL/EMS/2016rc9/8800

Samplc D.scdftlol
S.mpling LocsaioE

llorewcll Wrter
Block- 28 ofProlect sit.
ESIPUSOP/C.WOIPlen/Proc.dur.

Sundar Nagar

Ho-1/13{,
Dh6nakod.sjt

Sncot,

I

Proirct Add..r3 r 
(PrestigG 8.0.V&t '

72275



ECO SERYICES INDIA PVT. LTD.
(I,ABORATORY DIVISIOI9

Test

S,No.
Parematcr

(Chrrrctcristic) M.thod ofTest T.st Rcsult

nity El Bt 0.09

26 ZiK, rs Zn ^ell
(Part 3.9

Mercury as Hg a mgll IS 3025 (Part 48) (Resfi:2003) BDL(DL:o.0005)

2E IS 3025 (Pan 37) BDL

ar Pb mgl IS: (Pan 4f (Reaff;2003) BDL (DL:0.02)

. BDL: Below Dctcatido Umiq DL: Detcdioo Umit

. The abovc parsnretcrs flom s6ial No.25 to 29 not cov.rcd in our NABL Scopc .ltd subconFactcd to o[rar lrboratory.

. Plcase rcfcl our NABL Ccnific.tc N.,6. T-1962 & T-1963 and Scope ofAccrcdit tion.

. .. . -. .. ..End of Report. . . . ,....

For Eco S.rvi(fjs lndi2 
7

l--\
Lrd,,

(s. Pirifsamy)
Authorized S!gnatory

Note:6ThisrcooltrelatesoDly!othc.Danicularsa]rrplcsubmiacdtortcst.0enycolreclionnolattestcdshallinvalidat this Eporr. S This

|"i U. "prJr"ij 
. n u or parr witborjr our wdncn rpprov.l. { Tbc Gst ssmplcs wiil not be rataincd for nlor. tha! 7 days ftoo thc d.t? of

acpolt uol.ss otheflrdse a8rred wilh thc customcr.

1/1

Epolt!hall
issuc oftalt

R€gistered Ofiicc & Lrboretory:
No. t/134, Dhanakoti.aja Stres! Suodar ]is8lr, El*aduthaneal, Guindl, Chenllai - 60-0032, Tamil Nadu' lndis

Photrc: (044) 3068306?143102232 Far: (044i 306t0006 E'mail info@'cosewiccs in, wcb: www ecoservrccs rh

I,

qt#.#

73276



K

^i, ECO SER\ICES INDIA PVT. LTD.
(LABORATORY DrvISrOr9

S,No.
ParaEctcf

(Ctr..c{crlsth)

Zir. rs Zn IS 3025 (Pan49) ) 3.9

IS 3025 (Part 48)

2t Arsctric as As io $ 3025 (Pan 37) ) BDL (DL:0.01)

&t tdl IS: 3o2J (Part 47) (Raff:2003) BDL
Nole

BDL: Bdol{ Dctrdido Umiq DL: Dct!.tion Umit
The abovr pallrrEtlr' tom !.risl No25 to 29 not covcrcd in oul NABL Scopc aDd iubcontactcd to othar llboratory
Plcase rlfer oul NABL Ccrlificatc No6. T- 1962 & T"1963 6nd Scope ofAcar€dit tioo.

End of Repoft.........

For EG! S.rvicar hdir Ltd

(s.
Authorizcd Signatory

Natct ! This rcport rltat6 oolrlo tlc paltic{l.r saErpt. subrtrittcd for tlst. 0 Ary correclion llor an€stcd shall iovalidatc this rcpon ! This

lot bc rcproduc.d in ftll or paat witboul our wlittql approv.l. I Ttc llst samplc6 wiU lot bc &laincd for !rbr. th'!: 7 days fror! thc d6le of
Eport sball
irsuc of tcst

rcpod unless otterwilc e8rccd vith ttc qustoner.

R€gistlrcd Ofiic. & hboiatory:
No.t/134, Dhanakotir.ia Stsect, Suldar Na88r, Ekladulhaual, Guindy, Chcnnai-600032' TamitNadu,lndia

ptorlct (Ut4) 30683067 i43I02232 Eai: (C44) 30680006 E,mail: ufo@ccoservic.s .in , Web: w*w.c.oservrccs rr

M.thod o, T.st Tr!tRr5rlt

ffi./

,t

J

74277



T

',

ECO SERVICES INDIA PVT. LTD.
(I.ABORATORY DIYISIOI9

Accr€dited lE .c{ord.trce wlth ISO/IEC 17025:2005 by NABIa Dcpartmeot ofScieEce & Tec}nology, GovemElent of l.rdir

Test Reoort

Repon No.
CustomcrNamc
Addrcss

: ESIPL/EMSM/2016/09/Et14
: llrs. Prertig€ Ertatg Projec& Ltd,
: city Towrrs,7't Floor, No. ltT,TlirgEr.j. Rord

T,Negar, Chennai -600 0I7

Date ofSsrtrpling
Dete olRegistration
Sample Code
Test CoEEenced on
T€st Completed ou
Report ksuiog'Date

2t.09.2016
22.09,2016
E - 2001
22.09.2016
28.09.2016
29.09.2016Proj.ct Addrcss : Prcstig. Bclla Vista

Chennai.

Sampl. Dcscrlptlon

SamptiDc Locrtion

Sampling Method

S-No Tcrt Psra0cter Test Method
Unit

T.st Rcrult

Total Coliform MPN/ I00m-l

IS 1622: l98l R6aff 2009

Note:

l Tbe given wator sample Total Coliforgls ar9 prosent.

2. Th€ given water saDple Acoll is pr€sent.

..,,....,.Eod of Pagc..........

For Eco Servic.s India Pvt.Ltd

by Lpganathan
(A.Selvi) Authorizrd Signatory

Registered Office & Lrbor.tory:
No.l/134, Dhanakotiraja Stscct, Sundar NagEr, Ekksduthengal, Guindv, Chennai - 600032, Trmil N'du, Indie

Phonc: (O{4) 3068306?/43 102232 Flx: (044) 30680006 E-mail: iafo@ecoserviccs.in, wcb: www.ocoscrvrces in

shall ihisinYalidatc Thi shalllcote:N relates to teslfor sreport, rcporlThis !only parlicular $rmp$ rPort
datcthc fo ol'issuc testretaincdbc motefor '|lhan &omThc es ,rotpillfullo 0r outwithout ttoo tcst &ys!€not s samplappmvrlIrproductd p.rt

of ABLN itarbol not thcundcrmarkcdtcsut rhherrise thwi(h svmualcss a8rEed $rcpon

@
}=(

Bore Well Water

Block -28 ofProjcct Sile

lS 1622 : I9El ResII 2009

0l IS 1622 : 1981 Reaff 2009 280

E.coli MPN/I00ml

75278
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ECO SERVICES INDIA PVT. LTD.
(LABORATORYDWISION)

Accredited in accordrrce with ISO/IEC 17025:2005 by NABL, Depfitmetrt of Srlence & Technotos/, GovemErent of Indta

Test Reoort

Rrport No

Crrstoncr N.ma

: ESIPL/EMS/r016109/8801

: lws. Prqtigc Eslot.s Proj.cb Lrd-
Citi Tovcrg ?tr Ftoor
No. ll7, Thi.Brrrj. Rord
T.Nrgrr, CherDai - 600 017.

Datc of Srtrlling
D.le of Registrrfo!
SsEpl. Code
T.C Co@Etatrcad on
T6t CompLa.d or
Rcport lliritrg Daa€

22.09.2016
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RTI Matter 
By E-mail 

F. No. A.14033/RTI-7/ROSEZ/CHN/2020-21/ 
Government of India 

Ministry of Environment, Forest & Climate Change 
(Regional Office) 

 
1st & 2nd Floor, HEPC Building, 

 No.34, Cathedral Garden Road,  
Nungambakkam, Chennai – 600034. 

Ph: 044-28222325. 
       Date: 07/05/2020. 

 
To 

Dr. Anupkrishnan.V 
Flat 7173, Tower 7, Prestige Bella Vista,  
Ayyappanthangal,  
Mount Poonamallee Road,  
Tamilnadu – 600056 
(Mob: 9447527579; E-mail: anupkrishnanviswanath@gmail.com). 

 
Subject: RTI application registration No. ROSEZ/R/E/20/00031 dated 22/04/2020 of Dr. 

Anupkrishnan V, seeking information under RTI Act, 2005 - regarding.    
 
Ref: RTI application registration No. ROSEZ/R/E/20/00031 dated 22/04/2020.        
 
Sir, 

Reference is invited to your the RTI application registration No. ROSEZ/R/E/20/00031 dated 
22/04/2020 received in this Office through online RTI portal. On receipt of the above RTI application, 
the matter has been referred to the Officer concerned in the Environment Wing of this Office under 
section 5(4) & 5(5) of the Right to Information Act, 2005 with the request to provide requisite 
information, since the subject matter is not dealt by the undersigned. The requisite information 
received from the Officer concerned comprising of 12 (twelve) pages of the certified compliance 
report pertains to the Prestige Bella Vista Complex referred therein the RTI application is enclosed. 
Accordingly, the RTI application is hereby disposed of. Considering the prevailing restrictions / lock-
down imposed by Govt. of India due to COVID’19, reply along with the requisite information is being 
supplied to you through e-mail only.  

 
The Appellate Authority for this matter is Shri. R. Hemanth Kumar, DDGF(C), Ministry of 

Environment, Forest & Climate Change, Regional Office,1st & 2nd Floor, HEPC Building, No.34, 
Cathedral Garden Road, Nungambakkam, Chennai- 600034. 

       
           Yours Sincerely, 

 

Encls: As above 

                       (Dr. M.T. Karuppiah) 
                     Scientist - D & CPIO 
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CHENNAI METROPOLITAN DEVELOPMENT AUTHORITY 
Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road, Egmore, 

Chennai - 600 008 
Phone : 28414855  Fax: 91-044-28548416 

 

 
 

APPLICATION FOR  COMPLETION CERTIFICATE (Part-I) 
 

1. CC application filed by              : 
           Owner /GPA  
 
 

2. CC Application is for part/                 : 
           whole building.  
 
 

3. Planning Permit No. for the              : 
           Project 
 
 
 

4. CMDA Channel File No.        : 
 
 
 

5. Site address (survey No, village /  : 
Block and Door No. road name)                                                                                                                                                                                                                                                                                                                                                                                                                                                           
  

 
 

6. Nature of construction        :Special Building/ Group  Development/ MSB / 
                                                             Institutional Building 

 
 
 

7. Use of construction        : 
 
 
 
 

8. Additions made, if any        : 
 
 
 

9. Security Deposit amount        : 
 
 
 

10. Security Deposit payment details  
 (Cash / Bank Guarantee)        : 

 
 

 

 

SIGNATURE  OF OWNER  

Place : 

 

Date:                                                                                                                            NAME: 

 

                                                                                                                                                        

91294
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DECLARATION FORM FOR ISSUING COMPLETION CERTIFICATE (Part-II)  

 
1. Date of approval and Ref. No. : 

 
2. Date of Completion : 

 
3. i) No. of dwelling  units          : 

constructed. 
 

ii) If  the  dwelling  units  are  : 
more / less than the 
approval,  specify the 
reason) 

 
4. i) No. of  Floors  constructed     

ii) If No. of Floors is not as : 
per the approval,
Number of Floors added/ 
reduced. 

 
5. i) No. of Blocks constructed. : 

 
ii) If No. of Blocks is either    :   

more or less than the approval, 
specify the No. of Blocks 

 
6. No. of Parking stalls provided : 

 
7. Shortage of Car Parking if any. : 

How many? 
 

8. Is there any change in Parking : 
arrangement against the approved 
one? 

 
9. If yes, why? : 

 
10. Is  there  any  change  of  use, : 

against the approved use? 
 
11. If yes, the details of change of use : 

 
12. Whether FSB is free from any 

 structure? : 
 
13. If No, what is provided? Please : 

give the use and dimension of the 
structure. 

 

14. Are SSB’s free from any       :  
Structure  such  as  Pump   
Room,  Motor Room. 

 
15. If No, please specify  the : 

structure  and use with 
dimension. 

 

 

CHENNAI METROPOLITAN DEVELOPMENT AUTHORITY 
Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road, Egmore, 

Chennai - 600 008 
Phone : 28414855  Fax: 91-044-28548416 
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16. Whether RSB is from any structure? : 
 
17. If No. please specify  the : 

structure  and use with 
dimension. 

 
18. Are the  gates provided as per : 

approval? 
 
19. If No, specify the reason. : 

 
20. Is the Terrace free from : 

Column projections? 
 
21. If No, please specify the reason. : 

 
22. If the construction is outside the  

City, Upflow filter is provided. 
 
23. If No, please give the reason. : 

 
24. Are the Balconies completed as  

per  the approval? 
 
25. If  No,  how  many  additional : 

Balconies. Please give the 
dimensions. 

 
26. i) How many Wardrobes are : 

provided? 
ii) How   many  as   per   the : 

approval? 
iii) How many additional made 

exceeding the approval?          :  
 
27. Is there any Well in the site? : 

 
28. If   so,   closed   with   mesh   or :  

            open? 
 
29. Solar Photo Voltaic Panel  : 

30. Any  other  information  if  the : 
Architect / Licensed Surveyor 
/Structural Engineer wants to give,   
may   be   given   in   additional sheet. 
(should including information of 
Structural Design Change from approved 
plan). 

 

 I am furnishing the information after my personal verification of the construction at the site. 
The information furnished here are correct and recommended for issuance of Completion 
Certificate. 
Date:                                                                              SIGNATURE OF THE LICENSED SURVEYOR/  

                                                                  ARCHITECT/  STRUCTURAL ENGINEER. 
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THE FORMAT FOR DECLARATION BY ARCHITECT AND LICENSED SURVEYOR FOR 

ISSUING COMPLETION CERTIFICATE (Part-III) 
 

Parameter As per the Approved 
Plan 

As on Site Remarks 

Setback Details 
F.S.B.    

R.S.B.    

S.S.B. (1 )    

S.S.B. (2 )    

Dimension of the Building 
Length    
Breadth    

Other Details 
F.S.I.    

Coverage (MSB)    

Height of the building    

Height of the Parapet wall    

No. of Dwelling Units    

Usage    

Stilt Floor Height    

Turning Radius    

Landscaping details, if any 
in set-back  
space 

   

No. of Car Parking    

No. of Two-wheeler 
Parking 

   

Open to sky (O.T.S) size of 
the area  
 

   

 

CHENNAI METROPOLITAN DEVELOPMENT AUTHORITY 
Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road, Egmore, 

Chennai - 600 008 
Phone : 28414855  Fax: 91-044-28548416 
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Architectural 
Projection 

   

10% O.S.R.Area    

Road Width in case of 
Green Channel approval. 

   

Splay    

Rainwater Harvesting    

Display Board    
LIG units (No. and 
arrangement) 
 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 

   

Solar Photo 
Voltaic Panel 

   

Structures on Setback Spaces 
a) Motor Room/ 

Pump Room 
   

b) Servant Toilet    

c) Security Room    

d) Open 
Transformer 

   

e) Septic Tank 
with Upflow 
Filter 

   

f) Sewerage 
Treatment Plant 

   

Any  other  Non-FSI 
area structures/ 
additional construction. 

   

Any other (specify).    

OSR space    
 

Note: 
If it is Group Development then indicate distance between the Blocks and also Setback 
details Block wise.  
For Multi-storeyed Buildings, Structural Stability Certificate and Fire Compliance 
Certificate/Fire License to be furnished. 

 
 
 
 

 
 
 
SIGNATURE OF THE LICENSED SURVEYOR / ARCHITECT/  STRUCTURAL ENGINEER. 
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CHENNAI METROPOLITAN DEVELOPMENT AUTHORITY,  
ENFORCEMENT CELL 

Thalamuthu Natarajan Building, No.1, Gandhi Irwin Road, Egmore, 
Chennai - 600 008 

 
 
 
CHECKLIST FOR FILING COMPLETION CERTIFICATE APPLICATIONS (CCA)  
FOR SPECIAL BUILDINGS, GROUP DEVELOPMENT,  MULTI STOREYED 
BUILDINGS AND INSTITUTIONAL BUILDINGS. 
 

From 1.8.2015 onwards, the Completion Certificate Applications will be admitted only 

within the valid Planning Permission period (with a grace time of one month). 

1. Completion Certificate Application in the prescribed formats (Part-I, Part-II and Part-III) 

duly signed by the Owner/GPA and Registered Architect/Licensed Surveyor (Copy of 

format is kept below). 

2. Building Permit issued by the concerned Local body duly attested by Notary Public. 

3. As built drawing signed by the Owner and Registered Architect/Licensed Surveyor who 

have signed the PPA/plans at the time of planning permission. 

4. Photos of the completed building showing the Terrace floor, weathering course 

completion, Lift Machine Room, Overhead Tank, Erection of Solar Photo Voltaic Panel, 

Joineries, Display Board format, Rainwater Harvesting, Setback space on four sides with 

full elevation and front side compound wall with gate. 

5. Authenticated copy of NOC from Airport Authority of India, IAF, CMWSSB, EIA 

clearance, etc. if it is a condition laid while issuing planning permission.  If these NOCs 

are not available at the time of filing CCA, an undertaking in Rs.20/- worth stamp paper 

should be furnished stating that the above NOCs  will be furnished within two weeks 

time. (It may be noted that only after submission of the NOC/clearance from respective 

Departments, the Completion Certificate Applications will be considered for final 

approval). 

6. Copy of NOC from Directorate of Fire and Rescue Service with Compliance Certificate 

(Mandatory for MSB and for Special building if it is a condition while issuing planning 

permission should be furnished). Otherwise, an undertaking in Rs.20/-worth stamp paper 

should be furnished stating that the Compliance Certificate obtained from DF&RS will be 

furnished within two weeks time. (Only after submission of the same, the Completion 

Certificate Applications will be considered for final approval). 

7. CC-1, CC-2 & CC-3 forms duly signed by the applicant and all the concerned 

professionals and notarized in Rs.20/-worth stamp paper. 

8. License validity of Architect, Structural Engineer /Licensed Surveyor obtained from the 

Council of Architecture/Corporation of Chennai with self attestation.  

9. All the signatures must have date of signature with mail Ids and mobile number 
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To 12-01-2027
Ayyappanthangal

Public Information Officer/Grievance Officel CMDA
2'd Floor, West Wing, Thalamuthu-Natarajan Building
No.l, Gandhi Irwin Road
Egmore, Chennai-600008

Sub: Application seeking information under section 6(i) of RTI Act 2005

Respected Sir,

I, Dr.Anupkrishnan.V have sent an email complaint addressed to Member Secretary, CMDA on
27ftAugust 2020 mentioning the violations committed by Prestige Estate Projects Ltd in their
residential project Prestige Bella Vista at Ayyappanthangal village. I am seeking information for the
following questions under section 6(1) of RTI Act 2005.

1. Did CMDA vigilance team re-inspect Prestige Bella Vista to ascertain the violations mentioned
in my complaint leveled against M/s Prestige Esrates Projects Ltd?

2. What is the final report of the Vigilance team of CMDA about my complaint dated 2710812020?

3. Prestige Builders violated several clauses mentioned in the Environmental Clearance Letter
issued to them. They have converted open area on the left side of the main drive way starting
from Mount Poonamallee Road to a Tennis Court violating approved site plan and EC Letter
clauses. Have they applied revised Planning Permission Application to CMDA to convert open
spaces to Tennis Court?

4. Prestige Builders constructed a Swimming Pool in the area marked as car park area between
blocks A5, 82, 83, 84 and C3 in the approved site plan. Did the Builders applied for revised
PPA for the alteration of the approved site plan in CMDA permit no. 71L5 in letter No.
C31460612011 dated L3102120L3 under premium FSI ?

5. Did the Prestige Builders applied for NOC for the construction of Swimming pool in the
designated car park area between blocks A5, 82, 83, 84 and C3 in the approved site plan?

6. Prestige Builders did not construct 2 ramps, one in front of the block C3 and the other one in the

set back area of block CL facing the driveway that was mentioned in the approved site plan.
Instead, they constructed 7 new ramps in the set back area of different towers. I am attaching
you a copy of approved site plan showing the deviations in the position of ramps. Have they
applied for revised PPA for the alterations in the positions of the ramps in approved site plan in
CMDA permir no. 7115 in letter No. C3/46061201.1dated 13i02/2013 under premium FSI ?

7. If not, are these deviations coming under permissible deviations as per CMDA developmentai
regulations?

B. When did Prestige Builders actually apply for Final Completion Certificate for the 2613

apartments and the Club house at Prestige Bella Vista Project, Ayyappanthangal? There is a

discrepancy. The date mentioned in CMDA website was 1-5/06/2017 but your letter No. EC/C-

97300
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Il4B4tl20tS to Prestige Builders dated 14109/2020 mentioned the date of application of 3'd and
Final Completion Certificate as 23l0Bl20LB.

9. Why didn't you take any action against Prestige Builders for not registering PBV Project under
TN RERA till now, as the section 3(1) of RERA, came into force on 0110512017 and Prestige
Builders applied for Completion Certificate 45 days after the Act came into force according to
your website and 1yr and 4 months later according to ),our letter dated t410912020. (Please see

the TNREAI judgment for appeal no.39/2020 dated 2210512020)

10. On what grounds CMDA had issued two illegal partial completion certificates to PBV project
when it was under consuuction and not completed yet? M/s PEPL haven't sent even single six
monthly compliance repoil as mandated by the Environmental Clearance letter issued by
SEIAA, MOEFCC when those two partial CC were issued. Moreover, certified copy of
compliance report was not issued to PBV project when both those partial completion certificate
were issued. Prestige Bella Vista got certified copy of compliance report from MOEF&CC on
0510212019 only. Prestige Builders did not submit any six monthly compliance report from 2012

to April 2016. Are those two partial Completion Certificates legally not valid as they are
not having mandatory certified compliance report from Ministry of Environment and
Forest?
CMDA issued two panial completion certificate to PBV Project, one on 08/01/2016 for 14

blocks and the second one on L610312016 for 11 blocks & clubhouse. PBV Project was then
under construction, not occupied and was not put into operational phase as per the declaration
by Prestige Estate Projects Ltd in the six monthly compliance report for April 2016 to
September 2016, submitted to MOEFCC RO, Chennai on 27'h December 2016.

11. How many car parks were provided in the approved site plan that was submitted along with the
application for final completion certificate? PEPL was mandated to provide 3769 car parks as

per the Environmental Clearance Letter F.No.SEIAAlF430l2011-IA.III dated 7611,012012.

12. B blocks of PBV projects are not having any form of completion certificate. But those towers
are occupied by apartment owners from 2015 onwards. Metro water, electricity, emergency DG
and sewage lines were already connected to those towers. What action was taken by CMDA
against Mis Prestige Estate Projects for these blatant violations of Planning Permit conditions?

I am here with enclosing a demand draft from SBI for Rs 10/- with no.942454 dated 05/01/2021 drawn
in favor of Member Secretary, CMDA payable at Egmore. Please send the reply to me in the following
complete address by registered post.

Thanking you,

Yours faithfull'

Dr.Anupkrishnan.V
Flat7L73, Tower 7, Prestige Bella Vista
Ayyappanthangal Village, Mount Poonamallee Road
Sriperumbudur Taluk, Kanchipuram District
Chennai - 56, PIN - 600056

@
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To

Appellate Authority

Senior Planner(EC), CMDA

56 Flool Thalmuthu Natarajan Building
No.1, Gandhi Irwin Road, Egmore

Chennai-600008

t4/02t2021
Ayyappanthangal

sub: Grievance against PIo, GMDA under section 19(l) of RTI Act 2005 for not furnishing
information.

Ref: Letter seeking information from PIo, cMDA under section 6(l) of RTI Acr 200s dared
t2/01/2021

Respected Sir,

I, Dr. Anupkrishnan. V, aged 56yrs, s/o Late K. Vrswanathamenon, residing at Flat no. 7173, prestige

Bella Vista, Ayyappanthangal, Chennai-600056, am lodging this grievance leuer againsr pIO, CMDA

under section 19(1) of RTI Act 2005 for not furnishing reply to my RTI application seeking informarion

dated 7210t1202L.

I am hereby enumerating the information sought in my original letter dated l2l}l/2021.

"1, Dr. Anupkrishnan. V have sent an email complaint addressed to Member Secretdry, CMDA on 27't'

August 2020 mentioning the violations committed by Prestige Estotes Projects Ltd in their residentiql

project Prestige Bella Vtsta at Aryappanthongal village. I am seeking information for the following

questions under section 6(1) of RTI Act 2005.

1. Did CMDAvigilance teom re-inspect Prestige Bella Ilrsta to ascertain the violations mentioned

in my complaint leveled against M/s Prestige Esrates Projects Ltd?

2. What is the ftnal report of the Yigilance team of CMDA regarding my complaint dated

27/08/2020?

3. Prestige Builders violated several clauses mentioned in the Environmental Clearance Letter

issued to them. They have converted open area on the Ieft side of the main drive \ray starting

from Mount Poonamallee Road to a Tennis Court violating approved site plon and EC Letter
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clauses. Have they applied for revised Planning Permission Application to CMDA to convert

open spoces to Tennis court?

4. Ptestige Builders constructed a Svrimming Pool in the area marked as car pork area between

blocks A5,8,2,B,3, 84 ond C3 in the approved site plan. Did the Builders apply for revised PPA

for the alterotion of the approved site plan in CMDA permit no. 7L15 in letter No.

C3/4606/2011 dated 13/02/2013 under premium FSI?

5- Did the Prestige Builders apply for NOC for the construction of Swimming pool in the

designated car pork orea between blocks A5, 82, B,3, 84 and C3 in the approved site plan?

6. Prestige Builders did not construct 2 romps, one in front of the block C3 and the other one in

the set back area of block C1 facing the driveway that was mentioned in the approved site plan.

lnstead, they constructed 7 new romps in the set bock area of different towers. I am ottaching

you a copy of approved site plan showing the deyiations in the position of ramps. Hove they

opplied for revised PPA for the alterations in the posifions of the ramps in approved site plan in

CMDA permit no. 7715 in lefter No. C3/4606/2011 doted 13/02/2013 under premium FSI?

7. lf not, are these deviations coming under permissible deviotions as per CMDA developmentol

regulotions?

8. When did Prestige Builders octually apply for Final Completion Certificate for the 2613

apartments and the CIub house at Prestige Bella Vista Project, Alyappanthangal? There is a

discreponcy. The date mentioned in CMDA website was 15/06/2017 but your letter No. EC/C-

A4841/2015 to Prestige Builders dated 14/09/2020 mentioned the date of application of 3'i and

Final Completion Certificote as 23/08/2018.

9. Why didn't you take any action against Prestige Builders for not registering PBV Project under

TN RERA till now, as the section 3(1) of RERA, came into force on 01/05/2017 and Prestige

Builders applied for Completion Certificate 45 days after the Act came into force according to

your website and 1yr and 4 months later according to your letter dated 14/09/2020. (Please see

the TNREAT ludgment for appeol no.39/2020 doted 22/05/2020)

10, On what grounils CMDA hoil issued lwo illegal partial completion certificates to PBV project

when it was uniler construction anil not completed yet? M/s PEPL haven't sent even single six

monthly compliance report as mandated by the Environmental Clearance lexer issued by

SEIAA and MOEF&CC when those two partial CC were issued. Moreover, certified copy of

compliance report wos not issued to PBV project when both those partial completion certificate

were issued. Prestige Bella Visto got certified copy of complionce report from MOEF&CC on

05/02/2019 only. Prestige Builders did not submit any of six monthly compliance report ftom

103306



3

CMDA issued rwo partial completion certificate to PBV Project, one on 08/01/2016 for 14

blocks and the second one on 16/03/2016 for 11 blocks & clubhouse. PBV Project was then

under construction, not occupied and was not put into operational phase as per the declaration

by Prestige Estate Projects Ltd in the six monthly compliance report for April 2016 to

September 2016, submitted to MOEF&CC RO, Chennai on 27h December 2016.

11. How many car parks were provided in the approved site plan that was submitted olong with the

application for finol completion certificate? PEPL was mandated to provide 3769 car porks as

per the Environmental Clearance Letter F. No. SEIA,+/F430/2011-lA.lll dated 16/10/2012.

12. 8 blocks of PBV projects ore not hoving any form of completion certifi.cate. But those towers are

occupied by aportment owners from 2015 onward. Metro water, electricity, emergency DG and

sewage lines were already connected to those towers. What action was token by CMDA ogainst

M/s Prestige Estate Projects Ltd for these blatant violations of Planning Permit conditions?

I want answers to these 12 questionnaires from the Appellate Authority, CMDA within one month

failing which I would be forced to appeal to TN State Information Commlssion under section 19(3) of

RTI Act 2005. Please furnish the reply to my full mailing address by registered post. I am herewith

attaching copy of the POD of receipt of my original RTI application by PIO, CMDA.

Thanking you,

Yours faithfully,

Dr.Anupkrishnan. V

Flat No. 7173, Tower 7,

Prestige Bella Vista, Alyappanthangal,

Mount Poonamallee Road, Kanchipuram District

PIN: 600056, Celk 9447527579

2012 to April 2016. Are those two partial Completion Certificates legally valiil as they were

not having manilatory cefiifieil compliance report from Minisry of Environment anil Forest

at the time of issuonce of those partiol completion certificate?
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23-03-2021
Ayyappanthangal

To
Tamil Nadu Information Commission
No.2, Theagaraya Salai, Near Aaiai Amman Koil,
Teynampet, Chennai-600018
Post Box No.6405, Teynampet, Chennai - 600018

Sub: Second Appeal u/s 19(3) of the Right to Informat.ion Act, 2005

Respected Sir,

I am Dr.Anupkrishnan.V, residing at Flat No. 7173, Prestige Bella Vista, Tower 7, Ayyappanfiangal,
Mount Poonamallee Road, Chennai-600056. I have sent an RTI request dated 721071202L under section
6(1) of RTI Act 2005 to PIO, CMDA containing 12 questionnaires which are crucial to my PIL against
IWs Prestige Estates Projects Ltd submitted in National Green Tribunal, Southem Zone. PEPL has been

ruming Prestige Bella Vista Residential Project for the last 6 years without Completion Cenificate
violating all Enviornmental clearance stiprilations. They got two partiai completion certificate
fraudulendy from CMDA in January and March 2016 respectively, when the Project was under
construction and not occupied (As per declaration made by Prestige Estates Projects Ltd themselves in
their declaration to Ministry of Environment).

PIO of CMDA did not respond to my application and I appealed to Appellate Authority on 74102121

under section 19(1) of RTI Act, 2005. But I didn't get any repiy so far.

I am appealing to Honorable Commission under section 19(3) to direct Appellate Authority of CMDA
to send me the reply to my RII application in my full address by registered post.

Here with submitting the formal appeal appeal format and necessary annexues.

Thanking you,

Yours falthfully,

Dr.Anupkrishnan.V,
Flat 7L73, Tower 7, Prestige Bella Vista,
Alyappanthangal, Chennai- 6000S6.
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REGISTERED POST WITH ACKNOWLEDGEMENT DUE

CHENNAI METROPOLITAIT DEVELOPMENT AUTHORITY
Thalamuthu Natarajan Building, No.l, Gandhi Irwin Road, Egmore,

Chennai - 600 008
Phone : 28414855 Fax: 9l-044-28548416

E-mail : mscmda@vsnl.com

Web site: www,cmdlchenEa!.gov.in

Letter No. G/PIO /639112020

To/

arDr.Anupkrishnan.V
Flat No.7l73,Tower-7, Prestige Bella Vista,

Ayyappanthangal,

Mount Poonamallee High Road,

Chennai - 600 056

Sir,

Sub

Ref:

Dated: 13.01.2021

CMDA - G/PIO - Information requested under RTI Act, 2005 -
lnformation furnished under RTI act 2005 - Reg.

l. Tamil Nadu lnformation Commissioner order No.SA
4309 /Manhanha/ A12020 dated 03.09.2020.

2. The petitioner letter dated 17.01.2020

3. This Office Letter Even No dated.2l .09.2020

4. Your Letter dated.23.12.2020

With reference to your letter in the ref.4th cited, i:.,: sspt of the letter

in the reference 3rd cited is enclosed herewith for your reference.

Yours faithfu llv,

s
Encl: Copy of the ref.3'd cited Appellate Authority/

- Senior Planner
&/ (Enforcement Cell)
\4,1.2t

P.S. As per the RTI Act 2005, in case of any grievance against the information furnished the applicant may
appeal to the TNSIC for the second appeal whose address is Tamil Nadu State Information Commission. No.2
Theagaraya Road, (Near Alaiyarnman koil), Teynampet,Chennai- 600 018.

-r3

I
ts
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Copy to:
The Commissioner,
Tarn il Nadu Information Commission,
No.2,Thiagarayar Salai, (Near Alaiamman Koil)
Teynampet, Chennai-600 0l 8
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REGISTE,RBD POST WITH ACKNOWLEDGIi}IIiN-f DIIE

Lctter No. (i/i'IO 1639112020 Datcd: 21 .09.2020

To

Dr.Anupkrishnan.V
Prestige Bella Vista, Ayyappanthangal,

Mount Poonamallee High Road,

Chennai - 600 056.

Sir,

Sub: CMDA - G/PIO - Inforrnation requested under RTI Act, 2005 -
Information fumished under RTI act 2005 - Reg.

Ref: 1. Tamil Nadu Information Commissioner order No.SA
4309 lMalTha/Tha/ A12020 dated 03 .09 .2020

2. The petitioner letter dated 17 .01.2020

Witlr reference to the order received dnder R'II Act, 2005, the follorving infonnation are

furnished:-

CHENNAI METITOPOLITAN DEVELOPMENT AUT}IORITY
'l'haiamuthu Natara.iar-r BLrikling. No.l. Ganclhi Irrvir Roaci. Egutore.

Chcnnai - 600 008

Pirone : 28414ti-55 F-ax: 9i -044-2854841 (r

E-nrail : nrscmda(Dvsnl.com
Web site : r,vr,wv.cmdachennai. qov.in

The petitioner query in ref.2"d citcd CN'IDA furnished Iatcst inforntation

The reason why the application of M/s

Prestige Estates Projects Ltd., for

Completion Certihcate for the MSB

residential Project at Ayyappanthangai

submitted to CMDA with serial No. 257

and File No.EC/C 11484112015.

8568/2017 dated i5.06.2017 is stiil

pencling lor 4 years and 10 uronths. As

per CMDA developmental rules CMDA

is sL:pposecl to ir-rtirnate tire clecision

The applicant has not paid Premiurn FSI Charges-

Rs.80,76.75,000/- ( Rupees Eighty Crores Seventy

six lakhs Seventy five thousand only ) lor

Planning Permission of the project. As per the

I{on'ble Supreme Court order dated 29.07.2019 in

Civil Appeal No.5642-5643 of 2019 r@ SLP (C)

Nos.31274-31275 of 2014. CMDA sent a letter to

the applicant in letter No.C3(N)/201 1 datecl

24.01.2020 requestecl to pay tire balance Prctr:ilitn

irsl cira:'gcs. (coirr r-.1'tite lcttcl' cr-:closeci). ('l\i),\

Q.No.
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regarcliug the issr-le ol re-jectior-r of the

CC- within 30 days frorn the date of

receipt of application. Strangely CIvIDA

is sitting on this application for almost 5

years rvithout takir-rg any decision

aiso sent renlincler lettcl to thc'appiicant to pzr-v- the

balance Preminm FSI chalges of Rs.80.76,75^000/-

( Rupees Eighty Crores Sevent.v sir lakhs Seventy

five thousand only ) in letter No.ECiC V48-+1 ')Al5

dated 14.09.2020. The applicant filed Curative

Petition ( C ) No.1602212020 dated 30.07.2A2A rn

Supreme court. Copy of the Curative petition is

enclosed

Yours faithfully,

/r"'/ a-l lrq
P UBLIC INFORNIA'TION OFFICEIT

BNFORCEMENT CELL (CENTRT\L - n)

Copy to:
The Commissioner,
Tamil Nadu Information Commission,
No.2,Thiagarayar Salai, (Near Alaiammatr Koil)
Teynampet, Chennai-600 01 8

42--
Al"q'oo

E
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BY REGISTERED POST WITH ACK.DUE

CHENNAI METROPOLITAN DEVELOPMENT AUTHORIT
ThalamuthuNatarajan Building, No.1, Gandhi Inrrtin Road, Egmore,

, Chennai - 600 008
Phone : 28414855 Fax: 9t-044-285484t6

E,mail : mscmda@tn.goV.in
Web site: in

l-etter No.C3 (N)/4606/ L, 24 .OL.2020

To
M/s. Prestige Estates Projects Ltd.,
No.471, Anna Salai,

Top Floor, Prestige Polygon,

Nandanam,

Chennai - 600 035.

Sir,

Sub: oo - Planni

(Type'A':
3,Nos.;) of Ground Floor + 16',Fioott Residential

ing Units and Common Lower BF + Upper BF

connecting (i) A1 to A4, A10 to A1B, 81, 86 to BB, Cl & Ca;(ii) A5, 82 to
84 and C3 and(iii) 46 to 49, 85, C2, and D1 to D3 and Club House Block

ng Permis'Sion Application -
18.Nos.;;Type'B': 8 Nos.;

IBF + 2 Flocrs 31:"9::irlr-,.::i-/t, yz, Z,3IL,3l2::3:t3::5flt 817,}.,35,421i,
zlLA, 42/LB, 4212, 4213& 38, 4, 5, 43/t,2, 44lLA, LB, 4412, 3, 45llA,

4512,3, 4A, 48, 4611, 2,3,4711Ei 48lLA, L8,2,3, 4, 4glL, 2, 3,
50/1A, 50/18, 5012, 3, 4, SLILA(part), 5V1BL, stlL93, SLllCl, SL|LC3,
IL|LD, LE, 52/t,2, 53 and 54/L (part) of Ayyappanthangal village, Mount-
Poonamallee Road, chennai applied M/s. Prestige Estates Projccts Ltd.,
(GPA Holder') - Remiftance of Balance Premium FSI charges - Advicc scnt
- Reg.

PPA received in APU No. MSB/2011/000310 on 22.03 .2011.
DF&RS NOC issued in K.Dis. 60921CU2011, dated 06.04.20t I.
Traffic Police NOC in Rc, No. K(l)lB9l225BLlZO17, ct;rk:rU 3.o4.?011.
cFlwssB Noc issued in letter No. cMW,cl:;B/t){it)/t:t
III/srP/151(2010-11)lcMDA/}olL, dated ?-?.o3.?Ofi [or rir,yy,1r;,,

Treatment PIant.

Airport Authority of India Noc issued in Rcf . I,kr. /rAl/tili/N(x./tilt(.),
dated 08.03.2011 (case No. MM 151/2011.
Agenda and minutes ot'tlre MSB Pancl rncctirrrt lr,.Ll orr llt.ll.:,()ll
and 05.12.2011.

Governnrent Letter (Ms) No.09, I1&UD Dc1lt., rll.,,. t.,r()1.,
SRO, Saidapet Lr.dt. 7.:i.ZOI2.
Ci''iVySSB Lr. No. C[\4\VSSB / p&D I t:t:-iil I :,tt, 1 r1.1 (,r0il 1.,) I
C|"1DA 120L2, dated. t9.t.2Ot2.

Ref: 1.

2.

3.

4.

5.

6.

7.

B.

9.

llt

a.--<1- r<1 J_Yr

t,;.
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10. This office DC advice letter cvcn no. cl.rli,rl ) /.(l J..)Ol ).
11. CMWSSB NOC issued l'or right ol'way irt l<rtlcr rxr. (.MWli5lt/ll.l ll'tlll

MLD|L54/2012 dated 30.03.2012 received orr 02.04 .7012.

L2. Your letter even no. dateJ 30.03.2012.

13. This office revised DC advice letter even no. dated 22.08.2012.
14. Hon'ble High Court Orders in W.F.Nos.25677 & 25678 o{ 2012 rl,rtrrl

13.72.20L2.

15. Hon'ble High Court Orders in M.P. Nos. 1 & 1 of 2013 in W.A. Nos.

L47 & 148 of 2013 dated 22.0L.20L3.
16. Your letter dated 31.01.2013 along with receipt no. 000538, dated

31.01.2013 towards deposit of 10 Crores.

L7. This office approval letter even no. dated 73.02.2013 addressed to the
Commissioner, Kundrathur P.U.

18. Hon'ble High Court OrrJers in W.A. Nos. 147 & 148 of 2013 and M,p.
Nos. 1 & 1 of 2013 in dated 22.01.20L3.

19. Supreme Court Orders dated 29.07.20L9 in Civil Appeal Nos. 5642-
3 of 2019 (@Slp (C) Nos,-31274 - 3L275 ot Z0t4)

:Block (Type'A': 18 Nos; Type'B': B Nos; Type'C'i"'4 Nos; Type'D': 3 Nos;)'of Ground
0 Dwelling Units and Common Lower BF +

;(ii) A5, 82 to g4 andA4, A10 to 86 to 88, C1 & C4
nrl hl +^ n?rr.J 9'I LV VJ i,.,ith BF + 2 Flco;li at ,c

5/L,8/2A,35i 4AL, 4211A, 42lLB, 4Z/2, 4213A,38, 4, 5,

49f1., 2, 3,

LB, 44/2, 3, 45/LA, lB, 45/2, 3, 4A, 48, 461L, 2, 3, 47 ILE, 4B|LA, LB, 2, 3,

50lLA, 50/LB, 5012, 3, 4, SLILA(paft), 5U1BL, StlLB3, 5L|LCL, 5L|LC3,

LltD,'tE, 5211, 2, 53 and 54lL (paft), Ayyappanthangal, Mount-Poonamallee Road,

Chennai had been approved and plans were sent to the Local Bodlr for issuing Building

Permit in the reference 17h cited based on.tiie interim orders of Honble High Court in the

reference 15s cited.

2. The following charges were already remitted by you against the demand letter in

the reference 10th cited

I

q

{

Sl.No. Description of Charges Amount Receipt No.

& Date

i) Development charge for land

and building under Sec.59 of

the T&CP Act, 1971

Rs, 63,10,OOO1- (RuPees sixtY

three Lakh and ten Thousand

only)

Rs.50,000/- (RuPees

Thouisand OnlY)

Receipt no.

5479, dated

29.3.20L2.

ii) Balance Sciutiny Fee

iii) Regularisation charge for

unauthorised sub division &

amalgamation

Rs.25/10,000/-
twenty five lakh

thousand only)

(Rupees

and ten

?,
H'

i
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iv) Security Deposit

Building)

(For Rs. 4$4{5,OOOl- (Rupees

four crore sixly four lakh and

fifteen thousand Only)

v) Security Deposit for Display

Board

Rs. 10,000/- (Rupees

Thousand Only)

Ten

vi) Security Deposit for STP Rs,27,L5t00O/- (Rupees

twenty seven lakh and fifteen
Thousand Only)

vii) InfrastrUcture & Amenities

Charges

Rs.8i3440/000/- (Rupees

eight crore thifty four lakh and

forty Thousand Only)

,Receipt no.

5480, dated

29.3.20L2.

PremiUm
,, ,,ii'

78690;55
, r ,rii,irr.

charge for TSpBpOOl- (Rupees

four crore seventy five

only) ,;;.:

i

I
I
I
I
i
j

I
I

,

I

I

I

I

?

Chennai Cifi in favour of 'the Member-Secretary, CMDA, Chennai- 600 008, at Cash

Counter (between 10.00 A.M and 4.00 P.M) in CMDA and produce the duplicate receipt !o
the Area Plans Unit, Chennai Metropolitan Development Authority, Chennai-8, within 15
days from the date of receipt of this adviee letter.

4. This advice is hereby sent based on the Supreme Court Orders datccl
29.O7.2OL9 in Civil Appeal Nos. 5642-5643 of 2019 (@Sl-p (C) Nos. 3LZZ4 -
3L275 of 2OL4) and without prejudice to the claim of interest, if any, by CMDA.

5. This revised demand notice (DC advise) pertaining to the proposed construr.liorr
falls within the jurisdiction of Commissioner, Kundrathur p.U.

You ithfully,

4.
,)?

t),

tr 
'_

For MEMBER-S
Copy to:
1. The Senior Accounts Olficer,

Accounts (Main), CMDA,
Chennai-8.

2. The Commissioner
Kundrathur Pancha;,at Union at padappai

tI b >a
<, ,(1

AlrY

to
in this office

dated
(as- a.,

Order

3. In the DC advice

Supreme
Premium

10th cited and on the

Receipt no.

56-1, dated

29.3.2012.

Receipt no.

'5481, dated
.29.,3.20L2.
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Lettcr No.EC/C-I I 4841 12015

To
M/s Prestige Estates Projects Ltd.,,

I l T,Thiagaraja Road, City Towers,

7tr' floor, T.Nagar,Chennai 600 0l 7

Sir,

Sub:

Rcf:

C HENNAI ]\{ EI- IIOPO I,ITAN DEVELOPMENT ALTTHORITY

Thalanruthu Natarajan Building, No.l, Gandhi Irwin Road,

Egmore, Chennai - 600 008

Phone : 28414855 Fax: 91-044-28548416
E_nai I : m scmda/,qlvsn l.conr

Web site: dachen .In

Dated lly.ot.zozo

CMDA - Enforcement Cell (Central-l) - Construction of Multi Storied Building

cornprising 33 Blocks and Club l-louse Block Type-A-lBNos, Type-B -B Nos-,

Type-C-4 Nos, T1,pe-D -3 Nos consisting Cornbined Double Basernerrt floor

connecting the Blocks AI to 44, Al0 to Al8, Bl. 86 to 88, Cl & C4;

A5,B2,83,84 &C3;' A6,A7,,\8,A9,85,C2,D1 ,D2 & D3 l- Ground floor + l6
floors Residential building with 2610 dwelling units with Club House at Mount

Poonamalle High Road in S.No. lll.l12 ,2, 312, 313, 511, 812A35 ,4211

,4212,4213A,4213B.4214.4215.,1311,4312,4411 A,44118,4412,4413,4511A,45118,4512.

45/3,4514A,451484611,4612,4613,47118,481A,48n8,4812,4913,4914,49,1,49t2,4913

,50/l A,50i 18.5012.5013,5014,51i 1A,5li lB I,5 t/t B3,51/lC t,5l /l C3,51/lD,5l/tE,
5211,5212,53,54118 of Ayyappanthangal village Chennai-l 16. -lssue of 'l'hird and

final Completion Certillcate -Rernittance of Balance Premiurn FSI Charges- Reg.

l. Planning Permission No.C/PP/MSB-IT/38 A to ACl2\l2 in letter No.
C314606/201 l, dated 13.02.201l,Pernrit No.7l l5

2. l'1 ParlialCornpletion Certificate issued for the completed l4 Blocks rvith
1340 dwelling units in CC No.EC/Central-l/0412016 dated 08.01 .2016

3. znd Partial Completion Ceftificate for the completed I I Blocks rvith 737
drvelling Lrnits & Club House Block has been issued in CC No.EC/Central
116812016 dated I 6.03.20 I 6

4. 3'd and Final Completion Clertificate application l'or the completed 8 Blocks
(A,A2,A4,A10,86,87,C17 C4) for 536 dwelling units dated 23.08.2018

5. This office letter even No.dated I 0.0I.20I 9 and rerlinder dated 24.07.201I
requesting to furnish B.G. for I & A and Premium FSI charges and additional
charges with other particulars.

6. Hon'ble Suprerne CoLrft Order dated29.07.2019 in Civil Appeal No.5642-
5643 of 2019 (@SLP (C) i{o. 3t274- 3127s of 20t4

7. Hon'ble Supreme Court Orderdated 06.11.2019 in R.P.(C) 2270-227112019 in
c.A 5642 - s643t2019.

8. This office letter No. C3(Ny4606/20 1 1 dated 24.01.2020 requesting rernittance
of Balance Prerniurn IrSI C'harges
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Inviting kind attention to the rcli:rences cited. it is inlirrrneci that your 3"r ancl Final

Cotttpletion Certiflcate receivecl irr the 4ti'cited u'irs cxarrrirrcd irr detail and )'ou are

requested to pay additional development charges akrng rvith BCi fbr I & A charges ancl

Pretlium FSI charges. until receipt of the final order ol'thc l{on'ble Supreme Court and

other required particulars and undertakirrg etc in the rcl'ercncc 5'r' cited.

2. In pursuant to the orders of the Hon'ble Suprcnre Clourt in the reference 6tl'

cited and the dismissal of Review Petition in the relcrcncc 7tl' cited you rvere requested

to pay balance Premium FSI charges Rs. 90.76,75,0001- after deducting Rs.

10,00,00,000/- ( Rupees Ten Crores) r.vithout pre.iudice to the clairn of interests if any

vide in the reference 8th cited. Additional Developrncnt charges and required particulars

during the process of CC application in the reference 5tr'cited were also to be paid.. But

you have not remitted required charges as calle,i for the 5tl' and 7th cited till date.

3. Hence you are requested to pay the follorvirrg charges by separately including

additional charges claimed during the process of final Completion Certificate

application by separate Demand Draft from Nationalised Bank drawn in Chennai City,

in favour of the Member Secretary, CMDA, Chennai- 600 008 at cash counter (between

10.00 AM and 4.00 PM) in CMDA and produce the duplicate receipt to the Area Plans

Unit Chennai Metropolitan Development Authoi-ity, Chennai-8 within l5 days from the

date of receipt of this letter.

i) Balance Premium FSI charges - Rs 80,76,75,0001'after deducting Rs.l0

Crores rvhich rvas already remitted vide receipt No.00538 dated 31.01.2013

as deposit amount paid as per the Hon'ble I{igh Court ordcr datcd.

22.01.2013. ( I & A charges Rs.4.17,15,000/- not insisted to pay the same as

per order of Hon'ble Supreme Court niaintaining the order of Hon'ble High

Court.)

ii) Additiorral Development charges Rs. 25.000/- (for the additional construction

noticed during process of final CC application process')

iii) Additional I & A charges Rs.2,50,000/- (for the additional construction

noticed during process of final CC application process')

4. You are also requested to furnish Lrnderlaking in Rs.20l- stamp paper in respect

of fotlorving conditions and required partictrlars

i) NOC and planning Perrnissiorr to be obtained frotn Executive Authority for

Srvi,rrning pool failing rvhich existing Srvirnrtting Pool within the campus

shall be closed and catttion board to be erected'
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ii) Self undefiaking in Rs.20/- starnp paper stating that the applicant shall obtain

Consent to Operate as per the applicable rules from TNPCB.

iii) Revised plan as site condition showing correct building and set back

measurernents duly signed b1' Rcgistered Architect, Structural Engineer and

owner.

5. Further it is inforrned that as per Rule No.4(5)(a) of D.R of Second Master

Plan " The Applicanti Olvner/Builder/Promoter/Porver of Attomey Holder and any other

Person rvho is acquiring interest shall rrot put the building to use without obtaining

Completion Certificate from CMDA for 'special Building'. 'Croup Developments'.

Multi- Storied Buildirrgs' and Institutional buildings ( exceeding 300 M2 projects. But

you have unauthorisedly allotted and allowed to occupy most ol' the Residential

drvelling units in the 8 Blocks (Al,A2,A4.Al0,86,B7,Cl and C4) without obtaining

Cornpletion Certificate. As per thc Hon'bie Suprenre Courl order in the reference 6th

cited you are requested to pay tlre above charges includirrg additional charges claimed

during thc process of final Completion Ceftificate application as called in the para 3

along with required under taking and particulars within l5 days from the date of receipt

of this letter. Failing rvhich necessar)I enforcement and Legal action rvill be initiated

based on the tnerits.

Y faithfully,

\.,{\v
,$\

Copt to

Jhe Senior Accounts Officer,
Accounts (Main), CMDA,
Chennai-8.

2.The Commissioner,,
Kundrathur Panchayat Union at Padappai

MEI\{BER-SECRETARY

,otl
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3.T'he Senior Planner (MSB)

Area Plans Unit, CMDA. VA
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Submit

Diary No.- 'l 6022 - 2020

PRESTIGE ESTATES PROJECT LTD. vs" CHINNAI
METROPOLITAN DEVELOPMENT AUTHORITY

Case Details

Diary hlo.

16A2?,12S20 Filed on

30-07-2020 03:55 PM

PENDING
xill

Case No. PET{C) No"
i

Petitioner(s)

1 PRESTIGE ESTATES

PROJTCT LTD.

THROUGH ITS VICE.

PRESIDENI THE

FALCON HOUSE, NCI. 1,

MAIN GUARD CROSS

ROAD , DISTRICT,

BANGALORE, ,

KARNATAKA

1 CHENNAI

h/ ETRO PO LITAN

DEVELOPMINT

AUTHORITY

REP. BY ITS MEMEER

SECRETARY NO. "I 
,

Respondent{s)
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To 18-03-2021
Ayyappanthangal

Public Information OfficeriJoint Chief Environmental Engineer

Mr.G.Gopalakrishnan, M.E

76,Mount Salai, Guindy

Chennai- 600032

Phone: 044 22353143

Sub: Application seeking information under secrion 6(1) of rhe RTI Act 2005

Respected Sir,

I am Dr.Anupkrishnan.V resident of Flat 7173, Tower 7, Prestrge Bella Vista, Mount Poonamallee
Road, Ayyappanthangal Mllage, Kanchipuram District, PIN: 600056.

Prestige Bella Vista Project where I currently reside is an incomplete project as per the communications
obtained from CMDA dated 74-09-2020 through RTI repiy. CMDA in its leuer funher stated that
Prestige Bella Vista Project hasn't obtained "Consent To Operate" from TNPCB and the project
proponents were asked to submit a self undertaking stating that the applicant shall obtain the CTO as

per the applicable rules from TNPCB within 2 weeks.

As per the intemal circular BP No.65 of TNPCB dated 271t712020, the Project Proponents shall obtain
CTO after CTE before the handing over of *re apanments to the owners. The Projec Proponenr is

asked to give an undertaking stating that they shall obtain CTO after CTE, before handing over of the
project to the residential association.

I would like to seek the following information from you regarding the Consent to Operate sratus of
Prestige Bella Vista Project situated at Ayyappanthangal Village, under the section 6(l) of the RTI Act
2005.

1. Have the Project Proponents applied for / obtained "Consent To Operate" Prestige Bella Vista
Residential Project as per rules Irom TNPCB after 14/09/2020?

2. Have the Projert Proponents of Prestige Bella Vista Residential Project given an undertaking
to TNPCB that they shall obtain CTo before handing over of the project to R€sidential
Association?

3. But Project Proponents of PBV residential project have blatantly violated the rules BP No.65

of TNPCB and handed over more than 2400 apartments under construction to the buyers
illegatly from 2016 onward. What action was taken against the Project Proponents by
TNPCB?
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4. 25 blocks in 17 towers of Prestige Bella Vista Project have got Consent To Operate vide consent
order no.180417330601 dated 26/1112018 from TNPCB. The CTO was expired on 3l/03/2020.
Did the Project Proponents of PBV apply for/obtain renewal of CTO with TNPCB?

Herewith enclosing DD no. 942581 from SBI dated 1710312027 for Rs/-10 drawn in favor of PIO,
TNPCB.

Please oblige,

Thanking you,

Yours faithfully,

Dr.

Flat 7173, Tower 7, Prestige Bella Vista,

Mount Poonamallee Road, Ayyappanthangal Village,

Kanchipuram District, PIN: 600056.
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You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.

* Consignment Number

ET026470749IN Track More

Booked At Booked On Destination
Pincode

Tariff Article
Type

Delivery Location Delivery
Confirmed On

BNPL HUB ST.THOMAS
MOUNT

18/03/2021
23:49:24

600032 29.50 Inland
Speed Post

Guindy Industrial
Estate S.O

19/03/2021
15:40:11

Event Details For : ET026470749IN
Current Status : Item Delivery Confirmed
Date Time Office Event

19/03/2021 15:40:11 Guindy Industrial Estate S.O Item Delivery Confirmed

19/03/2021 10:04:44 Guindy Industrial Estate S.O Out for Delivery

19/03/2021 08:45:59 Guindy Industrial Estate S.O Item Received

19/03/2021 06:34:01 Chennai NSH Item Dispatched

19/03/2021 04:26:07 Chennai NSH Item Bagged

19/03/2021 03:05:06 Chennai NSH Item Received

19/03/2021 01:29:59 BNPL HUB ST.THOMAS MOUNT Item Bagged

18/03/2021 23:49:24 BNPL HUB ST.THOMAS MOUNT Item Booked

Home
About Us
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
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From

S. Ragupathi, M.E
Public lnformation'b*icer I
Joint Chief Environmental Engineer (i/c),
Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032.

RTI/MOST URGENT

To

The Public lnformati cer,
The Districi Enviro I Engineer,
Tamilnadu F'ol n Contro! Board,
No. CP-SB, OT lndustrial Growth
Centre, lur, Wallajahbad Road,
o , Sriperumpudur Taluk,

District - 603 109

Ref: Dr. Anupkrishnan V., Chennai, RT! Petition Dated: 18.03.2021,
received here on 19.$.2A21.

! am enclosing a copy of the petition received from Dr. Anupkrishnan V.,
Chennai, under RTI Act, 2005 and request you to take necessary action on the
RTI petition and suitable reply may be sent to the petitioner directly within time under
intimation to Public lnformation Officer, Tamil Nadu Pollution Control Board, Corporate
Office, Chennai- 32.

Encl: Annexure

$*g.e
:, , Public lnformation Officer

Copy to

Dr. Anupkrishnan V.,
Flat7173, Prestige Be
Ayyappanthangal,
Chennai - 600 056.

{'

llaVista, HrJ ?qvno"Ll-u R""{

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032
Telephone :223531341o 141, Fax :044-22353068
Email : tnpcb-chn@gov.in Web : www.tnpcb.gov.in

Letter No. TNPCB/ RTIA/006830/ F.No. 087/2021. Dt ?)z .03.202{

Sub: TNPCB - Certain lnformation requested under RTI Act - Reg.

I
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CONSENT ORDER NO. 180417330601           DATED: 26/11/2018.

                                                                                    
PROCEEDINGS NO.T2/TNPCB/F.1918SPR/RL/SPR/W/2018     DATED: 26/11/2018

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            VP - Business Operation,

                            M/s . PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I

                          S.F No.1/1, 1/2, 2, 3/1, 3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3,

51/1D, 51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B, 44/2, 44/3, 45/1A, 42/1B,

45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2, 48/3, 48/4, 49/1, 49/2, 49/3, 50/1B,

                          AYYAPPAN THANGAL Village,

                          Sriperumbudur Taluk,

                          Kancheepuram District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2020

 
                                                                                    
                                                                                    

To

VP - Business Operation,

M/s.PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I,

No.471, Prestige Polygon, 13th Floor, Anna Salai, Nandanam, Chennai,

Pin: 600035

                                                                                    

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –After CTE -M/s. PRESTIGE
ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I , S.F.No. 1/1, 1/2, 2, 3/1,
3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3, 51/1D,
51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B,
44/2, 44/3, 45/1A, 42/1B, 45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B, AYYAPPAN THANGAL villageSriperumbudur Taluk and
Kancheepuram District - Consent for the operation of the plant and discharge of sewage and/or trade
effluent under  Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended
in 1988 (Central Act  6 of 1974) – Issued- Reg.

REF: 1. CTE Proc. No. T11/TNPCB/F.18722/OL/SPR/W&A/2013 dated 28.06.2013
2. Unit's application for CTO dated 31.08.2018
3. IR.No : F.1918SPR/RL/AE (M)/SPR/2018 dated 14/11/2018
4. Minutes of 250th CCC meetig held on 15.11.2018 vide agenda item no. 250-22

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

125328
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Copy to:

1.The Commissioner,  KUNDRATHUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

-----------

SPECIAL CONDITIONS
                                                                                    

1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Residential Building Complex “Prestige Bella

Vista” Comprising of 25 Blocks in 17 Towers
(Each tower having 2 basements, Ground plus
16 floors) with 2083 Dwelling units & 1 Block of
Club House having Double Basement floor +
Ground floor + 1 floor) with total builtup area
(Phase -I)

 338361  Sq.m

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  829.0  376 KLD for flushing,
216 KLD for Gardening,
237 KLD to CMWSSB-
Nesapakkam Decanting
point

Effluent Type : Trade Effluent

1.  Nil  0.0  Nil
3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.

126329



3

 

 

 

 

 
Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
3 Nil

1. pH 5.5 to
9

2. Temperature oC -

3. Particle size of Suspended
solids

- -

4. Total Suspended Solids mg/l 30

5. Total Dissolved solids
(inorganic)

mg/l -

6. Oil & Grease mg/l -

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20

8. Chemical Oxygen Demand mg/l -

9. Chloride (as Cl) mg/l -

10. Sulphates (as SO4) mg/l -

11. Total Residual Chlorine mg/l -

12. Ammonical Nitrogen (as N) mg/l -

13. Total  Kjeldahl Nitrogen (as
N)

mg/l -

14. Free Ammonia (as NH3) mg/l -

15. Arsenic (as As) mg/l -

16. Mercury (as Hg) mg/l -

17. Lead (as Pb) mg/l -

18. Cadmium(as Cd) mg/l -

19. Hexavalent Chromium (as
Cr+6)

mg/l -

20. Total Chromium (as Cr) mg/l -

21. Copper (as Cu) mg/l -

22. Zinc (as Zn) mg/l -

23. Selenium (as Se) mg/l -

24. Nickel (as Ni) mg/l -

25. Boron (as B) mg/l -

26. Percent Sodium % -

27. Residual Sodium Carbonate mg/l -

28. Cyanide (as CN) mg/l -

29. Fluoride (as F) mg/l -

30. Dissolved Phosphates(as P) mg/l -

31. Sulphide (as S) mg/l -

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l -

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

-

35. Radioactive materials  b).
Beta emitters

micro
curie/ml

-

36. Fecal Coliform MPN/100ml -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.
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5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of

the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
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 1.	The unit shall adhere the conditions imposed in the Environmental clearance issued by
SEIAA/TN/F-430/2011-1A.III GoI, MoEF (1A.III Division) dated 16.10.2012
2.	The unit shall operate and maintain the Sewage Treatment Plant efficiently and continuously so as to
bring the quality of the treated sewage to satisfy the standards prescribed by the Board.
3.	The unit shall dispose the excess treated sewage into CMWSSB sewer network (Nesapakkam
Decanting Point) after utilizing the treated sewage for toilet flushing & on land for gardening / green
belt development.
4.	The unit shall dispose the recyclable solid wastes generated from the unit to the authorized recyclers
from time to time without accumulating the same within the premises.
5.	The unit shall treat the Bio degradable waste in the organic waste converter and the compost shall be
utilized as manure within the premises for green belt development.
6.	The unit shall maintain rain water harvesting facility so as to increase the ground water recharge.
7.	The unit shall not use ‘use and throwaway plastics’ such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca
nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, Jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

131334
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:SREE:
:DEED OF SALE:

THIS DEED OF SALE MADE AND EXECUTED ON THIS THE TWENTY FOURTH
DAY OF AUGUST, YEAR TWO THOUSAND FIFTEEN (24/08/2015) AT CHENNAI
CITY:

:BETWEEN:

M/s. ESTRA ENTERPRISES PRIVATE LIMITED,
(formerly known as M/s. Estra IT Park Private Limited),
A Company registered under the (Indian)
Companies Act,
Having its Registered Office at :

No. 37, TTK Road,
Alwarpet,
CHENNAI - 600 018.
PAN - AABCE 6928 K

Represented herein by its
Power of Attorney Holder:M/s. PRESTIGE ESTATES PROJECTS LTD.,
A Company incorporated under the Companies Act,
Having its Registered Office at :

“The Falcon House”,
No. 1, Main Guard Cross Road,
BANGALORE - 560 001.
Represented by its Authorised Signatory &

Head — Business Operations (Tamil Nadu):
Mr. STEPHEN DANIEL.
PAN - AAVPS 8976 Q

Hereinafter referred to as the “VENDORS”

(which expression wherever it so requires shall mean and
include its successors-in-interest and assigns) OF THE FIRST
PART;

- For PRESTIGE ESTATES PROJE:rgpe
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:AND:

Dr. ANUPKRISHNAN. V.,
Aged about 51 years,
Son of Mr. K. Viswanathamenon,

PAN - ADGPA 4684 D

MTs. DEEPA ANUPKRISHNAN,
Aged about4l years,
Wife of Dr. Anupkrishnan. V.,

PAN - BAHPA 5521 L

Both at:
F la t  No.1B,
Nutech Shreya,
8h Cross Street,
Shenoy Nagar,
CHENNAI - 600 030.

Hereinafter referred to as the "PURCHASERS"

(which expression shall wherever the context so requires or
admits, mean and include all their respective heirs, legal
representatives, executors, administrators and assigns) OF
THE OTHER PART:

WITNESSETH:

WHEREAS the immovable property totally admeasuring an extent of 25.18 Acres

and si tuated in Sy.Nos.1/1,  112,2,311,312,313, 511,812A,50/14, 5012,5013,5014,

5111A (Part), 511181, 511183, 51/1C1, 5111C3,51|1D, 5111E, 5211, 5212, 53, 5411

(Part), 35, 4211, 4A2, 4213A, 4A38, 4214, 4215, 4311, 4312, 4411A, 44118, 4412, 4413,

4511A,45t18, 4512,45t3, 45t4A, 45t48,4611,4612, 4613, 47t1E, 4gl1A, 4gl1B, 4g12,

4813 ,4814 ,4911 ,4912 ,4913  and  50 /18  on  Mount  Poonamal lee  Road,

Ayyappanthangal Village, Sriperumbudur Taluk, Kancheepuram District, Tamil Nadu,

is morefully described in the Schedule 'A' hereunder written and hereinafter referred

to as the'SCHEDULE 'A' PROPERTY", which was purchased by M/s.Estra lT Park

Private Limited in terms of several Sale Deeds detailed in Annexure-1 hereto:

1 )

2)

{W
,HJqsy.
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WHEREAS M/s.Estra lT Park Private Limited are presently known as M/s.Estra

Enterprises Private Limited, the Vendors herein as evidenced by a fresh Certificate of

f ncorporation issued consequent on change of name on 25lQ3l2AM by the Registrar

of Companies, Tamil Nadu, Chennai, Andaman and Nicobar lslands.

WHEREAS eversince the purchase of the aforesaid lands, the Vendors herein are in

absolute and uninterrupted possession and enjoyment of the Schedule 'A' Property

and in confirmation of its possession with respect to the aforesaid land; the

Tahasildar, Head Quarters, Sriperumbathur Taluk has issued Patta bearing No.430

& 825 with respect to lands described in Schedule 'A' herein favouring the Vendors.

WHEREAS the Vendors, being desirous of getting the Schedule 'A' Property

developed into residential apartment buildings, entered into a Joint Development

Agreement dated 15lA7nO10 with M/s. Prestige Estates Projects Ltd., (Hereinafter

referred to as the 'Developer');

WHEREAS the Developer in terms of the aforesaid Joint Development Agreement

agreed to develop the Schedule 'A' Property into residential apartment buildings by

obtaining all sanctions, no objection certificates, permissions, approvals and licenses

from the concerned authorities and deliver to the Vendors, after construction, 4O% of

the Total Developed Area including the saleable super built up area in the form of

residential apartments; and the Vendors, in consideration thereof, agreed to transfer

and convey in favour of the Developer and/or their nominees 60% undivided share,

right, title and interest in the land comprising the Schedule 'A' Property, in order to

enable the Developer and/or their nominees to hold, own and possess the remaining

60% of the Total Developed Area including the'saleable super built up area in the

form of residential apartments;

W i
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WHEREAS pursuant to the above, the Developer has obtained the necessary

permissions, no objection certificates for development of the Schedule 'A' Property

into high rise apartment buildingis and the Chennai Metropolitan Development

Authority (CMDA) has approved the Development Plan vide Planning Permit

No.7115 (C/PP/MSB-|Ti38A to AC|2O12) dated 1310212013 and the Developer has

obtained all other sanctions and licenses from the statutory authorities for

construction of residential apartment building/s on the Schedule'A' Property;

WHEREAS the Vendors and the Developer have agreed to name the development

on the Schedule'A' Property as "PRESTIGE BELLA VISTA" and also have mutually

agreed and identified the apartments/built-up areas falling to their respective shares

by entering into an Area Sharing Agreement dated 0310312012. In terms of the said

Joint Development Agreement and the Area Sharing Agreement, the Developer is

entitled to dispose of the apartments/built-up areas falling to its share together with

proportionate undivided share of land in Schedule'A' Property; and the Vendors had

empowered the Developer to sell the Developer's share of built-up area and the

proportionate undivided share of land vide Power of Attorney dated 1510712010,

registered on 1710812010 as Document No.1286/2010 in Book-lV in the Office of the

Joint Sub-Registrar-1, Chennai South and realize the sale consideration thereof in

their own name;

WHEREAS the Developer and Vendors have formulated a scheme of ownership of

apartments in "PRESTIGE BELLA VISTA" being developed on the Schedule 'A'

Property, in terms of which any person desirous of owning an apartment in

"PRESTIGE BELLA VISTA" is required to purchase from the Vendors, the

proportionate undivided interest in the Schedule 'A' Property to derive a right to get

constructed the corresponding apartment in "PRESTIGE BELLA VISTA" selected

by the purchaser exclusively through the Developer, for which purpose the purchaser

has to enter into a Construction Agreement with the Developer. In the overall

scheme, each of the owners of the apartments in "PRESTIGE BELLA VISTA" will

FOT PRESTIGE ESTATES
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be proportionately holding undivided ownership right, title and interest in the

Schedule 'A' Property, absolute ownership over the apartment got constructed,

common joint ownership over all the common areas and facilities and the right to use

the car parking space in the basemenVsurface level in the development; and the

scheme as stated above forms the basis of the sale and the Vendors and Developer

have, based on the proposed construction, worked out the proportion of undivided

share to be sold/transferred:

WHEREAS the Schedule 'A' Property is free from all encumbrances, charges,

litigations, attachment before or after judgment, tenancy or other claims and that

Vendors' title to the Schedule 'A' Property is clear, valid and marketable and there

are no impediments/restrictions to develop the Schedule 'A' Property and/or to sell

the same;

WHEREAS Purchasers herein, after having scrutinised the title deeds of the

Schedule 'A' Property and approvals taken by the Developer for construction of the

apartment building and being fully satisfied with the same, was/were desirous of

owning an apartment in "PRESTIGE BELLA VISTA" residential development

(allotted to the share of the Developer) and had joined the scheme of ownership of

apartments in "PRESTIGE BELLA VISTA" recited above and had entered into a

Construction Agreement dated 2610312013 with the Developer for construction of an

apartment in "PRESTIGE BELLA VISTA" residential development.

WHEREAS at the request of the Purchasers herein, the Developer has constructed

a residential apartment in Fifteenth Floor bearing Apartment No.7173 with a built up

area of 2474 Sq. Ft., over the land described in Schedule 'B' hereunder and the

Purchasers have paid the cost of construction of the above apartment, in terms of the

FoTPRESTIGE ESTATES
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WHEREAS the parties have discharged their respective obligations towards each

other including payment of agreed sale consideration and cost of construction, and

the Purchasers have called upon the Vendors to convey undivided share of land

agreed to be purchased and more fully described as the Schedule 'B' Property, free

from all encumbrances, charges and claims of whatsoever nature. The Vendors

have come forward to execute this Sale Deed to convey the Schedule 'B' Property

in favour of the Purchasers on the terms and conditions mentioned hereinafter:

NOW THIS DEED OF SALE WITNESSETH AS FOLLOWS:

1) That in consideration of the foregoing representations, assurances and

indemnities and in consideration of payment of a sum of Rs.32,05,500/- (Rupees

Thirty Two Lakhs Five Thousand Five Hundred Only) paid by the Purchasers to

the power agent of the Vendors, the receipt of which sum the Vendors hereby

admit and acknowledge and release the Purchasers from any further payment

thereof, the Vendors do hereby grant, convey, sell and assign unto the

Purchasers as and by way of absolute sale, free from all encumbrances, all

that property morefully described in the Schedule'B' hereunder i.e., Schedule'B'

Propedy, together with all rights, title, interest, claims, demands, properties,

whatsoever belonging to the Vendors in and upon the said property, together with

all easements, liberties, advantages, privileges and appurtenants belonging to or

usually held or enjoyed therewith in and upon the said property and every

part thereof to have and to hold the same absolutely and forever unto the

Purchasers herein with full rights of ownership, possession and enjoyment.

FoT PRESTIGE ESTATE
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2)

a)

The Vendors hereby undertake and covenant with the Purchasers that :

The Schedule 'B' Property hereby conveyed is unencumbered and free from

any mo(gage, charge, [ien, titigation, ctaims or demands, in, upon or over the

same, or any part thereof, either by way of sale, exchange, mortgage, trust,

lease, tenancy, sub-tenancy, leave and license, inheritance or in any manner

whatsoever and that the same is not subject matter of any suit or proceedings

and that the same has not been offered in as security or othenrvise to any

court or revenue authority;

The Vendors have duly complied with and observed all the local, government,

semi-government and other applicable rules, regulations and bye-laws till

date and, further, that all applicable taxes, cess, land revenue, urban land

tax, rates, levies, dues, out-goings and monies, payable by the Vendors to

the relevant authorities upto and including this day have been duly paid and

satisfied in full, in respect of the Schedule 'B' Property;

The Vendors hereby further declare that no notice has been received by the

Vendors under Section 13 of the Securitisation and Reconstitution of

Financial Assets and Enforcement of Security Interest Act from any secured

creditor in respect of the Schedule 'B' Property;

3) The Vendors assure the Purchasers and declare that there is no will, trust,

covenant, document, act or order of any person(s) or authority (ies), acquisition

proceedings, preventing or prohibiting the Vendors from selling, transferring and

conveying the Schedule 'B' Property to the Purchasers, as herein contained and

agree to indemnify and keep indemnified the Purchasers against all or any claim(s)

that may arise in future in this respect.
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4) The Vendors hereby affirm that the Vendors have not done or omitted to do or

suffered any act, deed or thing whereby the Schedule 'B' Property is encumbered or

its title is adversely affected in any manner whatsoever and the Vendors are

prevented from transferring or conveying the Schedule 'B' Property to the Purchasers

absolutely as herein contained.

5) The Vendors agree to indemnify the Purchasers from any loss, damage, or

expense caused to the Purchasers or sustained or incurred by the Purchasers or

which the Purchasers are put to by reason of the defect in title of the Vendors to the

Schedule 'B' Property hereby conveyed or by anything done or suffered to be done

by the Vendors.

6) The Vendors shall, at all times and from time to time do or cause to be done

all such further acts, deeds, matters or things and execute or cause to be executed

all further documents and writings as may be necessary and expedient in the opinion

of the Purchasers for absolutely and effectively transferring and assuring unto the

Purchasers the title of the Schedule 'B' Property, at the cost of the Purchasers.

7) The Vendors have this day delivered and put the Purchasers in constructive

possession of the Schedule 'B' Property and the Purchasers shall hereafter hold,

possess and own the same without any let, claim or hindrance from any person

claiming through or under the Vendors. The Schedule 'B' Property is an undivided

impartible share in land in the Schedule 'A' Property.

8) The Purchasers hereby covenant that they shall not be entitled to claim

partition or separate possession of the Schedule 'B' Property and the Purchaser

unconditionally agrees to own the Schedule 'B' Property always in the undivided form

alongwith the other purchasers who have similady purchased undivided share in the

Sqhedule 'A' Property. The Purchasers herein shall be fully bound by the terms and
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conditions of the Construction agreement which the Purchasers have entered into

with the Vendors/Developer and this Deed of Sale and the Construction agreement

shall constitute the documents title of Schedule 'B' Property and all of them shall be

fully binding on the Purchasers, without any limitations. The Purchasers hereby

declare and confirm that the Purchasers have/shall have no claim whatsoever nature

against the Vendors and/or the Developer and hereby fully and completely discharge

the Vendors and the Developer from their obligations under the aforementioned

Agreements.

9) The Purchasers shall hereafter pay and discharge all costs, charges,

outgoing, taxes, levies etc., in respect of the Schedule 'B' Prqperty as its absolute

owner.

10) The Purchasers agree to own and enjoy Schedule 'B' Property in common

with other owners or purchasers of undivided shares in Schedule 'A' Property and

shall be entitled to all such rights described in the Construction Agreement; and the

Purchasers shall be liable to comply with and adhere to the restrictions and

obligations imposed on the Purchasers as detailed therein. The rights and obligations

so detailed are common to all owners of the Schedule 'A' Property. The Vendors

however shall be entitled to confer additional benefits and rights to specific

purchasers at their discretion in respect of which the Purchasers have no objection.

11) Though for the purposes of identification and ease, the Schedule 'A' Property

is described to be within the boundaries mentioned in the Schedule'A' herein below,

the same includes parks, open spaces and civic amenities sites open space

reservations (OSR) and road widening margin and as per Rules for approval of

Development Plan and building construction plans, the Vendors have gifted/

relinquished the OSR area and road widening margin in favour of CMDA and hence

the area of Schedule 'B' Property is calculated after deducting from the Schedule 'A'

Property land portions earmarked for OSR and road widening, gifted/
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relinquished in favour of the CMDA. The buyers of undivided shares in Schedule 'A'

Property shall retain all said areas relinquished in favour of CMDA without

changing/altering their nature or usage. The Purchasers specifically acknowledge

that the Vendors/Developer shall be entitled to allot exclusive car parking rights at the

Ground/Surface Level in the set backs left open after construction of apartment

blocks to the purchasers of the apartments and the Purchasers herein shall not have

any right to object to such allotment or raise any claim/objections in relation thereto.

12) The parks, open spaces and civic amenity sites earmarked in the

Development Plan approved by CMDA shall be kept free from obstructions and

constructions at all times and always be kept as parks, open space and civic amenity

sites. All other open spaces other than those mentioned above shall also be

maintained as open spa@s.

13) The Purchasers further covenant to use and enjoy all other common areas

and amenities such as internal roads/driveways, common electrical lines and lighting,

water lines, sewers, drains, pipes, pavements, etc., in the Schedule 'A' Property in

common with other buyers. The Purchasers shall not place objects/things/articles

which hinder free use of any of these common amenities.

14) The tand belonging to CMWSSB in Sy.Nos.51/182 and 51t1C2 in

Ayyappanthangal Village has been permitted to be used by the Vendors/ Developer

by CMWSSB without putting up any constructions thereon and without disturbing

waterline underneath the ground, to reach/connect the portions of the Schedule 'A'

Property on its either side vide its Letter dated 3OlO3l2O12. The Purchasers shall be

bound by the conditions in the said letter and the annual fee payable to CMWSSB

shalt be shared by all owners of the Schedule 'A' Property.

15) The Purchasers have borne and paid the stamp duty, registration fee payable

on this Deed of Sale.
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East :
West :
North :
South :

:SCHEDULE,A' :

All that piece and parcel of immovable property totally admeasuring an extent of
25.18 Acres and comprised in Sy.Nos.1/1 ,112, 2, 311., 312, 313, 511, 812F., 50/14,
5012, 50/3,  5014, 5111A (Part) ,  511181,51118,3,5111C1, 5111C3, 51/1D, 51/1E,
5211, 5212,53, 5411 (Part), 35, 4211, 4212, 4213A., 4?/3B, 4214, 4215, 4311,
4312, 44114, 4411B, 4412, 4413, 4511p., 4511B, 4512, 4513, 4514A., 45148, 4611,
4612, 4613, 4711E, 4811A, 48118., 4812, 4813, 4814, 4911, 4912, 4913 and 50/18 on
Mount Poonamallee Road, Ayyappanthangal Village, Sriperumbudur Taluk,
Kancheepuram District, Tamil Nadu, situated within the Registration District of South
Chennai and Sub-Registration District of Joint-1, Saidapet and bounded by:

Road and Private Properties;
Private Properties;
Road and Private Properties;
Road and Private Properties.

Details of Property - Survey Numbers and Extents:

Sl.No. Sy. Nos. Extent
(Acres)

1 1t1 0.00
2 1t2 0.96
3 2 o.44
4 3t1 0.87
5 312 0.65
6 3/3 0 .18
7 5t1 0.30
I 8t2A 0.31
I 50/1A 0.37
10 50t2 0.44
11 50/3 0.45
12 50t4 0.40
13 51/1A(PT) 1 .17
1 4 51t181 0.0124
1 5 51 /183 0.7150
1 6 51t1C1 o.0124
17 51t1C3 0.68
18 51 /1D 0.91
19 51 t1E 1 .00
20 52t1 0.33
21 52t2 0.62
22 53 0.98
23 54/1 (P0 0.60
24 35 0.92
25 4211 0.49
zo 42t2 0.62
27 42t3A. 0 .11
28 42t38 0.07

Sl.No. Sy. Nos. Extent
(Acresl

2g 42t4 0 .17
30 42t5 0.33
31 4311 0.69
32 43t2 0.71
33 44t1A. o.20
34 44t1B. 0 .17
35 44t2 0.43
36 44t3 0.83
37 45t14 0.25
38 45t18 0 .11
39 45t2 0.20
40 4513 0.21
41 45144 0.68
42 45t48 0.03
43 4611 0.35
M 46t2 o.28
45 46t3 0.38
46 47t1E 0.47
47 48t14 0.20
48 48t18 0 .19
49 48t2 0.35
50 4813 0.36
51 48t4 1 .10
52 49t1 0.05
53 49t2 0.37
54 49t3 o.45
55 50/1 B 0.02

Total 25.18

a,n -
N AN-/
t a .  I  -  |  - -
rN  - .

, r2

a<^

For PRESTIGE ESTATES
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:SCHEDULE.B,:
(Description of the Propertv herebv soldl

641.1 Sq. Ft, Undivided right, title and interest and ownership in Schedule A'
Property.

The market value of the Schedule 'B' Property is Rs.32,05,500t- (Rupees Thirty
Two Lakhs Five Thousand Five Hundred Only). 

,/7
. l

IN WITNESS WHEREOF, THE PARTIES HAVE SIGNED AND EXECUTED THIS
DEED OF SALE ON THE DAY, MONTH AND YEAR FIRST ABOVE WRITTEN.

WITNESSES:

foT M/s. PRESTIGE ESTATES PROJECTS
/ J. ROBERT sto.JoHN KEN!!!I^.
Ot]Ott* n*d,' Kitptuk' Chennai-600 010'

t
Authorised Signatory &

Head-Elusiness Operations (famil Nadu)
General Power of Attomey Holder for

VENDORS.

,v
fuf2-4-

PURCHASERS.

1)

2)

Drafted bv:

,  j  r  \ {

' i n r  -  , "uuuq3 's i lu lp l rng  1rno3 qOtg
;s.raquleqS /v\El '9 t  t 'oN

- flvSoAOV
H lvl'.lldot] 

'cl

Y'[3w=
rEfc'
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ANNEXURE-1

Deed of Sale dated 2410112007, registered as Document No.B01 of 2007 in the Office
of the District Registrar, Madras-South, in respect of an extent of 2.14 Acres in
Sy..Nos.42138, 4214, 4215, 4311, 4312 and 44118 of Ayyappanthangal Village;

Deed of Sale dated 2410112007, registered as Document No.B02 of 2007 in the Office
of the District Registrar, Madras-South, in respect of an extent of 214 Acres in
Sy.Nos.45l1 A,4512, 4513,4611,4612,46/3 and 47118 of Ayyappanthangal Vil lage;

Deed of Sale dated 2410112007, registered as Document No.803 of 2007 in the Office
of the District Registrar, Madras-South, in respect of an extent of 2.14 Acres in
Sy.Nos.4411 A, 4412, 4413 and 4514A of Ayyappanthangal Village;

Deed of Sale dated 24tO1t2OO7, registered as Document No.804 of 2007 in the Office
of the District Registrar, Madras-South, in respect of an extent of 214 Acres in
Sy.Nos.45118, 4514B, 4Bl1B' 4812, 4\l3 and 4814 of Ayyappanthangal Village;

Deed of Sale dated 1210312007, registered as Document No.2381 o'f 2007 in the
Office of the District Registrar, Madras-South, in respect of an extent of 13.39 Acres
in  Sy .Nos .1 /1 ,  112 ,2 ,311 ,312 ,313 ,511 ,812A,50 /1A ,  5012 ,5013 ,5014 ,5111A (Par t ) ,
511181, 51/183, 5111C1, 5111C3, 5111D, 5111E, 5211, 5212, 53 and 54/1 (Part) of
Ayyappanthangal Village;

Deed of Sale dated 1210312007, registered as Document No.23B2 of 2007 in the
Office of the District Registrar, Madras-South, in respect of an extent of 0.02 Acres in
Sy.No.50/1 B of Ayyappanthangal Village;

Deed of Sale dated 0910412007, registered as Document No.3227 of 2007 in the
Office of the District Registrar, Madras-South, in respect of an extent of 2.29 Acres in
Sy.Nos.48l1 A, 4911, 4912, 4913, 4211, 4212 and 4213A of Ayyappanthangal Village;

Deed of Sale dated 0910412007, registered as Document No.322B of 2007 in the
Office of the District Registrar, Madras-South, in respect of an extent of 0.92 Acres in
Sy. No.35 of Ayyappanthangal Village.

for M/s. PRESTIGE ESTA

Authorised Signatory &
Head - Business Operations (Tamil Nadu)
General Power of Attorney Holder for

VENDORS.

W1 )

2)

f@@

PURCHASERS.
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CONSENT ORDER NO. 180427330601           DATED: 26/11/2018.

                                                                                    
PROCEEDINGS NO.T2/TNPCB/F.1918SPR/RL//SPR/A/2018           DATED: 26/11/2018

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            VP - Business Operation,

                            M/s . PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I,

                          S.F No.1/1, 1/2, 2, 3/1, 3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3,

51/1D, 51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B, 44/2, 44/3, 45/1A, 42/1B,

45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2, 48/3, 48/4, 49/1, 49/2, 49/3, 50/1B,

                          AYYAPPAN THANGAL Village,

                          Sriperumbudur Taluk,

                          Kancheepuram District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2020

 
                                                                                    
                                                                                    

To

VP - Business Operation,

M/s.PRESTIGE ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I,

No.471, Prestige Polygon, 13th Floor, Anna Salai, Nandanam, Chennai,

Pin: 600035

                                                                                    
Copy to:

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –After CTE -M/s. PRESTIGE
ESTATES PROJECTS LIMITED - PRESTIGE BELLA VISTA-PHASE I , S.F.No. 1/1, 1/2, 2, 3/1,
3/2, 3/3, 5/1, 8/2A, 50/1A, 50/2, 50/3, 50/4, 51/1A(pt), 51/1B1, 51/1B3, 51/1C1, 51/1C3, 51/1D,
51/1E, 52/1, 52/2, 53, 54/1(pt), 35, 42/1, 42/2, 42/3A, 42/3B, 42/4, 42/5, 43/1, 43/2, 44/1A, 44/1B,
44/2, 44/3, 45/1A, 42/1B, 45/2, 45/3, 45/4A, 45/4B, 46/1, 46/2, 46/3, 47/1E, 48/1A, 48/1B, 48/2,
48/3, 48/4, 49/1, 49/2, 49/3, 50/1B, AYYAPPAN THANGAL villageSriperumbudur Taluk and
Kancheepuram District - Consent for operation of the plant and discharge of emissions  under
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central
Act 14 of 1981) –Issued- Reg.

REF: 1. CTE Proc. No. T11/TNPCB/F.18722/OL/SPR/W&A/2013 dated 28.06.2013
2. Unit's application for CTO dated 31.08.2018
3. IR.No : F.1918SPR/RL/AE (M)/SPR/2018 dated 14/11/2018
4. Minutes of 250th CCC meetig held on 15.11.2018 vide agenda item no. 250-22

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai

151354
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1.The Commissioner,  KUNDRATHUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, SRIPERUMBUDUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

-----------
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SPECIAL CONDITIONS

                                                                                    
1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the

rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Residential Building Complex “Prestige Bella

Vista” Comprising of 25 Blocks in 17 Towers
(Each tower having 2 basements, Ground plus
16 floors) with 2083 Dwelling units & 1 Block of
Club House having Double Basement floor +
Ground floor + 1 floor) with total builtup area
(Phase -I)

 338361  Sq.m

2. This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

153356
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I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 2  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 3  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 4  DG Set 600 KVA  Acoustic
enclosures with
stack

 53  -

 5  DG Set 600 KVA  Acoustic
enclosures with
stack

 53  -

 6  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 7  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 8  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 9  DG Set 725 KVA  Wet scrubber with
stack

 53  -

 10  DG Set 500 KVA  Acoustic
enclosures with
stack

 53  -

 11  DG Set 500 KVA  Acoustic
enclosures with
stack

 53  -

 12  DG Set 500 KVA  Acoustic
enclosures with
stack

 53  -

 13  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 14  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 15  DG Set 725 KVA  Acoustic
enclosures with
stack

 53  -

 16  DG Set 600 KVA  Acoustic
enclosures with
stack

 53  -

 17  DG Set 600 KVA  Acoustic
enclosures with
stack

 53  -
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 18  DG Set 600 KVA  Acoustic

enclosures with
stack

 53  -

 19  DG Set 500 KVA  Acoustic
enclosures with
stack

 53  -

 20  DG Set 500 KVA  Acoustic
enclosures with
stack

 53  -

II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  DG Sets  Noise  Acoustic
Enclosure

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. Parameter Unit Tolerance limits Stacks

Annexure enclosed if applicable.           :-
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180
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Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.

8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Additional Conditions:
 1.	The unit shall maintain the acoustic enclosures with stacks attached to the DG sets and ensure that
the emission shall satisfy the AAQ/ emission standards prescribed by the Board.
2.	The unit shall adhere to the Ambient Noise level standards prescribed by the Board.
3.	The unit shall continue to develop green belt all along the periphery of the unit.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS

                                                                                    
1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of

consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.
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19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Prestige Bella Vista Flat Owners Welfare Association 

Registered with Serial No. 321 of Year 2013, under Section 10 of the Tamil Nadu Societies Registration Act, 1975 
Tower 15B, Ground Floor, Prestige Bella Vista, Ayyappanthangal, Chennai – 600056 

www.prestige-bella-vista.com 
 

PRESTIGE BELLA VISTA FLAT OWNERS 
WELFARE ASSOCIATION - PBVFOWA 

Minutes of Meeting held on 25/02/2019 between PBVFOWA Office Bearers and  Prestige/PPMSC 
Management members 

 
Attendees from PBVFOWA: 
 
Mr. Vaidyanathan 
Mr. Meganathan 
Mr. Narayanan 
Mr. Andrew 
Mr. Adithya 
Mr. Swami 
Ms. Barna 
Ms. Sivasankari 
Mr. Krishnakumar 
 
Attendees from Prestige/PPMSC: 
 
Mr. Nagarajan 
Mr. Vijay Sundarraj 
Mr. Ravi 
Mr. Pandian 
Mr. Veerasigamani 
Mr. Chidambaran 
 
Secretary of PBVFOWA welcomed everyone and initiated the official discussion stating that this is a follow 
through of the previous meeting after the 28th December 2018 and is intended to take stock of the status of 
the various actions agreed in the last meeting. The key discussion points arranged in the order of the 
presenter is appended below: 
 
Mr. Nagarajan: 
 

• Nagarajan thanked Secretary and other OBs for the welcome message.  
• He acknowledged that though there is a delay in addressing the outstanding issues, Prestige/PPMSC 

is trying their level best to address them and agreed that few of the issues are still to be addressed. 
He also updated that many of the issues have been closed. 

Mr. Meganathan: 
 

• Requested Prestige/PPMSC to provide solutions for the issues and requested Prestige/PPMS to 
acknowledge bottlenecks if any and where solutions are unavailable, such that they can be 
communicated jointly with the association to the larger community. 

167370
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Page 2 of 8 
 

• Need firm commitment dates from Prestige/PPMSC on the list of issues shared already by various 
committees and Secretary level.  

• The President reiterated that the Association has supported to the extent of giving an advisory to 
the residents of PBV to pay CAM at least till March 2018 and would like to see Prestige/PPMSC to 
honor the commitments keeping this in mind. 

Secretary:  
 

• Informed the attendees that there is buy in from the residents to implement the guidelines set by 
the Association and cited the Waste segregation process as an example. 

• He reiterated that there are critical issues which are still open, and residents have started 
questioning Association on the progress made on them. He impressed on the need to have 
definitive dates for all these open issues. The discussion moved to take stock of the individual issues 
as below:  

Discussion on Water issue: 
 

a. Though borewell points have been identified, the supply of water to residents yet to happen 
b. The association reiterated that though the water issue and subsequent borewell discussions 

commenced in October 2018, we are yet to use single drop of water and this delay is unacceptable 
on such a critical issue. 

c. Mr. Pandian gave the update on the various stages of progression here: 
- Start of divining process and identifying of 5 borewell points including 3 in the OSR area 
- For the 2 borewells identified in Cluster 1 & 2 the pipe line work and storage sump has been 

built and it took considerable amount of time 
- Only pending work is dousing which be completed in 5 days’ time from now. 
- As each borewell has different level of iron content the dousing process taking time to address 

this issue. The testing of water being done by the PPMSC team 
- The expected yield from these 5 borewells is 250 to 300 KLD/day 
- Purchase order for new filter media has been released.  
- The team is testing the water quality using the existing filter media and confirmed that the 

treated water iron content is already below acceptable levels of 0.3 PPM. The new filter media 
change will further improve the quality of the water. 
 

• It was decided that on March 6, 2019 an inspection will be conducted by a team consisting of OBs, 
Projects & Technical committee members – the purpose is to jointly assess the quality of the water 
output post drawing the water through a combination of borewell, tanker and metro water. 

• The President updated the attendees about the water divining work done by one of the residents 
using the conventional method and subsequent identification of 3 new borewell points. Mr. 
Pandian responded to this saying 2 of the identified points have High Tension wire running below 
them. 
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• The President also updated that one more divining study will be done by a firm using the scientific 
method and it is expected to be completed in a week, and solicited cooperation from Prestige 
Projects team. 

• Secretary raised a concern with Prestige on the need to communicate to residents appropriately 
and requested Prestige/PPMSC management people not to provide statements which could be 
misleading. The example was on the informal communication to the residents by PPMS that if 
Association is willing to take approval from Panchayat for the borewells in OSR area the same can 
be done, which is misleading to the residents as it may be outside the ambit of the Association. 

 
Plans for peak summer: 

 
• Mr. Ravichandran confirmed that Prestige/PPMSC has firm commitment from the tanker lorry 

water suppliers on the supply of water. While he mentioned that it is not possible to get a written 
commitment from tanker water suppliers, he agreed on arranging a meeting with different tanker 
water suppliers to assess the preparation. 

• Metro is also expected to continue supplying the water during the peak summer 
• Prestige/PPMSC wanted the residents to start conserving of water by installing Aerators on the 

taps. OBs requested Prestige/PPMSC in identifying the vendors for Aerators and share it with 
Vendor committee for further evaluation 

Updates on pending issues: 
 

Secretary & President requested Prestige/PPMSC to work on the list of issues reported by the 
Maintenance and other committees and close them at the earliest. 

- Intercom issue was highlighted 
- Water pressure issue on the top floors highlighted and is there a way to monitor the pressure 

levels and take immediate action proactively instead of waiting for residents to complain. As 
per Prestige/PPMSC this issue may be isolated to certain units. 

- STP overhauling is still pending – Most of the OBs reported that they are getting smelly water in 
the restrooms. Mr. Pandian and Mr. Ravi updated all the issues related to STP has been 
addressed though. They will continue to do the chlorination and increase the frequency if 
required. 

- The association reiterated that the residents are looking for the solutions to the problems 
reported and it is disheartening to see the target dates are getting postponed. 

  Status of Security: 
 

- The association put on record that the status of Security is at unacceptable levels. 
- Frequent change in securities is creating lot of issues as Safety & Security committee/ PPMS 

spent lot of time on training the security personnel on MyGate. Despite of all the training the 
personnel are not recording of entry & exits properly. 
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- The association gave instances of security guards sleeping during the night hours, and absence 
of recording entry in the rear gate. Only workers, delivery boys and cab entries are happening. 

- Mr. Chidambaran updated that PPMSC is continuously pressuring the Security Agency to 
improve the efficiency and exploring the option of replacing the existing agency after giving 
proper notice. He mentioned that from 1st April 2019 PBV we will have new security agency. 
Secretary insisted that all these changes should involve Vendor committee, Safety & Security 
committees. Prestige/PPMSC should not take unilateral decisions on these crucial issues.  

- Mr. Swami suggested to have the process document in place with all the expectations listed 
down and share it with the prospective security agencies 

- President suggested to have security personnel from MyGate at least to man the main gates at 
front and rear entrance and exits, given their specialization and to complement adoption of 
MyGate. This was agreed by Prestige/PPMSC.  

- Mr. Ravi confirmed boom barrier implementation along with RFID reader is under consideration 
as it was promised by late Mr. Stephen and it will be implemented in both the Entry & Exit gates 
along with entry & exit of the ramps. Mr. Nagaraj promised to come back with a plan in a 
week’s time on this. 

Fire Safety & Piped gas status: 
 

- Secretary referred the incident that happened in Tower 12 and Tower 1B.  He reiterated that 
Mr. Jaganathan from Prestige visited the place and it has been nearly 2 weeks and we are yet to 
receive any formal report, leading to nervousness amongst the residents who are demanding 
an explanation. 

- Mr. Ravi informed the report is ready and waiting for the management approval before they 
share it with Association which will be done by 1st March 2019. 

- The Secretary also mentioned that many residents are complaining they have applied for piped 
gas but have not got connections. Mr. Chidambaran updated that there is a pending work 
related to piped gas on Towers 18, 19 and 20, while all other towers have the facility ready with 
the pipelines, metering and assured that if residents apply for the connection they will be 
provided with the same. 

- Prestige/PPMS mentioned that there is an issue with billing for piped gas. Since this requires 
license for billing, Prestige/PPMSC is not able to bill the customer. Already 371 residents are 
using piped gas connection without any billing so far. Since Prestige/PPMSC is only acting as 
facilitator for piped gas connection, they are unable to invoice, as the contract is between the 
agency and the customer. Prestige/PPMSC suggested that Association can generate invoice, 
which the Secretary and President did not agree to. They reiterated that till the time common 
area is handed over to the Association, the responsibility lies with the builder with respect to 
piped gas. 

- There was a commitment to showcase the safety of the piped gas in PBV and it was to be done 
by agency named Gastech Solutions. This will at least help in addressing the concerns related to 
piped gas and more customers might come forward to take the connection. The event will be 
organized soon along with Regional Manager of IOC.  
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- Gastech Solutions vendor will be asked to come up with the idea on how to invoice the 
customers. PPMS mentioned that the piped gas inspection was done by and certified by IOC. 
Prestige/PPMSC will share the related documents with Association.  

Discussion on Completion Certificate: 
 

- CC is pending due to the appeal filed by CMDA in Supreme Court 
- Though things are not moving as fast as expected Prestige is willing to close it at the earliest. 
- The association inquired why not Prestige give Bank guarantee in Court and try to close it. Mr. 

Vijay informed the background of the case is based on the guidelines value and obtaining of 
approval by Prestige few weeks before the price revision. CMDA filed the case stating around 
90 Crores as a loss to the exchequer though Prestige got all the receipts in place. Prestige didn’t 
think about giving bank guarantee 4 years back as they won the case and all the documents in 
favor of them. Now Prestige is willing to give bank guarantee to obtain the CC which is directly 
linked with handing over of the property to the Association 

- Since there is no CC in place residents are not able to insure their individual apartment. 
Secretary enquired whether apart from the case by CMDA any other reason behind the delay in 
the obtaining of CC like project deviations to Mr. Vijay and Mr. Pandian confirmed no such 
issues reported by CMDA is cited as a reason for not issuing CC 

- Association maintained that it was not sure on any deviations as Prestige/PPMSC refused to 
give the certified drawings of the PBV project stating they will be handed over only during the 
handover process and this is preventing any proactive assessment by the Association. 

- PPMS mentioned that Common area and Club house have CC in place already 
- Association requested formal email communication from Prestige to Secretary on the exact 

status of CC and reasons behind the delay in obtaining the CC. Also, requested to send the CC 
copies obtained already along with the application copy for the 8 towers which are waiting for 
CC. Mr. Vijay agreed to send the formal communication to Secretary 

- Mr. Nagaraj confirmed by 6th March 2019 the email will be sent. 

Discussion on Corpus fund: 
 

- President enquired about the status of corpus fund collected, where it is kept and what is the 
amount of interest generated. Mr. Vijay informed corpus fund is interest free and only the exact 
money collected will be transferred to the Association during the handover, it will not include 
any accrued interest. OBs didn’t agree with the above statement as no one is sure when the 
handover will happen, and interest accumulated till then may be sizeable, and that the owners 
of apartment in PBV should not be denied their rights to the interest money. The association 
mentioned that the Corpus is collected for capital expenditure and contested saying only 
interest part of the corpus as generated is used for usual maintenance expenses and hence the 
corpus should be transferred along with interest to the date of handover. Mr. Vijay informed he 
will get this clarified with the Prestige Finance team and comeback by March 6, 2019 

- On the delay penalty claim from 300 applications, Prestige mentioned that a few of the cases 
have been quashed, and a few of the owners have withdrawn the case voluntarily  
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Discussion on few other important issues: 
 

- Association inquired as to why there is a big delay in commissioning of the generators and 
having the Auto switch over option enabled. PPMS mentioned that out of 20 DGs 13 are already 
commissioned and 7 are pending, they will be completed by March 15, 2019 

- President insisted that all the DGs should have been commissioned by this time instead of 
waiting for the required load to increase, at least in rotation all the commissioned DGs should 
be in use 

Discussion on Car parking: 
 

- Association mentioned that car parking is one of the biggest pending issue and Association has 
no visibility at all and reiterated that on December 28, 2018 Prestige had agreed to share the 
list of 200 owners who are impacted by this issue and it is not yet shared with Association. 

- Mr. Nagarajan agreed there is an issue/delay with the allotment and Prestige is trying to 
address it, he cited the example of having found extra spaces in basements which can be used 
as car parking – these spaces where earmarked for equipment, since there is no requirement 
for the equipment these spaces will be converted as car parking. Prestige will honor the 
contractual agreement with the owners 

- Mr. Vijay confirmed that 70+ car parking spaces has been identified as mentioned in the above 
point 

- Association mentioned that it is not having any data on the Car parking issue including the 200 
originally impacted owners and hence it will be very difficult to handle the haphazard surface 
parking across the PBV. 

- Mr. Vijay mentioned that the car parking issue is brought to the knowledge of the Prestige 
Chairman and as per the Chairman’s advice it was decided not to share the list of 200 owners to 
the Association, which can redirect those owners who are complaining to Association to 
Prestige officials for a resolution. Prestige maintained that the Association should stay away 
from this issue and allow them to handle the individual owners as only Prestige is liable to 
owners who do not have car parking. 

- Association maintained that it needs to get involved as this issue is having chain effect on host 
of other issues like day to day parking/ safety and security/ traffic and these impact us every 
day. 

- To a question on how many owners in Cluster 1 apart from 1bhks are not given official parking 
allotment letters – Mr. Vijay confirmed most of the owners in Towers 8,9,10 and 11 are not 
given official car parking letters and he also agreed that this issue is not only isolated to 200 
owners but to 1005 owners in Cluster 1. 

- Mr. Vijay informed the agreement clearly says basement carpark will be allotted but doesn’t 
explicitly mention that the allotted car park will be on the same basements of the tower 

- Mr. Vijay also informed the Prestige Chairman has decided that once all the cases have been 
completed and CC has been obtained and MLCP built, these 200 owners will be allocated car 
park therein. 
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- Secretary informed Mr. Vijay that putting up a MLCP cannot happen without the concurrence of 
the Association. 
• Mr. Ravi intervened here and said when the Association elections process was initiated it 

was one of the commitments from your side – all the OBs contested to this point of Mr. Ravi 
and insisted that no such commitment was given. 

• Mr. Ravi elaborated saying after the elections Association will call for the AGM and this 
MLCP plan will be placed before the community 

• Secretary reiterated what was exactly said during that time - MCLP is not something that 
one can unilaterally take decision and build it, rather it will need concurrence from the 
entire community via AGM/EGM and with proper approval from CMDA 

• Secretary also asked how Prestige can expect him to get concurrence of the community 
without even having fundamental details about the car parking issue 

- Mr. Vijay informed the OBs though these 200 owners have not been allocated with car parking 
they should be allowed to bring their cars inside. At the same time people who got 1 car park 
and bringing additional cars should not be allowed to bring their additional car inside. Mr. Vijay 
suggested to use the different stickers for these 200 owners 

- OBs requested Prestige to work along with the Association to address this sensitive issue and 
Mr. Vijay again insisted Prestige will handle this issue and it is prerogative of Prestige 
management whether to share the list or not 

- Mr. Meganathan questioned the intention of holding back the data and how it is going to help 
in addressing the issue 

- Secretary stated Prestige has tried to address the issue for last 2 years and still struggling to 
address, it is in the best interest of the community that Prestige shares the list and let 
Association know the exact extent of the issue 

- To a question how Association can identify whether the person who parking in the surface is 
from the list of 200 Mr. Vijay said the details have been shared with PPMSC and they will be 
able handle it 
• At this point Mr. Meganathan intervened how Prestige can trust a 3rd party (PPMSC) and 

share the details with them and not with the Association which is the representative of the 
community 

• Mr. Vijay insisted PPMSC is 2nd party to Prestige as they have appointed them 
 

- One of the OB requested Mr. Nagarajan & Mr. Vijay to send the representative of Prestige to 
the monthly resident meeting to convey Prestige’s stand to the community and Mr. Vijay 
agreed to do that 
• Mr. Narayanan demanded to put this communication on car parking issue in all the notice 

boards across PBV 
- The discussions on this issue led to disagreements and arguments and in the end remained 

inconclusive. 
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Issue Commitment date Response required from 
Inspection of WTP March 06, 2019 Mr. Ravi and Mr. Pandian 

with OBs 
Change of Security 

Agency 
April 01, 2019 Mr. Chidambaran and Mr. 

Sigamani 
Report on fire incidents March 01, 2019 Mr. Ravi and Mr. Nagarajan 

Email communication on 
CC 

March 06, 2019 Mr. Nagarajan 

Corpus fund interest 
status 

March 06, 2019 Mr. Vijay 

Commissioning of 7 DGs March 15, 2019 Mr. Ravi and Mr. Pandian 
Safety - Boom Barrier March 10, 2019 Mr Nagaraj/ Mr 

Ravichandran 
 

*************** 
 
 

For Prestige Bella Vista Flat Owners Welfare Association 

 
Secretary 

J Vaidyanathan 
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Prestige Bella Vista Flat Owners Welfare Association 

Registered with Serial No. 321 of Year 2013, under Section 10 of the Tamil Nadu Societies Registration Act, 1975 
Tower 15B, Ground Floor, Prestige Bella Vista, Ayyappanthangal, Chennai – 600056 

www.prestige-bella-vista.com 
 

PRESTIGE BELLA VISTA FLAT OWNERS 
WELFARE ASSOCIATION - PBVFOWA 

 
July 1, 2019 
 
Dear Colonel Sreekumar,                                                                                                              
 
We refer to our e-mail dated 28th June, 2019 strongly condemning your arbitrary and unilateral action in 
raising invoices on our members with a steep rise in CAM charges and requested you, inter alia, to 
withdraw the unwarranted move to raise CAM charges immediately. Regret to note that you have not 
responded to our request. Your provocative action raising the CAM charges have generated acute concerns 
among PBV residents. As a duly elected representative body of PBV residents, we are duty bound to convey 
the anguish and anger of the community and strongly register our protest against such flagrant violation of 
contractual terms and good practices. 
 
Our Management Committee, which met yesterday to review the developments, has overwhelmingly 
conveyed their displeasure and called for stringent opposition to your action in arbitrarily increasing the 
CAM rate without any meaningful dialogue or discussion with the elected body of the members. 
 
We would like to inform you that a legally valid Association of PBV flat-owners has been formed with your 
knowledge and a democratically elected body has been functioning for quite some time. We have been 
interacting with you at regular intervals and at no point of time; a proposal for increase in CAM charges 
with proper justification has been placed before us. Mere submission of excel sheet without any 
substantiating documents does not constitute any basis for decision making. As you are aware, we have 
pointed out several inconsistencies in your account statements and we are yet to receive proper 
clarifications from you. 
 
In this background, our members have opined that this is not a right time to consider any enhancement in 
CAM charges. We have pointed out, time and again, that members of the PBV community are agitated due 
to several project related deliverables and issues ostensibly due to lack of focused attention by the Prestige 
Project team as well as by the service provider. Complaints about the deficiencies in services are manifold. 
Project deliverables are not met. Affected individual members as well as the Association have been 
regularly taking up such unresolved issues with the Prestige team with no result. 
 
For your ready reference, we list out below some of the project issues and deliverables which are yet to find 
a resolution from you. 
 
1. Car Parking issues 

We have been discussing this issue from October onwards on every meeting and every opportunity we 
had.  Despite so many verbal and written requests your team decided not to share the complete status 
report of this issue.  Neither you have started issuing allotment letter for those already got the parking 
slot allotted in Cluster1.  This is one of the major Project level commitment and we are pained to see 
your team’s lethargy on moving forward. 
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2. Completion Certificate 
We have been hearing cock and bull stories from you and your team on this matter every time we take 
up this issue.  Mr. Jaiganesh himself said the CC would be obtained very soon in the meeting we had 
way back in October / November 2018.  The CC has to yet to see the light. You team is also not able to 
give a firm commitment on the same.  There are around 536 apartment owners are living here with a 
high risk.  We are still not sure about your action plan on closing this burning issue. 

 
3. Deterioration in service 

The basic service level of anything and everything is going from bad to worse.  At times, we really 
wonder whether your appointed service provider PPMS is really capable of handling such a big complex, 
when they take weeks and months to solve the smallest issue related with electricity, plumbing / piping 
related and etc.  There is not even a proper complaint handling and monitoring system to address the 
resident’s small day-to-day issues. Incidentally whenever we bring any issue to the notice of Mr 
Veerasigamani, we receive a mail which is a copy of his referring the same to some or other officials; 
rarely does he bother to check or follow on the same and give us any feedback.  
 

4. Reduction in security staff 
Despite advising to Mr. Veerasigamani level many times both written and verbal; your team has started 
reducing the security staffs from many key places.  You don’t cut your legs to fit into the shoes; Security 
cannot be curtailed at any cost to reduce the expenses. This is completely absurd and irresponsible 
behavior from your team.  
 

5. Delay in Borewell digging and to improve water supply 
During the Water Tanker strike crisis in October 2018, it was a biggest shock for all of us to find out that 
the entire water was bought through water tankers; neither were we using CMDA water nor any 
borewell water. We continuously followed it up and pressurized your team to start using the borewells 
and go for one more diving exercise. The divining report submitted by your team on November showed 
there could be only 5 points including 3 of them in OSR area and you managed to put only 2 more 
borewells.  Even now, you are using only 4 borewells instead of the available 5; your able team here has 
completely failed to utilize the 5th one.  
 
We were forced to go for one more diving exercise from our own expenses and found around 8 more 
potential water source points and submitted the report to Mr. Nagaraj and team more than 3 months 
back.  We have been pushing your team here including Mr. Nagaraj for the past 3 months for doing 
more borewells based on our report.  Your team came out with a lame excuse saying no borewell 
vendor is available immediately.  We found it very hard to believe that a company of Prestige level can’t 
find a vendor in such emergency situation. We managed to find a vendor who was willing to do the 
borewell and introduced him to your team and thanks to the great ill-treatment of your contract 
department, that vendor has run away.  Your team is yet to start the work even after a tight follow-up 
of more than 3 months.  Who is responsible for creating enough water source here; is it Prestige or 
Association?   
 
Our President spoke to Mr. Pandian of your projects about exploring manual auger borewell wherein a 
vendor was ready to do the work immediately.  Mr. Pandian completely dismissed the idea saying this 
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will not work.  We, Association on our own, could do the same manual auger borewell which is giving a 
yield of 7.3 KL/hr and around 100 KL/Day, which is the highest among all the borewells we have here.  
Despite completing this borewell work more than a week back, your project team is still not able to put 
the pump and pipe line to connect to the nearest sump.  This is speed at which your team is working 
here even at such acute shortage time. 
 

6. Inadequate rain water harvesting measures 
It is extremely shocking to note that you have the facility of collecting only 1 lac liter of rain water for 
such a huge community which needs around 13 Lac liter of water every day.  How are you going to 
increase this capacity? 
 

7. Inadequate water storage capacity for such a large community 
Are you aware that you don’t even have enough sump capacity to store 2 days water requirement?  
What are you going to do? Are you planning to leave this entire complex continue to be in lurch like 
this?  
 

8. Water treatment issues 
Despite agreeing for rationing of water, your team is not able to give good quality water even for one 
day in the last more than 2 weeks?  What kind of water treatment system it is?  The entire community 
is complaining about skin issues, hair fall, vomiting and other such issues.  Does your team even have 
any idea on how to come out of this issue? 
 

9. Leakage and water stagnating issues in B1 & B2 during rains. 
Chennai monsoon has not even started; We had very little summer rains for couple of days in the last 
week.  The entire Basement1 & Basement2 was having water logging and it is uncontrollable.  Many of 
the pipes were leaking heavily and none of your team members seem to be working on correcting 
them.  Can somebody from your team send us an action plan on how these issues are going to be 
corrected on a war footing basis?. Work on expansion joints to arrest leakages from surface  has not 
even started despite having had a successful trial almost 6 months back. What is your action plan on 
that? 
 

10. Deficiencies in greenery maintenance 
The entire community losing its greenery spaces because of poor maintenance.  This was also one of 
the project deliverables from you.  How are you going to ensure that these greeneries are maintained 
and safe-guarded? 
 

11. Poor traffic rule enforcement 
There were many meetings specifically held by Office Bearers and Traffic Management Committee on 
enforcing the traffic rules.  Despite so many requests and reminders to Capt. Chidambaran, your team is 
incapable of even organising proper signages in the necessary locations, traffic control equipment like 
Plastic stoppers, proper chains, locks and etc.  I am sure you are also aware that there were incidents of 
theft many times in the recent past?  When will your team take responsibility for such important 
things? 
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12. Design issues in water supply system in Cluster 2 
Whenever we discuss about supply of water to the apartments to one or two lines and control the 
consumption through flow meters, your team always say the water supply system and pipeline done 
there is very complicated / not done properly.  Why such a bad design has been done in such a 
prestigious (?!?) property? What is the action plan to rectify the same immediately? 
 

13. Provision of Super Market facility 
This is also one of the major project deliverables committed by you.  You are definitely miles away from 
finding a solution for this! 
 

14. Issues relating to cleanliness and upkeep of premises and common areas. 
The entire Basement 1 and 2 is full of dust and sand.  Despite instructing your Housekeeping and 
management team here, there is not even an iota of improvement.  What are you going to do about it? 

 
15. Fire Safety readiness status   

After an untoward incident (preceeded by many minor incidents) of fire, we had demanded a fire safety 
audit report. We witnessed an audit conducted by Mr Jagannathan from your head office and we were 
told that he has also submitted a report. Despite multiple follow ups, the same has not been shared. 

 
16. Piped Gas for the entire community 

This has remained as a pipe dream only. 
 
17. Intercom facility 

Request Mr Veerasigamani to revisit the number of times he has referred to others from his team and 
ended the mail with a “good day ahead”. Waiting for the good day. 

 
18. Milestones discussed during your visit to PBV in December 2018 

We had given a detailed milestone chart to be addressed on immediate / short Term / Long Term basis 
actions and you promised to deliver all of them through your team. We awaits updates from you in the 
absence of the same from your team. 
 

During the course of our deliberations at the recent Management Committee meeting, our members have 
voiced the following requests: 
 
a) First of all, PPMS has no agreement with our Association and they have no right to inform / demand us 

to pay more.  There has to be a request proposal from Prestige Estates and Projects Limited to the 
Association, any decision has to be taken only after detailed deliberations with our expert team.  The 
Management Committee strongly condemns this act of PPMS; let the service provider behave like a 
third party only. 
 

b) To send a team of accounting experts from our side to check the expenses statement submitted by you 
and guide your team to reduce the expenses so that this property can be managed within Rs. 2.50 or 
less / sq. ft. 
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c) It seems that it is proven that your service provider PPMS is incapable of managing this property 

efficiently and productively, we strongly advice you to bring a better service provider.  We shall help 
you in this regard if you are not able to find one. 

 
We have also been informed by members that Prestige team have refused to accept the CAM charges 
tendered by them stating that it is not as per the new rate. This is most atrocious and it discourages our 
members to make their contributions towards common expenses. 
 
We are also pained to note that three of your top executives of PBV, viz Dr Veerasigamani, Captain 
Chidambaran and Mr Ravichandran have been disregarding the sentiments and aspirations of the PBV 
community and no meaningful efforts are forthcoming from them to resolve issues. It appears that they act 
only as messengers of the top brass at Prestige without any authority or power to resolve issues raised by 
members. They privately say to us many times that they have no powers and only act on instructions. In 
fact, the executives failed to respond to e-mail/requests from Association and consequently we are unable 
to register any substantial progress in resolving issues. We urge you to reassess the need for such 
executives to hold fort at PBV and a change of guard with a fresh outlook will be beneficial for all 
concerned. We want you to act on this immediately.  
 
We have in detail captured the present situation in the community brought about by the continuous 
neglect by the Prestige team and aggravated further by your thoughtless and ill-conceived move to raise 
CAM charges when there are a host of issues unresolved. The action of the Prestige team in by passing a 
duly elected body is, to say the least, highly regrettable. 
 
We do hope that saner counsel will prevail and you will withdraw the communication containing the 
unacceptable CAM charges and simultaneously encourage owners to pay CAM charges at the contracted 
rate or lower subject of course to resolution of individual grievances of owners relating to car park, 
completion certificate and project delay compensation. 
 
We believe that with your vast experience, you will appreciate the sentiments and aspirations of such a 
large community and not push further with CAM charges hike. However, in the event of your insisting on 
the arbitrarily fixed CAM charges, our members will be left with no other option other than to stop all CAM 
charges payment en masse. 
 
We seek your intervention and positive response. 
 
Best Regards  
 
-sd- 
Secretary  
PBVFOWA 
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To 18-03-2021

Ayyappanthangal

PIO, Executive Engineer (AOBM)

Chennai Meuopolitan Water Supply & Sewerage Board - Head Office

No.l, Pumping Station Road,

Chintadripet, Chennai- 600031

Sub: Application seeking information under section 6(1) of the RTI Act 2005

Respected Sir,

I am Dr.Anupkrishnan.V resident of Flat 7173, Tower 7, Prestige Bella Vista, Mount Poonamallee

Road, AJyappanthangal Village, Kanchipuram District, PIN: 600056.

I would like to seek the following information from you regarding the metro water connection with

CMC No. 40 / 888 / 01040 / 000 of MA Prestige Estates Projects Limited having the following address

- Prestige Bella Vista, 1/8, Mount Poonamallee Road, Ayyappanthangal Village, under the section 6(1)

of the RTI Act 2005.

1, When was the metro water connection with CMC No. 40/888/01040/000 to M/s Prestige

Estates Projects Ltd with the following address Prestige Bella Vista, 1/8, Mount Poonamallee

Road, Ayyappanthangal, Chennai-600055 established?

2. As per the Environmental Clearance Letter issued to Prestige Bella Vista Project, the total

water requirement of 1659 KLD per day was to be sourced from metro water supply and bore

wells. Why the metro water connection to Prestige Bella Vista residential apartment complex

with CMC No. 40/888/01040/000 was placed under commercial category?

3. Did 1\Os Prestige Estates Projects Ltd submit application with CMWSSB to change the

category from commercial to residential one?

181384
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4. Did M/s Prestige Estates Projects Ltd apply for'No Objection'for operating swimming pools

inside the Prestige Bella Vista residential complex?

Herewith enclosing DD no. 942580 from SBI dated L7l03l2O2L for Rs/-10 drawn in favor of PIO,

CMWSSB,

Please oblige,

Thanking you,

Yours faithfully,

Dr. Anupkrishnan.V

FIat 7173, Tower 7, Prestige Bella Vista,

Mount Poonamallee Road, Ayyappanthangal Village,

Kanchipuram District, PIN: 600056.

@

a\A)
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You are here Home>> Track Consignment

Track Consignment Quick help

* Indicates a required field.

* Consignment Number

ET026470868IN Track More

Booked At Booked On Destination
Pincode

Tariff Article Type Delivery
Location

Delivery
Confirmed On

BNPL HUB ST.THOMAS
MOUNT

18/03/2021
23:49:24

600031 29.50 Inland Speed
Post

Chetput S.O 22/03/2021
15:31:50

Event Details For : ET026470868IN
Current Status : Item Delivery Confirmed
Date Time Office Event

22/03/2021 15:31:50 Anna Road H.O Item Delivery Confirmed

22/03/2021 12:34:32 Anna Road H.O(Beat Number :55) Item Delivered [To: CMWSSB(Addressee) ]

22/03/2021 10:26:33 Anna Road H.O Out for Delivery

20/03/2021 09:09:36 Anna Road H.O Item Received

20/03/2021 05:04:38 Chennai NSH Item Dispatched

19/03/2021 15:45:01 Chennai NSH Item Bagged

19/03/2021 09:27:34 Chennai NSH Item Received

19/03/2021 06:41:18 Chennai NSH Item Bagged

19/03/2021 03:05:06 Chennai NSH Item Received

19/03/2021 01:29:59 BNPL HUB ST.THOMAS MOUNT Item Bagged

18/03/2021 23:49:24 BNPL HUB ST.THOMAS MOUNT Item Booked
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SAVE

CHENNAI METROPOLITAN WATER SUPPLY
AND SEWERAGE BOARD

Public lnformation Officer / Area Engineer - Xl No.8B, Gangai Amman Koil Street
Alapakkam, Chennai-1'l 6.

Lr No : CMWSSB / Area- Xl /RTl /SpU2021 dt.09.04 2021

To
Dr.V.Anupkrishnan
Flal7173, Tower 7, Prestige Bella Vista,
Mount Poonamallee Road,
Ayyappanthangal Mllage,
Kanchipuram District,
PIN : 600056.

Sir,

Sub : CMWSSB - Area - Xl- lnformation requested by V.Anupkrishnan, Flat7173,
Tower 7, Prestige Bella Vista, Mount Poonamallee Road, Ayyappanthangal
Village. PIN : 600056 - RTI Act-2005 - Reply - Reg.

Ref : 1.Your letter under RTI Act 2005, received at this office on 08.04.2021 .

With reference to the above the following information in Sl.No.4 is furnished

under RTI Act 2005.

Required lnformation lnformation provided

Sl.No.1, 2 & 3of the RTI reply will be furnish by other concern Officer from

CMWSSB

q
Publ rmation Officer /

, .DL\.(t'

Area Engineer - Xl

4. Did M/s. Prestige Estates Projects Ltd
apply for 'No Objection' for operating
swimming pools inside the Prestige Bella
Vista residential complex?

I The above location is not belongs to

lArea - Xl and also no such application

[eceived 
in Area -Xl.

No.1 , Pumping Station Road, Chintadripet, Chennai - 600 002.

t

_-tEr._F
WATER
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Particulars
Opening Closing
Balance Debit Credit Balance

Direct Incomes 29330200.00 175338266.00 125145778.00 Cr
Electricity Charges Received 20515265.00 2758060.00 Cr
Maintenance Income Received 29323200.00 58917050.00 29593850.00 Cr
Maintenance Income Received - BV 241346.00 241346.00 Cr
Maintenance Income Received - BV1 94308515.00 91203432.00 Cr
Miscellaneous Income 22989.00 22989.00 Cr
Other Income - Scrap Sales 83640.00 83640.00 Cr
Rental Charges Received 253580.00 253580.00 Cr
Space Usage Charges Received 7000.00 995881.00 988881.00 Cr

Direct Expenses 145628797.85 1627355.00 144001442.85 Dr
ADMIN EXPENCES 161741.44 2647.00 159094.44 Dr

Finance Cost 5900.00 5900.00 Dr
Bank Charges 5900.00 5900.00 Dr
Communication Expenses 7000.00 7000.00 Dr

Office Expenses 759.00 759.00 Dr
Pooja Expenses 8668.00 8668.00 Dr
Postage & Courier 740.00 740.00 Dr
Printing & Stationery 44290.00 44290.00 Dr

Telephone & Mobile Charges 94384.44 2647.00 91737.44 Dr
Employee Cost 15254790.98 82176.00 15172614.98 Dr
Operating Expenses 130197847.43 1542532.00 128655315.43 Dr

Insurances 1329830.00 1329830.00 Dr
Building Insurance 17-18 1204415.00 1204415.00 Dr
Lift Insurance 17-18 28725.00 28725.00 Dr

Standalone Terrorism Umbrella Policy 17-18 96690.00 96690.00 Dr
Maintenance Expenses 68645340.23 1370684.00 67274656.23 Dr

AMC - Airconditioners 195533.00 195533.00 Dr
AMC - Elevators 7089248.75 647420.00 6441828.75 Dr

AMC - Landscape 3261630.50 9967.00 3251663.50 Dr
AMC - Pest Control 684300.00 5525.00 678775.00 Dr
AMC - STP Treatment 1265000.00 504601.00 760399.00 Dr
AMC - Water Body Maintenance 2635419.04 136950.00 2498469.04 Dr
AMC - Water Treatment Plant 356870.60 20403.00 336467.60 Dr
Building Maintenance 717305.20 717305.20 Dr
Chennai Metro Water Charges 14286540.00 14286540.00 Dr

Transactions

Prestige Property Maintenance Service Chennai
Prestige Polygon,
# 471, Anna Salai
Nandanam
Chennai
GST - 33AAPFP7843P1ZD
Breakup of Cost Centre
1-Apr-2017 to 31-Mar-2018

Cost Centre: Bellavista
Prestige Property Maintenance Service Chennai

1-Apr-2017 to 31-Mar-2018

187390
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Club House Expenses 32275.00 32275.00 Dr
Electrical Maintenance 9800.00 9800.00 Dr
Elevator Maintenance 405182.00 405182.00 Dr
Environmental Monitoring Charges 121056.00 121056.00 Dr
Generator Maintenance 396161.00 396161.00 Dr
House Keeping Expenses-Material 272144.80 272144.80 Dr

House Keeping Expenses - Outsourced 14379258.34 14379258.34 Dr
Landscape Maintenance 26500.00 5367.00 21133.00 Dr

Security Charges 20246106.00 20246106.00 Dr
STP Maintenance 69337.00 40451.00 28886.00 Dr
Tank Cleaning 205614.00 205614.00 Dr

Tools for Maintenance 1709.00 1709.00 Dr
Waste Clearing Charges 1729000.00 1729000.00 Dr
Water Treament Plant Maintenance 259350.00 259350.00 Dr

Renewal Works/Charges 100471.00 100471.00 Dr
License Fees 32000.00 32000.00 Dr

Road Safety Works 68471.00 68471.00 Dr
Repair Expenses 1425809.93 1200.00 1424609.93 Dr

Building Consumables 51396.00 51396.00 Dr
Electrical Consumables 703148.00 703148.00 Dr
Material for Repair 6040.00 6040.00 Dr
Plumbing Consumables 126489.32 126489.32 Dr
Pumps & Motor Repairs 505247.00 1200.00 504047.00 Dr
Repairs of Machinery / Equipments 33489.61 33489.61 Dr

Consultancy Charges 2460144.00 2460144.00 Dr
Conveyance 12890.00 12890.00 Dr
Electricity Charges 45267654.00 45267654.00 Dr

Fire Fighting Work Expenses 992.00 992.00 Dr
Fuel Expenses 7460800.00 7460800.00 Dr
Stationery 82262.27 82262.27 Dr
Stickers & Signages 228770.00 228770.00 Dr

Transportation Charges 18943.00 18943.00 Dr
Walkie Talkie Network Charges 32501.00 32501.00 Dr

Water Charges Paid 3131440.00 170648.00 2960792.00 Dr
Meeting Expenses 14418.00 14418.00 Dr

Indirect Expenses 2608932.47 29.46 2608903.01 Dr
Event Expenses 742080.00 742080.00 Dr
Gymnasium Expenses 1273873.67 1273873.67 Dr
Miscellaneous Expenses 2599.33 0.25 2599.08 Dr
Piped Cooking Gas 108000.00 108000.00 Dr
Rounded Off 13.47 29.21 15.74 Cr
Swach Bharath Cess 66573.00 66573.00 Dr
Travelling Expenses 38627.00 38627.00 Dr
Water Body Maintenance 377166.00 377166.00 Dr
Grand Total 177567930.32 176965650.46 21464567.86 Dr

Note: Electricity Charges borne for 8 towers and recoverable, is not included in the above income.
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Bellavista Fixed Rate/ Cost Plus 

                                      3,790,530 Residential

PARTICULARS ANNEXURE AMOUNT AMOUNT

EMPLOYEE COST A 61,749,604                       

REPAIRS & MAINTENANCE B 29,882,000                       

CONSUMABLES

DG Fuel / Oil - Common Area 9,000,000         

Electrical Consumables 675,000            

Housekeeping Materials 662,000            10,337,000           

OTHER MAINTENANCE EXPS.

HT Electricity Charges - Common Area 16,800,000       

LT Electricity Charges - Common Area 9,300,000         

Water Charges 38,880,000.00  64,980,000           75,317,000                       

BILLABLE / ALLOCABLE

Electricity LT / HT 19,200,000.00  -                                    

DG Fuel

Water

OTHER EXPENSES

Insurance 1,738,516         

Conveyance 250,000            

TNPSB 1,025,282         

Meeting expenses 10,000              

Office maintenance 100,000            

Safety - Preventive Maintenance ,Training & Inspection 550,000            

Pooja Expenses 50,000              

Postage & Courier 25,000              

Printing & Stationery 240,000            

Staff Welfare 546,000            

Telephone / Mobile / Internet Charges 50,000              

Borewell Maintenance 65,000              

Ambulance

Others : (Please specify)  

1 Misceliances 175,000            

2 Signages 50,000              

3  4,874,798                         

Sub Total 171,823,402                     

Contingency 250,000                            

Share of Admin Overhead 8,603,670                         

Sub Total 180,677,072                     

Management Fee 27,101,561                       

Total 207,778,633                     

54.82

4.57

Rate per sft per Annum 

Rate per Month

PRESTIGE PROPERTY MAINTENANCE SERVICES CHENNAI

MAINTENANCE  BUDGET  2019-2020

PROJECT

AREA (Sft)

Type of Contract

Type of Property

189392
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Employee Cost  - Inhouse

Project                                               Bellavista

Prestige Property  Maintenance Services Chennai
2 Electrician 100 344784

3 Hosue Keeping Supervisor 100 400248

4 Electrician 100 257220

6 Shift Supervisor 100 347856

7 Asst Electrical Supervisor 100 268452

8 Asst Electrical Supervisor 100 273120

9 Electrician 100 244368

10 Asst Electrical Supervisor 100 356340

11 Asst Electrical Supervisor 100 220968

12 Technician 100 220968

13 Technician 100 220968

14 Plumber 100 347340

15 Asst Maintenance Supervisor 100 249936

16 Electrical Supervisor 100 318612

17 Admin Associate 100 519864

18 Electrical Supervisor 100 255588

19 Plumber 100 227232

20 Safety Warden 100 274020

21 Civil Supervisor 100 407172

22 Plumber 100 258780

23 Plumber 100 266796

24 Technician 100 286920

25 Lift Operator 100 195828

26 Lift Operator 100 195828

27 Plumber 100 242208

28 Plumbing Supervisor 100 291672

29 Lift Operator 100 195828

30 Electrician 100 259608

31 Civil Supervisor 100 243648

32 Hosue Keeping Supervisor 100 204384

33 Technician 100 302172

34 Plumber 100 275628

35 Office Assistant 100 184668

36 Technician 100 215256

37 Safety Warden 100 207240

38 Electricial Supervisor 100 179568

39 Office Assistant 100 201792

40 Carpenter 100 261096

41 Plumber 100 225804

42 Plumber 100 263592

MAINTENANCE BUDGET 2019-2020
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43 Plumber 100 232932

44 Electrician 100 203832

45 Electrician 100 186708

46 Carpenter 100 232932

47 Technician 100 222396

48 Technician 100 222108

49 Asst Technician 100 203832

50 Plumber 100 225804

51 Security 100 454080

52 Asst General Manager 40 747504

53 Maintenance Executive 100 368988

54 Maintenance Executive 100 539580

55 Admin Executive 100 502572

56 Admin Executive 100 313632

57 Faciltity Manager 100 617112

58 Faciltity Manager 100 617112

59 Faciltity Manager 100 815980

60 Property Manager 100 1200000

Total 18945124

SL # Particulars Nos Rate

Amt /

 mth

Amt /

 Annum

1 Security Supervisor 6 19,500 117,000 1,404,000 

2 SecurityGuard 97 17,500 1,697,500 20,370,000 

21,774,000 

SL # Particulars Nos Rate

Amt /

 mth

Amt /

 Annum
1 Supervisor 3 16000 48000 576000

4 House Keeping 55 11660 641300 7695600

6 House Keeping 1 12320 12320 147840

7 Grouting 4 11660 46640 559680

8 STP  Workers 9 11660 104940 1259280

9 STP  Workers 2 13440 26880 322560

10 STP  Workers 1 20160 20160 241920

11 supervisor club 0 24640 0 0

12 housekeeping club 10 14560 145600 1747200

12550080

13 Gardner supervisor 1 20,160 20160 241920

Employee Cost - Outsourced

Total

Total

191394



14 Gardner 15 14,896 223440 2681280

Total 243600 2,923,200.00

SL # Particulars Nos Rate

Amt /

 mth

Amt /

 Annum

1 Electrician 2 14,000 28,000 336,000 

2 DG Operator 2 12,500 25,000 300,000 

3 Technical 15 11660 174900 2098800

4 Technical 1 12320 12320 147840

5 Technical 2 13440 26880 322560

6 Technical 1 14000 14000 168000

7 Technical 4 14560 58240 698880

8 Technical 5 16800 84000 1008000

9 Technical 1 17360 17360 208320

10 Technical 1 22400 22400 268800

5,557,200 

1 Employee Cost 18,945,124 

2 Employee Cost -OutSourced 42,804,480 

61,749,604 Total Employee Cost

Outsourced - Technical

Technical

192395



Bellavista

Particulars AMC
Other Than 

AMC
TOTAL Remarks

A/C Chillers -                         -                        -                              

Clubhouse - AC 232,000                 -                        232,000                      

DG B Check 1,800,000             1,800,000                   

GYM EQUIPMENT 1,000,000              600,000                1,600,000                   

Fire Fighting Equipment 1,000,000              1,200,000             2,200,000                   

Lifts 7,227,000              500,000                7,727,000                   

Pest Control Treatment 1,200,000              -                        1,200,000                   

WTP 600,000                 800,000                1,400,000                   

Gas Bank 1,000,000              300,000                1,300,000                   

UPS 200,000                200,000                      

Swimming Pool / Water Body 3,000,000              375,000                3,375,000                   

Substation Maintenance -                         650,000                650,000                      

Waste Hauling -                         2,400,000             2,400,000                   

Water & Air  Testing Charges 175,000                175,000                      

Electrical Reparis, Preventive & 

Electrical Inspectarate 925,000                925,000                      

Civil Repairs 175,000                175,000                      

Landscape Maintenance 100,000                100,000                      

Plumbing & Sanitary Repairs 285,000                285,000                      

Pumps & Motor Repairs 750,000                750,000                      

Parking Management -                         400,000                400,000                      

OWC 300,000                300,000                      

Sump & Tank Cleaning 300,000                300,000                      

CCTV 400,000                400,000                      

Software 585,000                 585,000                      

Pool / Water Body 175,000                175,000                      

STP 660,000                 800,000                1,460,000                   

Total 16,504,000            13,610,000           29,882,000                 

Prestige Property Maintenance Service Chennai

Repairs & Maintenance 

Annexure - B

2019-2020 Actuals
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PBV Water Requirement calculation as per CPHEEO Norms 

(Cluster Wise) 

Component Occupancy 
Rate 

Total 
Occupa

ncy 
(Nos) 

Water Consumption Fresh 
Water 

Requirem
ent 

(Lts/day) 

Recycled 
Water 

Requirem
ent 

(Treated 
Sewage) 
(Lts/day) 

Water 
Consump
tion Rate 

(LPCD) 

Total 
Water 

Requirem
ent 

(Lts/day) 

Residential 
Blocks – 

Cluster-1 

@ 5 Persons 
per dwelling 

unit for 
1005 units 

5,025 135 6,78,375 4,52,250 
(@ 90 

LPCD for 
Non 

Flushing 
Use) 

2,26,125 
(@ 45 

LPCD for 
Flushing) 

Residential 
Blocks – 

Cluster-2 

@ 5 Persons 
per dwelling 

unit for 
1273 units 

6,365 135 8,59,275 5,72,850 
(@ 90 

LPCD for 
Non 

Flushing 
Use) 

2,86,425 
(@ 45 

LPCD for 
Flushing) 

Residential 
Blocks – 

Cluster-3 

@ 5 Persons 
per dwelling 
unit for 335 

units 

1,675 135 2,26,125 1,50,750 
(@ 90 

LPCD for 
Non 

Flushing 
Use) 

75,375 
(@ 45 

LPCD for 
Flushing) 

Club House 5 % of Total 
Residential 
Population 

653 45 29,385 9,795 
(@ 15 

LPCD for 
Non 

Flushing 
Use) 

19,590 
(@ 30 

LPCD for 
Flushing 

Use) 

Maintenance 
Staff & 
Visitors 

10% of 
Total 

Residential 
Population 

1,306 15 19,590 6,530 
(@ 5 LPCD 

for Non 
Flushing 

Use) 

13,060 
(@ 10 

LPCD for 
Flushing) 

Swimming 
Pool Top Up 

- - - 5,000 5,000 - 

Gardening & 
Landscaping 

- - @ 
3.5L/Sqm 
for 15,030 

Sqm of 
Green 
Area 

52,605 - 52,605 

TOTAL 15,024  18,70,355 11,97,175 6,73,180 

1,870 
KLD 

1,197 
KLD 

673 KLD 

194397
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Breakup of 135 LPCD 

 

Bathing 55 Litres 

Toilet Flushing 30 Litres 

Washing of Clothes 20 Litres 

Washing the House 10 Litres 

Washing Utensils 10 Litres 

Cooking 5 Litres 

Drinking 5 Litres 

TOTAL 135 Litres 

 

* Central Public Health and Environmental Engineering Organisation 

 

Created by Ravikumar Durairajan on 17-February 2019. 
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TANGEDCO

From

Er.P.Naresh Babu,  M.Tech,M. l .E. ,
Public information officer
Executive Engineer,
O&M, TANGEDCO,
Porur ,  Chennai  600 116"

To

Th iru.V.An upkrish nan.,
Flat 7 173,Towr 7, Prestige Bella Vista,
Ayyapanthangal Village,
Mount Poonamallee Road,
Chennai -  56.

Sub: Elecy - CEDC / South | - Porur Division - Petition received under RTI

Act 2005 from Th iru.V.An upkrish nan,-l nformation fu rn ished -regard ing.

Ref: Your Petition letter date: 14.02.2021. Received by this office on 15.02.2021

for the above reply ,Appeal with the Appellatelf you are not satisfied

Authority, The address is given below.

The Superintending Engineer,

TANGEDCO ICEDCI South -I

tL}l11 KV, K.K.nagar SS Complex,

Chennai-78.
ilr 'r."* N>at//

Publ ic information officer,

EEl O&M lPorur,

TANGE DCO,Chennai- 1 16.

S.
No

Question Answer

1 Has M/S.Prestige Estates Projects Ltd applied with

TANGEDCO for installation of Solar Roof Top Photo

Voltaic Cell and for installation of Net -Meter to

facilitate measurement of the energy exported for

Prestige BellaVista Project residential complex and

2G13 doinestic consumer residing there?

I seek this information to confirm whether M/S.PEPL

Has complied with the EIA st ipulat ions which

mandates installation of Roof Top Solar Voltaic cell for

il lumination and lighting for common areas, garden and

streets inside the residential complex .PEPL was

asked to install hybrid system of fully solar system for a

portion of the entire apartments by the Ministry of

Environment and Forests, lA. ll l division in their EIA

clearance letter dated 1611012012.

No Solar application is registered

in TANGEDCO online portal as on

25.02.2021 in the name of

M/S.Prestige Estates Projects

Ltd,in Assistant Engineer

/O&M/Ayyapanthangal Section "

196399
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CHENNAI METROPOLITAN DEVELOPMENT 
AUTHORITY, CHENNAI-600 008 
(ADMINISTRATION  DIVISION) 

 
Office Order No.01/2010 Dated:21.01.2010 

 
 
 

Sub: CMDA  –  Enforcement  Cell  –  Issue  of  Completion 
Certificate for obtaining service connections and in 
compliance with Development Regulations - Revised 
Completion Certificate norms and procedure – Orders – 
Issued 

 
Read: 1.   Minutes of the Monitoring Committee held on 

30.12.2009. 
2.   Office order No.15/2007 dated 20.4.07. 
3.   Office order No. 19/2008 dated 03.12.08. 

*** 
 
 

Based on the Completion Certificate norms and procedure evolved as per the guidance of the Monitoring Committee as 
stipulated in the office order 2nd cited, CMDA issues Completion Certificate to the buildings for Special and Multi Storied Buildings. 
Considering the fact that many CC norms having been incorporated in the Development Regulations of the Second Master Plan and 
obtaining Completion Certificate for Special and Multi Storeyed Buiding having been made mandatory as stipulated in the Second 
Master Plan, a comprehensive review of the existing CC norms and procedure was taken up. The revised norms and procedure, after 
detailed discussion in the Sub-Committee of the Monitoring Committee and its recommendations thereon, were placed before the 
Monitoring Committee in its meeting held on 30.12.2009.   After considering the recommendations of the Sub Committee, the 
Monitoring Committee approved the revised CC norms and procedures. 

 
 

2. Based on the minutes of the Monitoring Committee 1st  cited, which were placed before the Authority on 19.01.2010 and 
recorded, it is hereby ordered that 
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i) The revised CC norms for adoption by CMDA enclosed as Annexure-I to this order,  along with guidelines, with reference to 

treating the building as completed, shall replace the existing CC norms in force till now. 
 

ii) The procedure of insistence on Compliance Report from other agencies, viz concerned Local Body, Construction Wing 
(CMDA), TNPCB, Revenue Department, ELCOT and Police (Traffic) is dispensed with henceforth. 

 
 

iii) However, Compliance Report from DF&RS, in the case of MSB, for issuing Completion Certificate shall be insisted upon 
before issuing Completion Certificate by CMDA. The applicant shall submit the original copy of such Compliance Report, 
along with the application for Completion Certificate for Multi Storeyed Buiding. 

 
 

iv ) The NOC with reference to the height of the completed building shall be insisted upon from AAI/IAF wherever required, 
when the height of the completed building/structure is in variance with the approved plan and exceeding the height for 
which NOC was submitted at the time of issue of  Planning Permission. 

 
 

The above order takes immediate effect.  The above mentioned revised CC norms and procedure shall be applicable to all the 
cases of CC applications pending in CMDA irrespective of the status of such applications with other agencies. 

 
This Order supersedes all the orders relating to CC norms and procedure, issued earlier. 

 
 
 

Sd/-xxxx 
MEMBER-SECRETARY. 

 
// true copy // 

 
 
 
 
To 
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All Deputy Planners, E.C 
The Grievance Officer 
All Assistant Planners, EC 
All Planning Assistants, E.C. 

 
Copy to: 
P.S. to Vice-Chairman 
P.S. to Member-Secretary 
P.C. to Chief Executive Officer 
All Chief Planner/Senior Planners 
The Chartered Accoutant 
The Senior Law Officer 
The Law Officers I & II 
The Senior Accounts Officer (Main) 
The Deputy Planner (A&CCC) 
The Assistant Planner, Area Plans Unit (CCC) 
The Public Relations Officer. 
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The following guidelines are issued for the purpose of treating the building as completed for issue of completion certificate 

 
 
 
 
In respect of commercial buildings, the following items should have been completed in all respects.  However, interior completion works, 
fixtures, flooring and partition need not be insisted. 

 

1. Terrace Floor with weathering course including parapet wall 
 

2. Lift Machine Room, OHT and Stair-case Head room 
 

3. Electrical installations (switch boxes and fixtures not to be insisted) 
 

4. Sanitary and water supply installations (fixtures not to be insisted) 
5. Sump for water storage 
6. Outer plastering of the building 

 

7. Frames for joinery 
8. No dowel rods left out in the building for vertical or horizontal expansion 
9. Completion of Internal Plastering and Flooring need not be insisted 
In case of residential buildings, the following items shall have been completed in the said project to consider it for issue of Completion 
Certificate 

 
1. Terrace Floor with weathering course including parapet wall 

 

2. Lift Machine Room, OHT and Stair-case Head room 
3. Electrical installations (switch boxes and fixture not to be insisted) 
4. Sanitary and Water Supply installations (fixtures not to be insisted) 

 

5. Sump for Water storage 
6. Outer plastering of the building 
7. Frames for Joinery 
8. Kitchen (Provision on Modular Kitchen is permitted provided provision for water supply / drainage is made) 

 

9. Internal partition walls 
10. No dowel rods left out in the building for vertical or horizontal expansion 

 

11. Completion of Internal Plastering and Flooring need not be insisted. 
 

If the building is not completed, the applicant will be advised to comply with the above items and to inform CMDA. 
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The applicant shall furnish the following along with the Completion Certificate Application:- 
1) Completion Certificate Application in the prescribed format 
2) Declaration by the applicant and Licensed Surveyor / Architect in the prescribed format.  If the construction is Multi Storeyed 
Building,declaration has to be obtained from Class-I Licensed Surveyer/Architect. 

 
3) Copy of CMDA approved  plan and letter attested by Notary Public 
4) Copy of Planning Permit issued by CMDA attested by Notary Public 
5) Copy of Building Permit issued by the Corporation of Chennai / Local Body attested by Notary Public 
6) Copy of receipt of remittance towards Infrastructure and Amenities Charge and security deposit remittance receipt attested by Notary 
Public.  In case of Bank Guarantee, the copy of Bank Guarantee and the High Court order copy duly attested by Notary Public to be 
furnished. 

 
7) As on site plan giving all the details of the dimensions and the set back spaces available in the building and other service utilities 
attested by Licensed Surveyor / Architect and the applicant 

 
8) In case of Town Panchayat areas and Panchayat Union areas, the following additional particulars to be provided 
i) Copy of the Building permit Plan approved by the Local Body. 
ii) Structural Stability certificate for the building under reference issued by the Certified Structural Engineer along with details of Design 
Calculations and drawings for all the structural members 

 
iii) Certificate from the Civil Engineer who has been associated with the construction to the effect that he was associated with the entire 
constructin.  The certificte shall also state that all the building materials including reinforcement, cement aggregate, mix ratio, the size of 
all structural members, foundations have been used / made in accordance with the design specifications furnished by the Authorised 
Structural Engineer. 

 
iv) Undertaking to provide solar water heating system in the building to be furnished 
v) Undertaking should be given to the effect that road widening portion has already been handed over to the Local Body or the land left 
for road widening portions would be handed over by the flat owners, Residents Association, Shop Owners etc., on whom this undertaking 
would devolve. 
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REVISED NORMS PROPOSED FOR ISSUE OF COMPLETION CERTIFICATE  FOR  OBTAINING POWER SUPPLY,  WATER 
& SEWER CONNECTIONS FOR THE BUILDINGS APPROVED AS PER  DEVELOPMENT CONTROL RULE / DEVELOPMENT 

REGULATION 

Sl.No. Parameters Spl.Buildings & Public Buildings Multi Storeyed Buildings. 

1 Dimension of the 
building 

The  increase  in  the  dimension  of  the 
building shall not exceed 0.30 mts. in 
length and 0.30 mts. in width. 

The increase in the dimension of the building shall not 
exceed 0.30 mts. in length and 0.30 mts. in width. 

2 Set Backs / Distance 
Between Blocks. 

0.30 mts.  reduction in set backs is allowed  
on  all  sides,  subject  to availability of 
minimum set back of 1.35 mts. 

The reduction of 0.30 mts.  in the set back space  is 
permissible on  all sides, subject to availability of 
minimum  6.70   mts.,  for  the  buildings of  within  30 
mts. height.  With increase in height above 30 mts. 
corresponding increase in set back to be insisted. 

3 Height of the Building Increase  in  height  of  the  building  is 
permitted not exceeding 3% of the building  
height  approved  as  long  as such 
increase does not exceed 15.25 mts. and 
does not constitute an additional  floor.  In  
such  cases, additional set back for the 
additional height increase shall not be 
insisted. 

Increase  in  height  of  the  building  is  permitted  not 
exceeding 5% of the building height approved as long 
as such increase does not constitute an additional floor. 
In such cases, additional set back for the additional 
height  increase shall be insisted  on pro- rata basis.  
(For instance, for a 30 mts. height building with 5% 
increase in height the additional set back insisted will 
be 0.25 mts.) 
 
However, the height should be within the height 
permitted by AAI / IAF. 

4 FSI Tolerance Limit FSI Tolerance limit will be 0.03 of FSI or 
50 Sq.mt. floor area whichever is higher over 
and above the permissible FSI.. 

FSI Tolerance limit will be 0.03 of FSI  or 50 Sq.mt., 
floor area whichever is higher over and above the 
permissible FSI. 
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5 Architectural projection 
& service ducts 

a) Upto 1.0 mt. service ducts are 
permissible here and there and not to 
the entire width and length of the 
building. 
b)  Architectural  projection  at  terrace 
floor can be permitted continuously upto 
1.2 mts. in width  subject to availability 
of minimum clear set back space of 2.0 
mts. from the property boundary / street 
alignment. 
c) In case of buildings wherein approval 
has  been  given  with  1.50  mts.  RSB, 
only upto  0.60 mts. architectural 
projection can be permitted subject to 
availability of clear 0.90mts. RSB as 
presently allowed. 
d) Architectural projection at other floors 
can be permitted  only upto 0.60mts. in 
width where    it    is    a     continuous 
projection and upto 1.0 mt. in width 
where it is discontinuous. 

Service ducts upto 1.0 mt. here and there and not to 
the entire width and length of the building and 
Architectural projection upto 0.60m. in width where it 
is continuous and upto  1.0 mt. where it is dis- 
continuous are permissible, subject to availability of 
minimum clear set back of  6.70 mts. where required 
set back is 7.0 mts. and minimum clear set back of 
7.70 mts. where required set back is 8.0 mts. and 
minimum set back  of 8.70m. where required set back 
is 9.0 mts.and so on 

6 OHT Change    in    the    location/orientation 
permissible.  In case of increase in the 
size of the OHT, development charges 
to be collected. 

Change  in  the  location/orientation  permissible. In 
case of increase in the size of the OHT, development 
charges to be collected. 

7 Inter connection 
between two flats 

Permissible as long as it satisfies 
parking requirement. 

Permissible as long as it satisfies parking 
requirement. 
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8 Change  in  the  position 
of the columns and 
introduction of new 
columns in the stilt floor. 

Permissible as long as it does not affect 
minimum 3.00 mts. driveway for 
vehicular movement and the no. of 
minimum parking lots required as per 
approved plan  is  left as car parking 
space.  Movement and parking of 
required number of cars on ground can 
be  taken  irrespective  of  certain 
deviations from the approved plan, 
subject to conformity to DR provision 
relating to Parking and Driveway. 

Permissible as long as it does not affect  driveway of 
minimum 3.00 mts. for  vehicular movement and the 
no. of minimum parking lots required as per approved 
plan  and  left as car parking space .  Movement and 
parking of required number of cars on ground can be 
taken irrespective of certain deviations from the 
approved plan, subject to conformity to DR provision 
relating to Parking and Driveway. 

9 Non FSI area Change  in location  of  incidental  use 
within non-FSI area permissible limit. 

Change in  location of incidental use within  non-FSI 
area permissible limit. 

10 Variation between 
document dimension 
and site dimension 

If on site measurements are less than 
originally approved from PLR line, but 
even this lesser set backs on the site 
confom to DCR - Permissible. 

If  on  site  measurements  are  less  than  originally 
approved  from  PLR  line,  but  even  this  lesser  set 
backs on the site confom to DCR - Permissible. 

11 Entrance Arch / Pillar As per the provision of the Development 
Regulation in force. 

As per the provision of the Development Regulation in 
force. 

12 Unsupported Entrance 
Portico / Canopy 

As per the provision of the Development 
Regulation in force. 

As per the provision of the Development Regulation in 
force. 

13 Pergola Permissible for elevation purpose in the 
terrace  not exceeding 10% area of the 
respective floor. Pergola projections in 
other places will be treated as 
architectural features, as per the 
provisions of the DR in force. 

Permissible for elevation purpose in the terrace not 
exceeding 10% area of the respective floor. Pergola 
projections in   other   places   will   be   treated   as 
architectural features, as per the provisions of the DR 
in force. 
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14 Landscaping Permissible   in   the   set   back   space 
without affecting parking and driveway 
and not exceeding 1.5 mts. above the 
ground level. 

Permissible after leaving 6.70 mts., set back and 
without affecting   parking   and   driveway   and   not 
exceeding 1.5 mts. above the ground level. 

15 Rain water harvesting Should be provided. Should be provided. 

16 Compound Wall 
constructed including 
the land left for road 
widening. 

Not permissible.  Permanent compound 
wall to be constructed as per the 
approved plan after leaving the Street 
Alignment / Road widening portion. 
 
However, the land left for road widening 
may be utilized for landscaping  with 
temporary grill / barbed  wire  fencing, 
with or without Dwarf wall not exceeding 
0.60 mts. height. 

Not permissible. 
 

 
Permanent compound wall to be constructed as per 
the approved plan after leaving the Street Alignment / 
Road widening portion. 
 
 
 
However, the land left for road widening may be 
utilized for landscaping  with temporary   grill / barbed 
wire  fencing, with or without Dwarf wall not exceeding 
0.60 mts. height. 

17 Fire license Compliance Certificate from DF&RS not 
required,  provided  the  building  height 
does not exceed 15.25 mts. 

Compliance Certificate from DF&RS is required. 

18 OSR land As the OSR space is vested with CMDA 
/  Local  Body,  no  structure  shall  be 
constructed / erected on OSR land. 

As the OSR space is vested with CMDA / Local Body, 
no structure shall be constructed / erected on OSR 
land. 

205408



 

19 Structures permitted in 
the set back area 

Access   steps   to   Ground   floor   and 
ramps, (without affecting ventilation of 
Basement Floor) closed Well, Water and 
Sewage  Treatment  Plant,  Generator, 
Box type transformers are permitted in 
the set back area subject to availability 
of minimum driveway of 3.00 mts. and 
parking requirements as per the 
approved plan. 

Access  steps  to  Ground  floor  and  ramps,  (without 
affecting ventilation of Basement Floor) closed Well, 
Water and Sewage Treatment Plant, Generator, Box 
type transformers are permitted in the set back area 
subject to availability of minimum set back of 6.7 mts. 
and satisfying the parking requirements. 

20 Structures permitted in 
the Terrace Floor 

AC Plant and Two toilets in every block 
are permitted in the Terrace Floor  
Architectural feature in the periphery on 
the top most floor (Terrace Floor) up to 
3.00 mts. height is permissible subject 
to the    condition    that    the    portion 
constructed over allowable 1.5 mts. 
height parapet   wall   shall   be   non 
continuous with    solid    portion     not 
exceeding 50% of the surface area. 

AC Plant and Two toilets in every block  are permitted 
in the Terrace Floor.  Architectural feature in the 
periphery on the top most floor (Terrace Floor) up to 
3.00   mts.   height   is   permissible   subject   to   the 
condition that the portion constructed over allowable 
1.5 mts. height parapet wall shall be non continuous 
with solid portion  not exceeding 50% of the surface 
area. 

21 Association Room 20 sq.mt. area of Association room is 
permitted  for each Block in Stilt Floor 
without affecting Parking  requirement. 

20 sq.mt. area of Association room is permitted  for 
each Block in Stilt Floor without affecting Parking 
requirement. 

22 Installation of Solar 
Energy System 

1/3 rd area of the total terrace area to be 
reserved for erecting Solar Photo Voltaic 
Panels. The approximate space required 
for erecting Solar Voltaic Panel is  
10 sq.mt for generating 1 KW of 
electricity. 

1/3 rd area of the total terrace area to be reserved for 
erecting Solar Photo Voltaic Panels. The approximate 
space required for erecting Solar Voltaic Panel is 
10 sq.mt for generating 1 KW of electricity. 
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